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LOK SABHA

Monday. February 22, 1965|Phalguna
3. 1886 (Saka)

The Lok Sabhq met at Eleven of the
Clock

[Mr. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr, Speaker: The House will
take up Questions,

Shri Shinkre: Sir, 1 want fu seek
one clarification. Today's List of
Questions for Oral Answers starts
with “Prime Mini.ter” in the head-
linesa as if there were some questions
put down for answer by the Prime
Minister. But in the Lisy of Questions
circulated to Members there is no
mention of any question addressed to
the Prime Minister, If the argument
is that the Prime Minister is interest-
ed in all the departments and Minis-
fries, being the head of the Govern-
ment, that argument will not hold
any water because tomorrow's List
of Questions does mnot put down
“Prime Minister” in the headlines.
Does it mean that the Prime Minis-
ter takes interest only in the Minis-
tries mentioned in today's List of
Questions? Sir, I seek your clarifi-
cation on this point,

now

Mr. Speaker: I will look into it
later when the discussion on the
Address by the President is taken

up.

Wage Boards fer Jomrnalists
-} 4 .
Shri 5, M. Banerjee:
Shri Yashpal Singh:
3\ Shri P. C. Borooah:
| Shri Bhagwat Jha Azad:
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604
Shri Dinen Bhattacharya:
Dr, en Sen:
Shri Mohammad Elias:
Will the Minister of Labour and
Employment be pleased to state:
(a) whether the Wage Boards for
Journalists and non-working Jour-

nalists have submitted their reports;
(b) if not, the reasons therefor; and

(¢) whether the interim relief re-
uommengled by the Wage Boards has
been paid by all the newspapers?

The Minister of Labour and Em-
;loyment (Shri D, Sanjivayya): (a)
0.

(b) The Wage Boards have to con-
sider complicated questions with
large flnancial implications. The
usual procedure of collecting the
information  through questionnaire
and other sources has to be followed,
and the oral evidence of the parties
has also to be heard. The members
of the Wage Boards agre busy non-
officials and the meetings have to be
arranged keeping in view their con-
venience. This places a limit on the
frequency and duration of the meet-
ings.

(¢) A statement containing infor-
mation so far received from Statc
Governments in regard to payment of
the interim relief recommended by
the Wage Boarq for Working Jour-
nalists is placed on the table of the
House. [Placed in Library. See No.
LT 3812|65]. The recommendations
of the Wage Board for non-Journa-
lists regarding interim relief have
been referred back to the Board for
clarification,

Shri 8. M, Banerjee: 1 would like
to know when this question of grant-
ing interim relief to the non-working
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journalists is likely to be decided and
whether any time-limit has been fix-
ed for such recommendations of in-
terim relicf?

Shri D, Sanjivayya: Normally no
time limit is fixed. The clarification
sought for from the Wage Board, I
hope, w'll be received soon. Soon
after we receive thegclarification we
will consider it.

Shri 8, M. Banerjee: I would like
to know whether certain newspaper
owners are obstructing the proceed-
ings of the Wage Board from time
to time and that is one of the rea-
sons why the Wage Board is not able
to complete its work of recording
evidence; if so, may I know what
steps Government contemplate to take
to see that the work of the Wage
Board is made smooth-sailing?

Shri D, BSanjivayya: The Wage
Board has its full say. Sometimes
there are some obstructions, We will
see that such obstructions do mnot
come in the way.

oft quqrer ey : #0 GOE JaA0

ardt & 7 ¥ aww @wrETEEl A
warr & 7w A, @ fagiw
W N uF aF w9 A4 fear g IR
fammes wr v fear mar @7

ww WX QAT HwEa § IR
(wft <o firo wrenitg) : Wit A #E
T A w1 wErE dar A dar §)
oft At et A fe . @
&1 W T wew g 5 g
2w 3w T g wr ¢ A fee dww
ferar s

ot wrTen W Wy fracor
XgT AT qEEAT ¥ IeE ¢, JEY
A e & e aga & s oo X
W wgmar wt st e &)
X T & aFew § s fafa g
T T T A @A W qEhal W
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Shri D, Sanjivayya: So far as non-
implementatién ig concerned, accord-
ing to Section 17 of the Act the re-
covery can be made as an arrear of
land revenue. Even if some estab-
lishments do not implement it, ac-
cording to Section 18 the State Gov-
ernment can take action,

Dr. Ranen Sen: Nearly four or flve
months back the Wage Board for the
non-working journalists recommend-
ed an interim relief, It is learnt that
only very recently the Central Gov-
ernment has gent it back to the State
Governments to get their reaction
If that is so, may | konw why there
is this delay on the part of the
Central Government to get the re-
action of the State Governments?

Shri D, S8anfivayya: It is only on
12-12-64 that the Wage Board recom-
mendeq interim relief. Immediately
thereafter we have forwarded cer-
tain questions for clarification. We
now understand that the Board can-
not meet earlier than 13-3-65,
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Shrimati Renn Chakravartty: From
the statement which has been, given
to us we find that there are several
States which have not implemented
the interim relief recommended by
the Wage Board in respect of many
establishments, What is the Govern-
ment doing to see that these estab-
lishment; implement the order? How
will the Government expedite the
other States falling in line with this
interim award?

Shri D. Sanjivayya: It is not ag if
the other Stategs have not implement-
ed the interim award. The position
is that the other States have not
given us the information. With re-
gard to non-implementation, I have
already made it very clear that in
the case of States which have imple-
mented these recommendations, if
they find that any establishment 1is
not implementing them, they can
take action under sections 17 and 18.

Shri Kapur Singh: Is it true that
journalisty receive favburs from the
Government because they are the
professional image-makers of politi-
cians? If not, why ig it that the other
categories of working class do not
receive the same kind of favoured
treatment?

Shri D, Sanjivayya: I cannot agrec
to the statement that journalists re-
ceive any type of favouritism from
the Government. We have appointed
wage boards numbering about 17 or
18 so far,

Shri A, P. Sharma: The hon. Min-
ister has just now stated that it is not
possible to fix any time limit for
submitting the repert of this wage
board. Normally, whenever a wage
board is appointed a time-limit is
Axed for the receipt of its report.
Why has that not been done so far
as this Wage Boarq is concerned?

Shri D. Sanjivayya: It is not cor-
rect to say that normally we fix a
time-limit. We do not fix any time-
limit at all,

ot fogfe foow : AR SR St
¥ wt e fear e o avk w fred
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Shrimati Vimla Devi: From the
staternent it is seen that the interim
award has not been implemented in
the case of all establishmentg in An-
dhra, What is the reason for that?

Shri D, Sanjivayya: We
have that information.

Mir. Speaker: Next gquestion,
D. C. Sharma,

Shri Narendra Singh Mahida: I sug-
gest that Question No. 83, which is
also on the same subject, may be
taken up.

Mr. Speaker: If the Minister has
no objection, it might also be taken
up.

The Deputy Minister in the Minis.
try of External Affairs (Shri Dinesh
Singh): They are on two different
subjectg,

Mr Speaker: Then they need not
he taken up together.

Implementation of Indo-Ceylon Pact

+

( Shri D, C. Sharma:

Shri P. C. Borooah:

Shri R. G. Dubey:

Shri Rameshwar Tantia:

Shri S, M_ Banerjee:

Shri Yashpal Singh:

Shri Surendra Pal Singh:

Shri Bishwa Nath Roy:

Shri Brajeshwar Prasad:

Shri Bal Krishna Singh:

Shri Raji Deo Singh:

Shri Hukam Chand
Kachhavalya:

Shri Bade:

Shri Onkar Lal Berwa:

Shri Vidya Charan Shukia:

Shri R. 8, Pandey:

do not

Shri
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.| Shri Bhagwat Jha Azad:
§ | Shri Kolla Venkaiah:

~| Shri M. N, Swamy:

Shri Man Singh P. Patel:
Shri U. M. Trivedi:

Shri R. Barua:

Shri Vishwa Nath Pandey:
Shri L. N. Bhanjg Deo:
Shri Prakash Vir Shastri:
Shri Jagdev Singh

L Siddhanti:

Will the Minister of
Affairs be pleased to state:

(a) whether an agreement has
been reached to form a Joint Officials
Committee to implement the Indo-
Ceylon Pact; and

(b) if so. the steps
matter?

taken in the

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir. As a
result of the talkg between the Com-
monwealth Secretary and the Perma-
nent Secretary of the Ministry of
External Affairs of the Ceylon Gov-
ernment, held in December, 1964
agreement was reached, inter alia, on
the question of setting up of an Indo-
Ceylon Committee, Steps will be
taken to set up the Committee after
the formal approval of the two Gov-
ernments has been announced.

Shri D. C, Sharma: What is going
to be the composition of the Indo-
Ceylon Committee? What are the
functions which this Committee is
supposed Lo perform?

Shri Dincsh Singh: We have nnt
gone into the question of composi-
tion ags yet, because it will be set up
only after the agrcement has been
announced by the twg Governments.
Regarding the functions, it was men-
tioned in the agreement that this
Committee will supervise the imple-
mentation of the agreement.

Shri D, C. Sharma: May 1 know
it this Indo-Ceylon Agremeent, about
which spo much noise was made in
this country, is no a kind of damn
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equib or a dead letter which will do
nothinf?

Shri Dinesh Singh: What am I t»
say ahout a conclusion which the
hon. Member has drawn for himself’
Where is the question of dead letter?
The meeting hag taken place, the
two Governments have agreed to the
recommendations of the meeting and
the other things will follow.

Shri D, C. Sharma: 1 think the
Indo-Ceylon apgreement was arrived
at some months ago and now the
Deputy Minister says that no deci-
sion has been taken yel on the sub-
ject? What does it mean? Iy means
that it was a dead letter so far, a
damn squib so far.

Mr. Speaker: I can only get the
information which the hon. Minister
possesses and gives (o0 the House,

The Minister of Extermal] Adffairs
(Shri Swaran Singh) Sir, may I
clarify this? The Indo-Ceylon agree-
ment has been finalised and copies
of that have been placeq on the
Table of the House. TUnder that
agreement a joint machinery was to
be set up. This subsequent talk
relates to the setting up of that joint
machinery and the scope of its fune-
tioning. As a result of the talks
between the representiatives of the
Governments of Ceylon and Tndia,
an agreement has been arrived at
the official level with regard to the
functioning of the joint machinery
and the scope of its functioning. But
its announcement has to wait till the
subsequent agreement has been ap-
proved by the two Governments,

Shri P, C. Borooah: I know whe-
ther any assurance has been received
from the Ceylonese Prime Minister,
allaving the apoprehensions arising out
nf the Cyelon Government’s decision
that it will maintain a separate elec-
toral roll for the Stateless persons
acquiring Cevlonese citizenship and,
if so. what is that assurance?

Shri Dinesh Singh: As the House
knows, the Prime Minister of India
has written to the Prime Minister of
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Ceylon on this subject. We have re-
ceived an interim reply froln the
Prime Minister of Ceylon. Qur Prime
Minister will be sending a reply to
it. The correspondence is still going
on and we cannot do much about
it at this sglage.

Dr. L. M. Singhvi: We would like
to know whether the Minister of
External Affairg is in a position to
assure this House that there is basic
agreemeni on fundamentals jn res:
pect of the treatment to be accorded
to persong of Indian origin in Ceylon
and, if so, in whal way would this
committee facilitate the implementa-
tion of the broad points of agreement
in respect of the treatment to be
accorded in the future to persons of
Indian origin in Ceylon?

Shri Swaran Singh: This official
joint committee has nothing to do
with the basic things that have been
agreed upon between the two Prime
Ministers. They have been incorpo-
rated in a solemn agreement. It is
hoped that the two Governments will
honour their commitments under the
Prime Ministers’ agreement.

Shri Surendrapal Singh: Are any
advance arrangements made by the
Government of India for the rehabili-
tation obf those Ceylonese Indians
who are likely to be repatriated under
the agreement?

Shri Dinesh Singh: During the last
session I have given some details of
the arrangements we have mage,

oft quraver foy : w7 ORI TE
ey @ e o e frardt W
% ¥ gu € 37 ArN B A FH IR
* fag wer wrrm ?

oft ek fay : S, 7w I

Dr. M. 8. Aney: The hon. Minister
has stated in his reply that certain
interim replies have been received
and correspondence is going on and
no final decision has been reached as
vet. May I know whether that cor-
respondence wil] be placed on the
Table of the House?
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Shri Dinesh Singh: I do not know
whether it will be desirable to place
on the Table of the House a letter
received from the Prime Minister of
Ceylon.

Shri Ranga: The hon. Minister says
that he does not know whether it is
desirable or not. Who is to decide it?
Who will answer it.

Dr, L. M. Singhvi: I{ was no ans-
wer at all.

Shri Dinesh Singh: In all these
things until the fina] decision ig arriv-
ed at, we do not think it is desirablc
to lay copies on the Table.

Mr Speaker: The hon. Minister
must give some positive answer and
not leave it to me. .

Shri Dinesh Singh: As I have said
in the earlier reply, correspondence
is going on and it is not desirable tn
lay them on the Table at thig stage.

Mr., Speaker: The Minister thinks
that it is not desirable to lay them
on the Table.

Shri D, C, Sharma: Neither the
Minister nor the Deputy Minister
seems to be in a position to take deci-
sions.

Shri S M. Banerjee: I would like
to know whether Government has
been able to assess the total number
of persong who are likely to come to
India? What preliminary arrange-
ments have been made in this coun-
try to rehabilitate them? Otherwise,
it will be very difficult to deal with
the gituation.

Shri Dinesh Singh: The total num-
ber was mentioned in the agreement
itself. We were expecting about
5.25.000 persons to come to India
during a period of fifteen years

st wfeTc W dOwT : q@ WT@-
IrAT W HET ¥ 9T WAV GERY
§ war o & oAy ¥ ft B ardy
TAgEd?
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st fan fag : 39% qufad &
T AR ¢ Wife agi,q W IAE
AT 339 ¥ A 3 qUA AT UF AT
¥ faama @ =1 AFA

st WieTC AT &CAT . IAFI AL
TR TF A IGFT FT AT ¢

Shri Man Sinh P, Patel: May T know

what is the position of the persons
who are not covered by the two
Prime Ministers’ Agreement and
whether anything will be done in re-
lation to that?

Mr, Speaker: This Question relates
to that Agreement only.

) wrraa W s ¢ fE var
Wil F1 gw ¥ gy g {qfF 99
71 aga fady g aweR ¥ aww A
gun & @) w1 # ag 9w awan § 5
q@ 7 dgE wfeera afafa a7
¥ ¥ A q¢ fawre fan @ o
fadrg & FTO07 FEF G S WA qF &
qqe 2 4 WETA A 81 W st
5 o7 wza A faar &< foan o 7 §

i fadm fog : @ &1 @ gE A
faramx 2 91 a1 Afw oW § A QT W
farm 78 @) @1 &, 7 & foer wTHfaw
71 7 & 5 1 Ame| @7 A0F ¥ wEA
q ATy TG |
Shri Narendra Singh Mahida: May

1 know whether there is any term in

the Agreement whereby the imple-
mentation of the Agreement would
be re-examined after some time?

Shrl Dinesh Singh: This is men-
tioned in the Agrcement.

Concentration of Chinese Troops

+
Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri D. C. Sharma:

$hrl Prakash Vir Shastri:
Shri Jagdev Singh

“62. < siddhant:
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¢ | Dr. L. M. Singhvi:

Shri Sidheswar Prasad:
Shri Hem Barua:

Shri Madhu Limaye:

Shri Sivamurthi Swamy:
Shri Man Sinh P. Patel*
Shrimati Renuk® Ray:
Shri D. N. Tiwary:

Shri Gulshan:

Shri D. J. Naik:

Shri Krishna Pal Singh:
Shri P. C. Borgoah:

Shri Balkrishna Wasnik:
Shri Vidya Charan Shukla:
Shri Ram Harkh Yadav:
Shri Rameshwar Tantia:

_ Shri Maheswar Naik:

Will the Minister of
pleased to state:

(a) whether it is possible to indi-
cate the size of the doncentration of
the Chinese troops on the borders of
India;

Defence be

(b) whether it is in excess of the
number of troops normally required
for guarding the borders of a country:
and

(¢) the action proposed to be taken
in the matter?

The Deputy ™inister in the Ministry
of Defence (Dr, D. S Raju): (a)
The Chiner~ are known to have de-
ployed roughly 13 to 16 Divisions on
the northern borders of India.

(b) Yes Sir.

(c) All necessary steps have been
teken and our defences are adequate
to meet any eventuality,

sft qeaw fay @ wT AR TE
T et @ fr fegem A wk
@t W@ §&TT A g, deuEA
A Y WA g, FEET qOee
N A F O WE ¥ W & o
Y WIT & U1 § I ATET B HYAY
@ wrely & ar o aiy ag e
AT FT FAT JANWH VAT 7 TF FT {ASY
¢, wifat s & frare & v o



(15  Oral Answers

| T @ @ g fed fag W
#1 wife wife sar ag 9w weEfE
T 9 F ¥ faw w@@w?
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oft amare fag : sfe< g wd
| q Faery fi 99 e # ¥ T w7
2?7

W W@ ;W @ ad
g |

The Minister of Defence (Shri Y. B,
Chavan): I can certainly say in a
general way that international fron-
tiers are establishedq frontiers and
they are naturally what they were
before November 1962.

St qmarw fag : @ w1 1947
F1 AT FY AAAT & AT 62 AT ATEA
F1 ATeT 8 7

Shri ¥. B, Chavan: I do not know
what is the distinction between the
two. (Interruption).

Shri P. K. Deo: It is a very damag-
ing statement that he hag made. He
has said that the frontiers are what
they were before 1862. It is all
wrong. The stand taken by us has
been that we accept the 1947 border.

Shri S, M Banerjee: From the
statement of the Minister it appears
that the Chinese have concentrated
their posts across the border. I would
like to know whether Government
have any information that thig time
the Chinese are likely to attack in
April or May from the Chumbi valley
and, if so, what steps have been taken
40 counteract this attack through
Nathula Pass and other regions,

S8hri Y. B, Chavan: The Chumbi
valley is considered to be a more sen-
rgitive area. Looking into its assess-
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ment, necessary steps liave been taken
about it.

Shri D. C. Sharma: When we think
of the Chinese build-up, we think of
its land forces and its air force. I
would like to know from the hom.
Minister, without giving us any de-
tails, whether our lang forces and our
air force are adequate to deal with
Chinese invasion which may be a sur-
prise attack any time.

Shri Y, B. Chavan: As far ag the
lang forces are concerned, certainly
we have reached a stage where I can
say ‘Yes' but in the case of air force,
we have to take steps to expand and
modernise it and those steps are in
the process of being taken,

Y e fey gl @ ¥ f
fres Y wmasor & @wg 39w 9fy-
qu w & forg OF g W Feef
oTq F S 5 A Y o W A A W
4 7§ s ?

ot g g WIE &

# oy wrf Fmafa § & W
Mr. Speaker: All of ug are expect-
ed to be and really are intense pat-
riots. We ought to see whether any

supplementary question would bring
in an answer that might not be very

desirable.

Shri §. M. Banerjee: Why should
we have regard for Gen, Kau] who
had betrayed us. (Interruptions).

Mr. Speaker: Order, order.

Dr. L. M. Singhvi: In what areas
or in' what sectors particularly 1is
there an abnormal or inordinate con-
centration of Chinese troops, and is
there any particular region which is
considered more liable to be assault-
ed upon by the Chinese concentra-
tion ot troops?

Shri Y. B. Chavan: I do not think
that I should go into the question of
giving these assessments etd,
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Mr. Speaker: I also would not ad-
vise him to do so. if he mentions
one place which is not rea.ly the place
where there is greatest concentration,
then top it is harmful; if he gives the
exact place also, it is harmful. So,
why should any answer be expected
for this question.

Shri Hem Barua: In view of the
fact that our reverses in NEFA and
Ladakh have pinpointed (a) the urg-
ency of what they call in defence par-
lance battle inoculation for troops,
(b) acclimatisation of gur troops for
higher altitudes, and (c) the lacunae
in our military intelligence, may 1
know whether Government are in a
position to assure us that our bando-
bust on all these counts is pucca?

Shri ¥. B. Chavan: I think 1 have
made statements on the floor of this
House before, but I would like to
repeat the assurance given before
that as far as the battle inoculation is
concerned, the training is intensified,
and certain new instructions about
the training have been undertaken.
As far as acclimatisation is concern-
ed, steps have already been taken,

for the last nearly two years, to ao- .

dimatise all the trgops by rotation
at high altitude regions, As far as
intelligence is concerned, it is certain-
ly a matter which takes time to build
up. Certain steps are being taken
which I am sure will lead ultimately
to an improvement in the situation
in that particular respect,

Shri Hem Barua: The hon. Minister
has said that as far as intelligence is
concerned, it takes time to build up,
and T agree with him in that entire-
ly. But then, if our intelligence has
not been built up, how is it that Gov-
ernment are In a position to state
that the Chinese have concentrated
their troops on our borders?

Mr. Speaker: If the hon. Member
agrees with the hon. Minister, then he
should wait and not ask further
questions in this manner.
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st 7y fowd ;w1 EERS W
W A & g JAwrg ¢ & aadw

& wiass # 9 & g AT | W
e ®Io gweT A wgTE gNiv 7

Shri ¥. B. Chavan: It is not a mat-
ter merely of intelligence. It is a
matter of a certain assessment f poli-
tical factors and other matters. I
can only say that they are there in a
larger concentration, and their pos-
ture is a threatening posture. Whe-
ther they will do something or not is
not a matter on which I can prophesy.

ot aq famd : # TEEQ F
IR F 98T &1 M IFER ¥ W I

o gfrar gfem ar wen fawm &
I FrE ST et @, o Ao maw

2?

ST T W : AT O AH-
wTO G fY, A Wt & ag e a9 Fgr
TR §

ofi gTo Ate faamt : v 77 wF
g f& mdtw &fs #W +F g o
T WTEG @197 § A7 a1 § W @
F AR ¥ WA ATT F & A I A
wora ¥ e F7 A gwe X g7

Shri Y. B. Chavan: There were cer-
tain incidents of intrusions abeut
which we lodged protests with China,
which protests have also been pub-
lished. But there have been ng occar
sions when the Chinese troops came
inside to keep contact with the people
as such.

8Shri Krishnapal Singh: Have we
egtablished any unit for intercepting
wireless messages which are sent
from the other side?

Shri Y. B. Chavan: I do not think
I can answer that question.

ot qeww @ ww wwar @

f& ot H & wrcllw o) &

LT ST g §, v I fedt av
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| Wil qfd X WY wear faar
¢’ :

Shri X. B. Chavan: No, Sir. Except
what they have occupied in Ladakh,
they have not occupied any area as
such. But certainly certain incidents
of intrusion, to which I made a refer-
ence, did take place.

Shri Vidya Charan Shukia: Is our
troopline the same as was made by
the Chinese when they unilaterally
declared a cease-fire in NEFA, or have
we gone beyond?

Shri Y. B. Chavan: I cannot ans-
wer this gquestion about the location
of our army.

ot faspfer forw : fergeama Wi
% A ¥ Ao A 750 WA A *e
A0 AT &Y E AT W A &
ardT o7 A G & g A
Iq T WIAT ACEHL ATTAE ¥ A%
QTS & drF ¥ @A # g § fau
S wEeT A o AR A A Y7

WEqW WENE : g A A qATH
¥\ wwAT gTer { Ak sfear & fedw
w7 TATE IIMAT Y

ot favfr fwr : A AT o fadie
w1 ®§ of a1 7 § Wi goar @ Wi
sqaear TR |

Shrimati Savitri Nigam: In view
of fresh concentrations of Chinese
troops on our borders, has any fresh
protest been sent or have the Colom-
bo Proposal countries been informed
about it? i

Shrl Y. B. Chavan: There was no
occasion for a fresh protest except
about the intrusions made. I do not
think we have made any contact with
the Colombo Proposal countries.

ot gwarw g . WT T @
Teft % fir afire YWY a2, forw oy <Y
AT Gl w7 AT T, AN AE FATL
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#r{ & a1 ¥ 7Y , 7@ w1\ wow
¢?

Shri Y, B. Chavan: They have not
sent it, and we have not sent our peo-
ple there.

&t g fog : w@ o3E 1w 3
f& v g § warn mifeew
4T W 39 9 S @ § Wi Fn g
F T HEATH T WA 741 & /
Shri X, B. Chavan: No. Certainly

some flshing vessels were seen and
they were of Malaysian origin.

Shri Hari Vishnu Kamath: Has the
Minister's attention been drawn ta
certain press reports to the effect that
the Chinese have build or strengthen-
ed their air bases on the frontier, in-
creasad the number of their fighter
aircraft and also build missile bases
in Tibet?

Shri ¥. B. Chavan: I have seen the
press reports.

Shri Hari Vishpu Kamath: Has it
been confirmed by your Intelligence?

Shri Y. B. Chavan: Even if that be
so, I would not like to reply to this
question,

Shri Hari Vishnu Kamath: On a
point of grder

Mr. Speaker: Even if he has some
information, he says it would not be
in the public interest to disclose it.

Shri Hari Vishnu Kamath: It is all
right; he need not give any figures
about what we are doing. But why
should information about what the
Chinese are doing be concealed from
the nation? I cannot understand this
kind of mentality.

Mr. Speaker: I have considered it.
Shri Kamath may be right in one res-
pect. But there is the other aspect
also which he should consider. If he
gives the correct idea about the
enemy’s forces which the Ministry has
got, then too it would not be in our
interest because the enemy, knowing
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that, will certainly try to take certain
measures. If we make an assessment
that is wrong, then the enemy would
be reassured that our information is
not correct. They should also be
kept guessing as to whether we have
got the information or not.

snori Harl Vishau Kamath: The cru-
eial point that arises is, what is Par-
liament, what is the nation, to know.

Mr. Speaker: He can just sit with
the Minister and discuss it.

Shri Harl Vishnu Kamath: It is not
a private affair; it is a national affair.
We are here in Parliament, the na-
tion's highest forum. Why should he
.condeal this information from us?
They did it once, and that was the
reason why the debacle took place
lasy time. If they similarly conceal
-everything from us now, there may be
another debacle. This is a shameful
affair.  Why should they proceed in
this manner?

Mr. Speaker: We can consider it on
some other occasions.

Shri Hem Barua: May I seck your
guidance?

Mr. Speaker: 1 cannot allow two
Members to rise at a time.

Shri Hari Vishnu Kamath: The
people’s morale should also be stren-
gthened.

Mr. Speaker: 1 have heard him
patiently, He should resume his seat
now. I will hear Mr. Hem Barua.

Shri Harl Vishnu Kamath: If you
think that the Minister should be pro-
tected, it is all right, but should not
the nation be protected? The nation
also needs protection from China. 1
do not know what protection he gives,
and how.

Mr. Speaker: He may
down now.

Shri Hem Barua: May I seek your
guidance? If the Minister could in-
form Parliament about the Chinese
troops seen and where they were seen
including the number of divisions that
they have on our border. why cannot
the Minister inform Parliament of
their air bases and missile bases?

kindly sit

FEBRUARY 22, 1965

Oral Answers 622

Mr. Speaker: The ordinary practice
is—our %ules also conform to that
practice, that it is left to the Minister
—when he feels that certain informa-
tion should not be given in publie in-
terest, then I should not ordinarily
compel him.

Shri Harl Vishmu Kamath:
narily.

Mr. Speaker: There might be special
circumstances,

Shri Hem Barua: He did not say
‘publid interest’: it is you who are
putting that idea into his head.

Mr. Speaker: What other interest
can he have? Not any personal in-

terest,

Shri Ranga: We cannot very well
assume that. After all there ig a limit
beyond which you cannot be expected
to protect these people. It is for him
to think for himself and say: in pub-
lic interest, I am unable to say this.

Shri ¥. B. Chavan: I will explain
the matter. The idea is not to deny
any useful information to this hon.
House. I have.always tried to give
as much information ag I could give.
I have told the House that there is a
growing complex of air-fields in Tibet.
I can give a general assessment of the
preparations that they are doing. If
I start giving detailed information of
what we know about that, it will cer-
tainly be against public interest, It
was from that point of view that I
gaid that I could not give this infor-
mation. My idea was not tp refuse or

Ordi-

deny any Important information
which I could usefully give to the
hon. Members. (Interruptions).

Mr. Speaker: Next question.

Peace Talks in Nagaland

+
( Shri Bhagwat Jha Asxad:
Shrl Yashpal Singh:
Shri 8. M, Banerjee:
83. Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
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Shri Surendra Pal Singh:

Shri Naval Prabhakar:

Shri R. G. Dubey:

Shri Prabhat Kar:

Shri Indrajit Gupta:

Shri D. C. Sharma:

Shrimati Savitri Nigam:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri P. R. Chakravert.:

Shri K. N. Tiwary:

Shri Heda:

Shri Jashvant Mehta:

Shri P, H. Bheel:

Shri Bade: .

Shri S. B. Patil;

Shri Bibhuti Mishra:

Shri Hem Barua:

Shri Daljit Singh:

Shri Mohan Swarup:

Shri D. D. Puri:

Shri R. S. Pandey:

Shri C. K. Bhattacharyya:

Shri Hem Raj:

< Shri Uikey:

Shri Vidya Charan Shukla:

Shrimati Renuka Ray:

Shri Rameshwar Tantia:

Shri Bishwa Nath Roy:

Shri Brajeshwar Prasad:

Shri Bal Krishna Singh:

Shri Raj Deo Singh:

Shri Vishram Prasad:

Shri Sarjoo Pandey:

Shri Man Sinh P. Patel:

Shri Daji:

Shri Gulshan:

Shrimati Ramdulari Sinha:

Shri P. Venkatasubbaiah:

Shri Radhelal Vyas:

Shri J, N. Hasarika:

Shri R. Barua:

Shrimati Renuka Barkataki:

Shri Vishwa Nath Pandey:

Shri L. N. Bhanja Deo:

LShrl Maheswar Naik:

Wil the Minister of External Affairs
be pleaged to state: .

(a) whether the Peace Mission has
submitted fresh proposals for solving
she Nagaland problem on a permanent
‘basis;

(b) it so, its salient features; and

(c) the reaction of Government
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thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
Peace Mission have fomulated <ertain
proposals on the 20th December, 1964.
In those proposals, they have suggest-
ed that while the Underground Nagas
should, on their own wvolition, decidc
to participate in the Indian Union and
mutually settle the terms and condi-
tions for that purpose, the Govern-
ment of India could consider the
extent to which the relationship bet-
ween Nagaland and the Government
of India could be further readjusted
to satisfy the political aspirations of
all sections of Naga opinion. The
Peace Mission have also made it clear
that the underground dissident ecle-
ments deciding to participate in the
Indian Uniop is, in the opinion of the
Peace Mission, the only practidal solu-
tion of the problem.

A copy of the Peace Mission's pro-
posal fis placed on the Table of the
House. [Placed in Library, see No.
I.T-8813|65.]

(c) The Leader of the Government
of India delegation, in reply to the
Peace Mission’s letter of 22nd Decem-
ber, 1964, has said that while the Gov-
ernment of India do not accept the
line of reasoning and a series of
postulates on which the paper en-
closed with the Peace Mission’s letter
appears to have been based, they
welcome the conclusion which the
Peace Mission has arrived at, namely
that a peaceful solution of the problem
in Nagaland, can only be found within
the Indian Union, by Nagaland, con-
tinuing to remain within the Indian
Union. The Government of India are
glad to learn that the Peace Mission
have themselves unanimously come
to the donclusion that in this direction
lies not only the fairest but the only
practical solution of the problem
facing our two delegations.

Shri 8. M. Banerjee: Sir, I rise on
a point of order. You remember
ihat last time also, when this parti-
cular question about Nagaland was
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put to External Affairs, my hon
friend Shri Kripalani raised the issue
in the House. Many Members were
rightly agitated as to why the Exter-
nal Affairs Ministry should handle
this when the other things were
handled in the Home Ministry. We
were assured by the Prime Minister
and by the Minister who was then
answering the question that this
whole matter would be considered at
the Cabinet level or at the Govern-
ment level and that it would be decl-
ded once and for all. My submission
is that by putting the Nagalang ques-
tion under the Ministry of External
Affairs . . .

Mr. Speaker: Order, order., Last
time, I remember that I also made
certain observations but so long as

the House has expressed its opinion
that it ought to be with the Home
Ministry and not with the Ministry

of Externa] Affairs

Shri S. M. Banerjee: What I say
is, taking advantage of such things,
there are elements in this country
who are preaching that Nagaland
should never be with India and there
should be a separate State and so on.
I request that you should ask the Gov-
ernment or rather force the Govern-
ment to sce that it is with the Home
Ministry.

Mr. Bpeaker: So far as the allo-
cation is concerned, I cannot force
the Government that this should be
with the Home Ministry. It is their
own job. I cannot interfare with
that. I remember last time the House
expressed itself and there was that
consensus on all sides of the House
that was expressed. I also had used
some words; I remember that. But
unless that is done, how can there
be a point of order that the Minister
in charge of the subject now should
not answer it? I repeat what had
been said the other day: that it is
really desirable and it is fair thas it
should be with the Home Ministry.

Shri 5. M. Banerjee: The Prime
Minister's assurance should have some
sanctity. There should not be 130
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much difference belween preaching

and gerformanue,

Mr, Speaker: Hon. Members ghall
have ample opportunities to express
themsclves on this aspect as intently
as possible if they feel like it, but
this is nol the opportunity. What
does the lady Member want to say?

Shrimati Savitri Nigam: As you
were kind enough to expresg just now,
you also expressed your views, but
that you cannot force anybody. But
as the Home Minister has given an
assurance, that assurance could be
implemented. The Prime Minister
also has assured us.

Mr. Speaker: Then she can ask the
Assurance Committee to proceed in
that matter.

Shri Harish Chandrn Mathur: When
we give expression to our feclings
and views, then it is also natural to
expect some reaction from the Gov-
ernment. What is the reaction of the
Government to the feelings expressed
by the Members here? It does not
mean that we express our feelings
for nothing.

Mr. Spmkér: Hon. Membcrs ghould
realise that this decision cannot be
taken just in the Question Hour.

Shri Harish Chandra Mathur: Not
that a decision should be taken now,
but they should give expression to
their views.

Mr. Speaker: Already, the Mem-
bers have expressed their views
frankly (Interruption). Order

order. What does Shri Bhagwat Jha
Azad want to say?

Shri Bhagwat Jha Asxad: [ say that
this House, not once but twice, and
not individually but unanimously
requested the Government and you
also have expressed your opinion re-
garding it. When the House has
unanimously requested the Govern-
ment and when the Prime Minister
and the Home Minister have given the
assurance, how long will it take for
the Government to sec that this
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change is effected, so that the Mem-
bers will be enabled to put the ques-
tion to the Minister who is really
connected with this subject and whe
should answer the question?

Mr. Speaker: [ know the feeling
of the Members on this matter; they
are unanimous.

Shri Bhagwat Jha Aszad: The Min-
isters  should know it. (Interrup-
1ion). Let them say.

Several hon. Members rose: —

Mr. Speaker: Order, order. Why
should there be so many Members
standing at the same time?

Shri Kapur Singh: That is what
we desire: the Minister chould Dbe
asked to say something.

Shri Harish Chandra Mathur: We
do not want a decision to be taken
alt the moment, but they should ex-
plain the position.

Shri D. C. Sharma: I do not think
the Government has considered the
proposition at all. They seem to have
put it in cold storage.

Several hon Members 7ose:—

Mr. Speaker: Order, order. 1s it
free for all so that everyone should
stand up without getting my permis-
sion? 1 have been asking the hon.
Members to desist from that tempta-
tion.

The Minister of External Affairs
(Shri Swaran Singh): The Prime
Minister is fully aware and conscious
of the feelings in the House. I my-
self have the greatest respect for the
feelings in this respect, which the
House has expressed, and I have my-
self conveyed my own request to the
Prime Minister that he should con-
sider this matter, but so long as he
does not alter it and the questions
are put, we have to answer it.

Secondly, because certain talks
were going on then he thought this
zhoulq continue to be handled ip this
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form, but it is for him to take a final
decision in this matter.

Several hon. Members rose: —

Mr. Speaker: Order, order. None is
allowed. All shall sit down.

Shri P. Venkatasnbbaiah: On a
point of order, Sir.

Mr. Speaker: No, Sir. When he
stands up to put a question, I did not
allow him the opportunity. Then he
comes with a point of order. I can
very well guess. All right; 1 allew
him now to make his point of order.

Shri P. Venkatasubbaiah: My point
of order is this. The hon. Minister
just now said that he has also ex-
pressed his opinion to the Prime Min-
ister in favour of transferring the
subject of Nagaland. Then he also
said that he thought it fit, till the
matter was decided, that it should be
like this. Why is there this contra-
dictory statement?

Mr, Speaker: Where is the point of
order there, I would like Shri Ven-
katasubbaiah to tell me. The pro-
ceedings should not be interrupted in
this manner. We have heard the
Minister. The only thing that, in my
opinion, can be given some weight
is that as the negotiations were being
carried on the Government wanted to
wait and have the status quo remain
as it is till something came out of
them or they ended. Al] hon. Mem-
bers from all sides of the House have
expressed themselves on this. I have
also given my opinion. The Minister
says that he has also given that opi-
nion. My difficulty is this. The Mem-
bers say that this opinion was ex-
predsed so many times. Of course,
at that ‘time ‘also the Government
was conscious of that. If any deci-
sion.  (Interruption). Order, order.
When 1 am speaking no one should
stand up. It has been brought te
the notice of the Government that
such were the feelings of the House.
Now it transpires that the Minister
of External Affairs hes also conveyed
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his own opinion, We can only pre-
sume what it would be. Then, why
ghould {he Government not take a
decision about this? Either they
should stand firmly and say that it
would continue to remain like this
or take a decision that this subject
goes to the Home Ministry. They
should make up their mind.

Shri Swaran Singh: I will convey
this to the Prime Minister. He will
be able to indicate clearly as to what
should be done.

Shrimati Renu Chakravartty: Sir, 1
rise to a point of order. Today iS a
day, so far as questions are concern-
ed, when the Prime Minister is sup-
posed to be answering questions. It
is only right that the Prime Minis-
ter should be in the House.

‘Shri Hem Barua: The Prime Minis-
ter has developed a queer habit of
absenting himself from Parliament.
Therefore, my request to you is to
request the Prime Minister to be vre-
sent here. Mr. Nehru used to be
present all through.

Shri Ranga: Mr. Speaker, Sir, this
is not a point of order, but 1 would
like to make one observation. Some
of the important columinists hag also
observed that the Prime Minister is
trying to create a new precedent or
a new practice by caring more for
individuals than for institutions, nne
of the institutions being the Parlia-
ment. He made specia] reference to
the fact that while the late Prime
Minister took care to be present in
the House as far as as it was human-
ly possible for him or at least to be
within easily reachable distance, the
present Prime Minister seems to be
keen on absenting himself from the
House.

Shri Hem Barua: It has become a
regular habit with him.

T AT T F IE T wE AT
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Shri Kapur Singh: The hon. Minia-
ter for External Affairs has just now
made a statement as to what has
happeneq in relation to the senti-
ments which the House expressed un-
animously. You have given your
conditional concordance fto what he
has said. The point that has been
made out is that since the negotla-
tions are going on with the Nagas,
therefore, there is some point in not
altering the status quo, What I want
to say is that this not only ignores
the point which was made by the sen-
timents of the House but it flouts it.
The central point of the sentiments
which we unanimously expressed
here was that by negotiating with the
the Nagas through the Ministry of
External Affairs we are implicating
that we treat the Nagas as a sove-
reign people and a soverign  state.
That implication we must reject and
repudiate under all ecircumstances.
By continuing to retain the status que
we strengthen that implication.

Shri S, M. Banerjee: We are mak-
ing them more hostile.

Shri KEapur Singh: Therefore I say
that what the hon, Minister of Ex-
ternal Affairs has said does not de-
serve even the condescension f
approval which you have given

An hon, Member:
thig view.

1 agree with

Mr, Speaker: There was no conduct
of mine that was under criticism at
that moment. I only interpreted what
he had said. Shri Azad.

Shri Hem Barua: You have notf
given any ruling
Mr. Speaker: No ruling can be

given on that.
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" Shri Daji: Let us ask no supple-
mentarieg on this question.

Mr. Speaker: Order,
Members want me to do a thing
which is their duty to do. If hon.
Members are united, they can throw
out the Government, What have I
to do?

Shri S. M. Banerjee: The
Prime Minister is there,

Mr. Speaker:
Shri Azad.

Shri Bhagwat Jha Azad: One of
the conditions of the Peace Mission
iz that Government should reconsider
a5 $0 what should be the future ad-
justment in the relationship between
the Nagas and India, They disagree
with the ideas on which certain non-
sensical, absolutely inimical state-
ments have been produced by the
Peace Mission. May I know why
Government allows this Peace Mis-
sion, which guggests adjustment in
sovereignty and such things which
are against the sovereignty of India,
to continue in this sphere? What are
the reasons for this continuance?

Shri Swaran Singh: I have placed
the copy of the Peace Mission's pro-
posals on the Table of the House, I
have also incorporated in my reply
in the House the gist of the Secre-
tary’s letter to the Peace Mission. If
the two are reaj together, the hon.
House will kindly, appreciate that
Government's own position is quite
clear on that issue.

Shri Bhagwat Jha Azad: 1 have
read wull the statements and what the
hon, Minister has referred to. That
ig why I am asking why the Govern-
ment wants to compromise with and
barter away the sovereignty of the
countryr when the Peace Mission has
repeatedly suggested an adjustmert
of the sovereignty of the country and
relationship with Nagaland, That
reason is not there and we want to
know that reason.

Shri Swaran Singh: It is entirely
incorrect that we want to give up our
sovereignty. This position has been

order, Hon.

hon.

I have no powers.
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made absolutely clear on the floor of
the House by myself, by the hon.
Prime Minister and also in the cor-
respondence. It will ‘be wrong for
the hon. Member to read in these
propogals anything which does not
exist. If anything, it weakens our
stand and that cannot be the inten-
tion of the hon. Member.

Shri Bhagwat Jha Azad; On a point
of order. The Minister cannot put
something in my mouth which is not
mine. This Peace Mission’s propo-
sals very clearly indicate that the
Government should consider read-
justment in the future relationships
between the Nagas and the Indian
Union. I ask the Minister why such
a Peace Mission ig allowed to con-
tinue which suggests the barter of
sovereignty or the adjustment of
sovereignty. Instead of replying 1o
this question ‘the hon. Minister puts
something in my mouth which is not
mine.

Shri Swaran Singh: I do not think,
there is any point of order; but I will
attempt to reply to it notwithstand-
ing wll the heat that he has intro-
duced about the factual position. He
says that there is a suggestion of
bartering away sovereignty. I say
that it is incorrect; there is no such
suggestion.

Shri D, C, Sharma: On a point of
order. The statement says: “The
Peace Mission...."

Shri Ranga: The
given by the hon.
complete.

Mr, Speaker: Order, order. We will
become a laughing stock if we pro-
ceed in the manner we are proceeding.
Unnecessary, unwanted, unsubstantial
points of order are raised.

Shri D. C. Sharma: No, Sir,

Mr, Speaker: What point of order
has been raised? The hon. Minister
is replying and the hon. Member
stands up and says, “On a point of

answer being
Minister 1is not

order”, Before his reply comes a
point of order is raised. @ How can:
that be done?
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Shri D. C, Sharma: 1 will raise the
point of order when he has finished.

Shri Swaran Singh: Therefore
there is no question of either barter-
ing away govereignty or of compro-
‘mising on that issue., We are abso-
lutely clear on that issue and I will
request hon, Members not. ...

Mr, Speaker: His insistence is .
Shri D, C. Sharma: On a point of
order,

Shri Bhagwat Jha Aszad:
the statement.

It is in

Mr, Speaker: le would not listen
even to me. His insistence is that
this much is admitted in the gtate-
ment that the Peace Mission made a
suggestion for adjustment of our atti-
tude or relationship. He says why
Government should at all tolerate it
or allow it......

Shri D, C. Sharma: Or, arouse them
to continue,

Shri Bhagwat Jha Azad: . . . to
continue to function ¢ WNagaland.

Shri Swaran Singh: It will be more
helpful if the hon. Members could
point out if there is any particular
paragraph or line in it—it is a six-
page document—to the effect that
they have suggested that any sove-
reignty is to be bartereq away or to
be compromised. Then I can reply
to that.

Some hon. Members:
statement.

It is in the

Shri Swaran Singh: So far as the
relationship is concerned, we have
made the position clear that a solu-
tion with Nagaland remaining inside
the Union is the only thing that we
can think of. We ourselves have
taken certain steps with the approval
of this hon. House according to
which the State of Nagaland was
created and we feel that sufficient
has been done to safeguard their
autonomy, culture, traditions and the
like. Still. we are prepared to exa-
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mine if there is anything within the
Union jthat is possible which could
satisfy all sections including the dis-
sidents. We would certainly be pre-
pared to consider these things.

Shri Hem Barua: On a point of
order .(Interruption) .

Mr. Speaker: In what connection
has that suggestion been mage that
the Govermrment of India should make
readjustments or certain adjustments?
In what relation is thrat suggestion? ~

Shri D. C. Sharma: Give and take.

Shri Swaran Singh: That is -reci-
sely what I said. 1! he could point
out any particular paragraph in the
Peace Mission’s proposals, ] may be
mble to clarify that,

An hon. Member: Paragraph 12,

Shri Hem Barma: On a
order.

point of

Shri D. C. Sharma: On a point of
order,

Mr, Speaker: Order, order. 1 am
calling him again and again to resume
his seat but he is insisting on his
point. How is work to be carried
on if the whole time of one hour of
Question Hour is, 1 should say—I
may be pardoned if I say that—wast-
ed on these unnecessary points of
order which have no substance at
all? Shri Azad can refer to the line
that he is mentioning.

Shri Hem Barua: On a point of
order,

Mr. Speaker: Another point of
order. Let me hear Shri Hem Barua.

Shri D. C. Sharma: You did not
hear me.

Mr. Speaker: Order, order. That
is very unfair that he ghould attribute
any motives or partiality to me.

Shri D. C. Sharma: I did not at-
tribute any motive,

Mr. Speaker: Order, order.
followed him. He wants to

1 have
raise
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his point of order so far as that ‘state-
ment is concerned and I gm pursu-
ing the same thing by asking Shri
Azad that when he is asking the sup-
plementary he should refer to that. If
anything is left, his point of order
would certainly arise after that has
been done. He attributes partiality
to me that I am listening to Shri Hem
Barua and not to him.

Shri D. C. Sharma: That 1
made.

Mr. Speaker: That is exactly what
the implication is. I cannot tolerate
- that.

Shri Hem Barua: The hon, Minister
has just now thrown a challenge.
But 1 have here a copy of the Peace
Mission Proposals with me, a prin-
ted copy . .

never

Mr, Speaker: He may resume his
seat.

Shri Hem Barua: | am reading it
out.

Mr., Speaker: No, Sir.
him to resume his seat.

I am asking

Shri H. N. Mukerjee: Sir, I have
kept quiet all this time even
though .

Shri Hem Barua: I have not finished,
Sir.

An hon. Member: Let us hear Mr.
Mukerjee:

Shri H. N. Mukerjee: I just want
to make a submission. Some of us
have been recently to Nagaland.
There is no question about the comp-
lete unanimity in the House and in
the country that Nagaland cannot
possibly be outside Indian Union.
There has to be a settlement with
Nagaland as a part of the Indian
Union. There is no question about it.
But we discovereq that it was a very
difficult and delicate matter which has
already involved nearly 10 years of
fighting, of a sort, which neither the
Indran Army nor the Indian Govern-
ment nor the Indian people can pos-
sibly relish and, therefore, this is 2
matter in which, if Members of Par-
liament, like ourselves, cannot really
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help in achieving a settlement, we
should not even remotely hinder the
efforts that are being made. There-
fore, my submission to you, Sir, is
this. I beg of you to tell the House
and also the Government to see that
a situation is created where Govern-
ment tries to take the House into its
confidence in a manner which is dif-
ferent from a full-dress debate in this
House which by means of publicity
might distort the perspective in such
a manner that some delicate nego-
tiations might be subverted. My sub-
mission is that you may exercise
your influence over Government as
well as Members to see that unneces-
sarily feelings are not excited.

Shri Hem Barua: May I draw the
attention. . ..

Mr. Speaker: He may resume his
seat.

Shri Hem Barua: ] have not
finished. This is @ very relevant
thing. The Minister wag telling us
that . . .

Mr. Speaker: I will allow him an
opportunity provided he sits down.

Shri Hem Barua: All right, Sir.
Whenever you ask me to sit down, I
sit down. I am obedient.

Mr. Speaker: When this appeal has
been made by Mr, Mukerjee that
Members should realise their respon-
sibilitieg in this respect . . .

Shri Hem Barua: We do. I have
a copy of the Peace Mission Proposals
with me. 1 want to read out the
operative part of the Peace Mission
proposals. It says like this:

“The Peace Mission in the pur-
suit of a settlement through
peaceful means, to which the
Government as well as Nuga
Federal Government equally sub-
scribe, would like both the Gov-
errrment of India and the Naga
Federal Government to consider
seriously whether such a meeting
point could not be reached. On
the one hand, the Naga Federal
Government could on their own
volition, decide to be a partici-
pant in the Union of India and
mutually settle the termg and
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conditions for that purpose. On
the other hand, the Government
of India could consider to what
cxtent the pattern and structure
and the relationship between the
Nagaland and the Government
of India should be adapted and
recast 80 as to satisfy the politi-
cal aspirations of all sections
of Naga opinion and to make it
possible for the ideals of peace as
expressed in the 1Naga Peace
Declaration to be  substantially
realised.”

This raises two vital things. The
Peace Mission proposals equate the
Government of the Naga underground
rebels with the Indian Government
and it gives the right to the Naga
Federal Govermment to decide the
question of accession anew to the
Indian Union. These are two vital
things that these proposals raise.

Mr. Speaker: What do you want to
say?

Shri Hem Barua: On the face of it,
when the Minister said like that, I
just want to know from the Minister
as to how can the Government have
negotiations with the Naga Federal
Government if the Government of the
cebel Nagas has been equated with
the Indian Government on these con-
ditions. The argument offered by the
Naga Federal Government people,
when we visited Nagalang is this that
Nagas have not decided merger with
the Indian Union. When that right is
given to the Nagas again, that shows
that we confirm the theory thai the
merger with the Indian Union of the
Nagas is yet to be settled.

12:00 hrs,

Shri A. P, Jain: 1 want to associate
myself fully with the proposal made
by Bhri H. N. Mukerjee.

The Parliamentary Delegation con-
sisting of 14 Members belonging to
all the groups and parties represented
here visited Nagaland. We had seen
the conditions there and we found that
the position Is very delicate. Any-
thing sald here will produce repercus-
sions which may not be in the inter-
ests of Indla,
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I think that we must develop a con-
ventich at least so far ag this
delicate matter is concerned, that we
should not do anything which may
instead of soothening the feelings and
improving the affairs aggravate them.
Therefore, 1 very respectfully submit
that we should accept Shri H. N.
Mukerjee's proposal that this matter
may be discussed by Government with
representative opinion in Parliament
and then a certain solution may be
placed before the House, of course,
with reasons and grounds which may
generally be acdeptable to the House.

We have seen that it is a very deli-
cate position, and therefore, my hon.
friend’s proposal is a very sound pro-
posal. In fact, we the members of tiia
delegation wanted to sit and discuss
the whole matter between ourselves.
Shri Hem Barua also was there with
us, and he have discussed it seve-
ral times. I would request him in a
very friendly manner not to raise the
matter here but first to discuss it
with Government and then fhe matter
may be taken up here in this House.

Shri Hem Barua: I agree with Shri
H. N. Mukerjee and Shri A. P. Jain,
but at the same time, I want the Gov-
ernment of India to introduce an ela-
ment of fairness in their policy to-
wards the Nagas.

Shrimati Renu Chakravartty: Leu
us ask some question:. Why shculd
we have these appeals during the
Question Hour?

The Minister of Rehabilitation (Shri
Tyagi): The Question Hour is over.

Shri Ranga: The appeal made by
Shri H. N. Mukerjee and the concrete
suggestion made by Shri A. P. Jain
have the wholehearted support of all
of us from the Swatantra Group and
particularly myself and Shri M. R.
Masani who had the opportunity of
joining this parliamentary delegation.
unofficial or what else you call it
which visited Nagaland. We hope
that the House as a whole would res-
pect and try not to upset the delicacy
with which the whole of this matter
is charged, but try and help the Gov-
ernment also in regard to this matter.
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Shrimati Renu Chakravartty: We
wanted to ask some importantiques-
tions, but I find that some hon. Mem-
bers are making the same appeal over
and over again during Question Hour.
I just cannot follow this.

Mr. Speaker: The Question Hour is
over, and nothing can be known now.

I am very sorry that out of 60
minutes, perhaps 40 minutes have
been taken in the points of order, and
only' 20 minutes’ must have  been
spent in the asking of questions. I
do not know whether it is due to my
incapacity or to the insistence of the
Members to raise points of order.

Shrimati Renu Chakravartty: The
Nagas are coming back from Pakistan,
and we wanted to know what the
position was, but we could not ask
those questions. '

Mr. Speaker: Every group here and
every Member sitting on every side
has just to cbnsider within himself
whether it would be conducive to our
working and to the purpose we have
in view if we proceeq in this man-
ner, When Shri H. N. Mukerjee made
that appeal, I entirely agreed with
him, and 1 was going to say some-
thing, but then Members stood up
and points of order were raised even
on my standing, and on every side,
there came the voice ‘Point of order’,
‘Point of order’, and ‘Point of order’.

I might point out that points of
order are only to help the Speaker to
see that no irregularity might be
committed, and there might not be
anything done in violation of the
Constitution or of the rules. When
some rule or provision of the Cons-
titution is likely to be violated, then
a point of order is raiseq and it is
pointed out that that shoulg not be
done, and the attention of the House
is drawn to that pointedly. But here
I must confess that I feel that points
of order are raised only to create dis-
order.
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Shri S. M. Banerjee: We never do
it intentionally.

Mr. Speaker: I have not said so.

Shri S§. M. Banerjee: That will go
on redord, and it will appear that we
are so irresponsible that we do that
and thereby instead of creating order
we create disorder.

Mr. Speaker: The record lis already
there, and those who read it will
draw their own inferences, even if 1
do not say it. Of course, that opinion
can be formed, and if I read it I shall
form that opinion. I am sorry I may
be wrong, but that is a different
thing altogether. But we should con-
duct ourselves with greater respon-
sibility. Then this appeal has been
made with such solemnity and with
such responsibility, and by those—
others also have associated themsel-
ves with it—who had gone on the
spot and seen things themselves. I
hope we will take that hint and we
should, in this respect, exercise grea-
ter restraint than we ordinarily do.
This question is reallyy very delicate.

Shri Bhagwat Jha Aszad: We agree
with the observation you have made.
You might call us to your chamber
and we can discuss the matter, bedause
you have passed certain remarks
which pain us. You said that all
points of order are only points of dis-
order. I think this is not doing res-
pect to the House., If you want to
discuss this matter, kindly call the
Members to your chamber. We feel
that to make this remark that all
points of order are points of disorder
is not befitting to this House and to
those Members who raise points of
order. May be that some points of
order may be so—I do not know. But
we are pained to hear sudh a sweeping
remark.

Shri Thirumala Rao: He need not
speak for other Members; they can
take care of themselves,

Mr. Speaker: I am rather surprised
at the observations of Shri Azad. He
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had a grievance against the Minister,
and was saying that the Minister was
trying to put words in his mouth
which he had not uttered. I had not
said this about ‘all’ points of order. I
never said that. The record can be
seen. He is trying to put that word

in my mouth.

Now we should proceed t(; other

business.

Shri Narendra Singh Mahida: 1
have a submission to make.

Mr. Speaker: All have submissions
to make. But there should be some
end somewhere,

Some hon. Members rose—

Mr. Speaker: If Me:ubers feel that
I should call them to my chambers,
I will request them to collect toget-
ther and then we will discuss.
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WRITTEN ANSWERS TO QUESTIONS
Firing by Pakistanis

{ S8hri R. Ramanathan Chettlar:
| Shri Onkar Lal Berwa:
Shri Hukam Chand Kachhavaiya:
Shri Yashpal Singh:
Shri Bhagwat Jha Asad:
Shri Rameshwar Tantia:
Shri §. M. Banerjee:
Shri P. C. Borooah:
*64. { Shri P. R. Chakraverti:
7 Shri K. N. Tiwary:
Shri P. H. Bheel:
Shri Daljit Singh:
Shri Hem Barua:
| Shri Uikey:
‘ Shri R. 8. Pandey:
Shri Vidya Charan Shukla:
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Shri D, N. Tiwary: '
Shri Kapur Singh:

Shri P. K. Deo:

Shri Narasimha Reddy:
Shri Gulshan:

Shri P. L. Barupal:

Shri Surya Prasad:
_Shri Radhelal Vyas:

Will the Minister of Defence be
pleased to state:

(a) the details of firings made by
the Pakistanis on the Indo-Pak bor-
der in the Jammu and Kashmir area
and the eastern borders during
December, 19864, and January and
February, 1965;

(b) the extent of damage caused to
the Indian side in the form of loss of
life and property; and

(¢) the action taken by Government
in the matter?

The Minister of Defence (Shri ¥. B.
Chavan): (a) The details of the firing
incidents by Pakistan on the cease-
fire line and international border in

Jammu and Kashmir and on the eas-’

tern border during December, 1864,
January & February, 1965 (upto 16th
February 1965) are given below:—

(1) Jammu and Kashmir:

Pakistan Pakistan-occupieq Kash-
mir troops|Razakars etc. fired
at our posts, picquets, villa-
ges, clvilians etc.,, on 528
occasions.

(2) Assam-East Pakistan Border:

East Pakistan Rifles fired inter-
mittently in the Lathitilla]
Dumabari area during the
period 19th December to 31st
December, 1864 and again in
February, 1966.

(3) Tripura-East Pakistan border:

(i) East Pakistan Rifles personnel
fired intermittently in the
Karangicherra area in Kho-
wai sub-Division of Tripura
on 3rd, Tth to 12th, 15th to
81st December, 1964 and
again on 14th January, 1865
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(ii) East Pakistan Rifles fired in-
termittently towards Tarak-
pur vilage in Dharamnagar
sub-Division of Tripura from
26th December to 31st Decem-
ber, 1984. This place is ad-
jacent to Lathitilla area
mentioned at (2) above. When
Pakistanis fired at Lathitilla|
Dumabari area, this place was

algo involved.
(b) No. of persons
Killed Wounded
Jammu & Kashmir 8 20
Assam — 1
Tripura — —

In Jammu and Kashmir and Assam,
a few heads of cattle were killed|in-
jured. A few arms were alsp lost i1n
J. & K. The extent of damage to pro-
perty is not known.

(c) Our Security forces are deploy-
ed all along the border; they keep
consatant vigil and carry out patrol-
ling. Wherever necessary, the fire is
returned by our security forces. In
the case of Jammu and Kashmir cease-
fire violation complaints are lodged
with the U.N. Military Observers.
Where necessary protests are lodged
with the Government of Pakistan also
both for violation of cease-fire line in
J. & K. and for violation of other bor-
ders.

High-powered Transmitter

Shri M. L. Dwivedi:
(sm S. C. Samanta:
Shri Yashpal Singh:
Shri R. S. Tiwary:
Shri P. C. Borooah:
Shri S, M. Banerjee:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
"65. { Shri Surendra Pal Singh:
Shri D. C. Sharma:
Shri Harl Vishnu Kamath:
Shri Onkar Lal Berwa.
Shri P. H. Bheel:
Shri Hukam Chand
Kachhavalya:
Shri Bibhutl Mishra:
Shri K. N. Tiwary:
Shri Daljit Bingh:
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| Shri Hem Barua:
Dr. P. Srimnivasan:
Shri Hem Raj:
| Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:
( Shri Rameshwar Tantia:

Will the Minister of Information and
Broadcasting be pleased to state the
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The Minister of Information and ) ( ) ‘ ¥

Broadcasting  (Shrimati  Indira IO HTT FT G R WY

() 7t ag ¥ &= & fs arfeem
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The Deputy Minister in the Ministry

Gandhi): It is intended to send ex-
perts from All India Radio to Moscow
in order to discuss the technical de-
tails before the matter can be finalised.

soafirar - “‘li“ TgHY grear of External Affairs (Shri Dinesh
Fﬂ m m Singh): (a) Yes,
" (b) Yes,
st wrare Fey - (c) Yes.
Ty wnfeht fivrm (d) Pakistani news-papers have
st W WU W carried statements by certain non-
wt Yo Wo wewT : governmental organizations to this
cffect.
T RoTo wwwad :
f“‘! — Commonwealth Secretariat
< gt ) Shri Surendra Pal Singh:
st wy feww - Shri M. L. Dwivedi:
st fagrax x@m Shri S. C. Samanta:
. min Shri Yashpal Singh:
<t . e ) Shri R, G. Dubey:
W W Shrimati Savitri Nigam:
st cfeg Shri P. R. Chakraverti:
st iw mm Shri K. N. Tiwary:
b ) Maharajkumar Vijaya Ananda:
oY wanree o Shri Sidheshwar Prasad:
oft wigr awex Shri Bibhuti Mishra:
qmw Shri Ram Sewak Yadav:
«t oW gew . *67. < Shri R. S. Pandey:
Wt fave Qg Shri Bhagwat Jha Azad:
= fafn foaw Shrimati Renuka Ray:
HYTCTOgGHTT Farw Shri Kolla Venkalah:
okl Shri M. N. Swamy:
ot fesm TeaTaw Shri drajit Gupta:
W W ¥ww T Shri Rameshwar Tantia:
* e Dr. Ranen Sen:

66. o st ww e Shri Dinen Bhattacharya:
oft TR zifem Shri J. B. S. Bist:
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(oft 5o ®o A : Will the Minister of External
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Affailrs be pleased to state:

(a) whether it is a fact that some
officials of the Government of India
participated in a meeting of senior
officers of Commonwealth countries
in London recently with a view to
finalizing details about the proposed

Commonwealth Secretariat in London
and

(b) if so, the decisions arrived at in
that meeting and whether they have
Government's approval?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes.

(b) No decisions as such were
reached at the meeting since it is for
the Commonwealth Governments to
take decisions. The senior officials,
however, representing 21 Common-
wealth countries, have agreed on a re-
port which has been transmitted to
all the Commonwealth Qovernments.
The report is under consideration of
the Government of India. The offi-
cials’ meeting has recommended that
the Secretary General will have no
execdutive authority and that the
Secretariat will have no political
functions. The main purpose of the
Secretaiat will be the dissemination
of information on matters of interest
to Commonwealth countries. It will
not be within the competence of the
Secretariat to disseminate information,
which relates to the internal affairs
of a country or to disputes between
two or more Commonwealth countries.

Comonwealth Primy Ministers’
Conference

r’ Shri Harish Chandra Mathur;

Shri Rameshwar Tantia:
Shri Yashpal Singh:
Maharajkumar Vijaya Anand
Dr. L. M. Singhvi:
Shri Jashvant Mehta:
Shri D. C. Sharma:
*68. { Shri Vidya Charam Shukla:
| Shri Sidheshwar Prasad:
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Shri Surendra Pal Singh:
Shri Mohan Swarup:
Shri Bibhuti Mishra:
| Shri Kolla Venkalah:
| Shri M, N. Swamy:
Shri R. S. Pandey:
' Shri R. Barua:
' Shri L. N, Bhanja Deo:
| Shri P. R. Chakraverti:
| Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) when the next Commonwealth
Prime Ministers’ Conference is likely
to be held and where: and

(b) whether the suggestion to have
the Conference in India will be pur-
sued and ir not, why?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Prime Ministers’ Con-
ference is likely to be held in London
in the second half of June, 1965;

(b) The suggestion about holding
this Conference by rotation has been
considered, but so far has not receiv-
ed a large measure of support. No
suggestion has been made for the Con-
ference to be held in India.
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Seventh Commonwealth Relations
Conference

[ Shri Rameshwar Tantia:
Shri M. L. Dwivedi:
Shri S. C. Samanta;
*70. { Shri Yashpal Singh:
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Shri Surendra Pal Singh:
' Shri D. N. Tiwary:

Shri Sham Lal Saraf:
Shri P. R. Chakraverti:
Shri P, C. Borooah:
Shri Kolla Venkaiah:
Shri M. N. Swamy:

Shri Hem Raj:

Shrimati Savitrl Nigam:
Shrli Brajeshwar Prasad:
Shri Bishwa Nath Roy:
Shri R. Barua:

| Shri D. D. Mantri:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Seventh Commonwealth Relations
Conference was held in New Delhi
on the 6th January, 1965;

(b) if so, how many countries parti-
cipated in this conference;

(¢) the main subjects discussed at
the conference; and

(d), whether any proposal was put
forward by the Indian Delegation?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a). The Seventh Common-
wealth Relations Conference was held
in New Delhi from 6th to 15th Janu-
ary, 1965, It was organised by the
Indian Council of World Affairs which
is a non-official body.

(b), Twelve countries including
India participateq in this Conference.

(e) (i) Commonwealth approach to
main Intermational problems, (ii)
Defence and security in Common-
wealth countries, (iii) Commonwealth
and the problems of World Trade &
Development, (iv) promotion of Scien-
tific, Education and Cultural Ex-
changes among the Commonwealth
countries and (v) future of the Com-
monwealth were some of the main
subjects that figured in the agenda for
the Conference;

(d) No specific proposals as such
appear to have been put forward by
the Indian delegation, Like other
delegations, they too expressed their
views on the various subjects discus-
sed in the Conference.
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World Muslim Conlere‘u.-e

Shri P. R. Chakraverti:
Shri K, N. Tiwary:
Shri Hari Vishnu Kamath:
Shri Onkar Lal Berwa:
Shri P. H. Bheel:
| Shri Vidya Charan Shukla:
-1 Shri Sham Lal Saraf:

ﬁ Shri C. K. Bhattacharyya:

Shri Rameshwar Tantla:

Shri Indrajit Gupta:
Shri U. M. Trivedi:
Shri Inder J. Malhotra:
Shrl Hukam Chand
| Kachhavaiya:

Will the Minister of External Aflairs
be pleased to state:

(a) the composition of the Indian
delegation to the World Muslim Con-
ference held in Mogadiscio (Somalia)
in December, 1864;

(b) whether it is a fact that tihe
delegation had to withdraw from the
Conference;

(c) if so, the reasons therefor; and

(d), who bore the expenses on this
delegation?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Indian delegation
comprised Shri Sayed Ali Mohamed
Tariq, Minister in the State Govern-
ment of Jammu and Kashmir and Shri
Ahmed Mehdi, M.P.

(b), and (c). The Indian delegation
went to attend the World Muslim
Conference in Somalia at the invita-
tion of the Government of Somalia. A
procedural question was raised at the
Conference contending that the Gov-
ernment of Somalia had no authority
to invite any delegation ang the in-
vitation could be issueq only from
the Secretariat of the Conference. At
this stage the Indian delegation decid-
ed to withdraw to avoid embarrass-
ment to the friendly Government of
Somalia.

(d) Government of India made some
contribution towards the travel ex-
penses.
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Nuclear Shield for Afro-Asian
Countries

| Shri Hari Vishnu Kamath:

Shri S, M. Banerjee:

Shri Yashpal Singh:

Shri Bhagwat Jha Azad:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri D. C. Sharma:

Shri Rameshwar Tantia:

Shri P. C. Borooah:

*72. ) Shri P. R. Chakraverti:

Shri Sivamurthi Swamy:

Shri Brajeshwar Prasad:

Shri Vishwa Nath Roy:

Shri D. N, Tiwary:

Shri P. K. Deo:

Shri Kapur Singh:

Shri P. K. Ghosh:

Shri Kolla Venkaiah:

Shrimati Maimoona Sultan:

Will the Minister of External Affairs
be pleased to state:

(a) whether the (Governments of
Non-Nuclear countries of Asia and
Africa have been sounded with regard
to the proposal or suggestion made to
the British Prime Minister during the
Prime Minister’s recent visit 1to
London regarding the joint guarantee
of a nuclear shield by the Western
nuclear powers and U.S.S.R. for the
Afro-Asian Non-Nuclear nations; and

(b) if so, their reactions thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The Prime
Minister had only posed a problem
generally and siated that unless the
main nuclear powers found some way
of re-assuring the non-nuclear powers
about their safety, the risk of proli-
feration was great and that, therefore,
the nuclear Powers who were also in
favour of the policy of non-prolifera-
tion should consider the matter and
find ways and means of assuring the
non-nuclear Powers of their safety.
No specific proposals for a joint
nuclear guarantee or shield were made
in this regard. The non-nuclear
countries of Asia and Africa have not
been approached on this question.
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(h) Does not arise.

‘New AXxis’

rShri P. C. Borooah:
| Shri Hukam Chand
"3, Kachhavaiya:
Shri Onkar Lal Berwa:
| Shri Bibhuti Mishra:

Will the Minister of External Affairs
he pleased {o state:

(a) whether Government are aware
of the emergence of a ‘“new axis”
with Indonesia, Pakistan and China
coming closer together; and

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesan
Singh): (a), and (b). Government
have scen press reports of the so-
called “'new axis”. These are proba-
bly based on the development of
closer relations between Indonesia,
Pakistan and China in recent months.
Naturally, whether any development
of this nature at any time adversely
affects India's interests, is a matter
which is kept by us under continuous
study. So far as Indonesia is concern-
ed, our relations with that country
have been friendly.

3

Chinese Intrusion into Sikkim

(" Shri S, M. Banerjee:
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri R. Ramanathan
Chettiar:
Shri Surendra Pal Singh:
| Shri Naval Prabhakar:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri R, S. Tiwary:
Shri Hukam Chund
Kachhavalya:
Shri Rameshwar Tantia:
Shri D. C. Sharma:
-y | Shri P. C. Borooah:
{ Shri Prakash Vir Shastri:
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Shri Jagdev Singh
Siddhanti:

Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri Bishwanath Roy:

Shri Onkar Lal Berwa:

Shri P. H. Bheel:

Shri Hem Barua:

Shri Vishram Prasad:

Shri Daljit Singh:

Shri Sezhiyan:

Shri D, J. Naik:

Shri Bade:

Shri C. K. Bhattacharyya:
Shrimati Renuka Ray:

Shrimati Maimoona Sultan:
Shri D. D. Mantri:

Shri R. S. Pandey:

Shri Narasimha Reddy:

Shri P. K, Deo:

Shri Kapur Singh:

Shri Kishen Patinayak:

Shri D. N, Tiwary:

Shri Bibhuti Mishra:

Shri Hari Vishnu Kamath:

Shri R, Barua:

Shrimati Renuka Barkataki:

Shri Vishwa Nath Pandey:

Shri L. N, Bhanja Deo:

Shri Maheswar Naik:

|_ Shri' Krishna Pal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Chinese
troops intruded into Sikkim terri-
tory several times in December, 1864;

" (b) whether there is any concentra-
tion of Chinese forces on the Sikkim
border; and

(¢) if so, the steps taken by Gov=-
ernment to counteract jt?

The Minister of Defence (Shri
Y. B. Chavan): (a) Yes, Sir. The
Chinese troops intruded into Sikkim
territory twice in the month of
December, 1964,

(b) Yes, Sir,

(¢) We have taken all necessary
steps and our defences in the area
are adequate to deal with any even-
tuality.
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Nuclear Shield 1

( Shri D, C. Sharma:

Shri Surendra Pal Singh:

Shri Harish Chandra
Mathur:

Shri M. L, Dwivedi:

Shri Yashpal Singh:

Shri R. S. Tiwary:

Shri 8. C. Samanta:

Shri R, G. Dubey:

Shrimati Savitri Nigam:

Shri P. R. Chakraverti:

Shri P. C. Borooah:

“-‘.'5.{ Shri Sidheshwar Prasad:
Shri Hari Vishnu Kamath:
Shri Jashvant Mehta;
Shri Bibhuti Mishra:
Shri K, N, Tiwary:
Shri Ram Sewak Yadav:
Shri Vidya Charan Shukla:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Dr. L. M. Singhvi:
Shri Krishnapal Singh:

L Shri Prakash Vir Shastri:

Will the Minister of External Affairs
be pleaged to state:

(a) whether any move has been
made (o0 secure assurance from the
United States, Russia and Britain for
a nuclear shield against the threat of
nuclear aggression from China: and

(b) if so, the outcome thereof?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No approach
has been made to the major nuclear
powers for the provision of a nuclear
shield against the threat of nuclear
aggression from China. However, the
question of the responsibility the
'major nuclear powers should under-
take to mitigate the threat being fac-
ed by non-nuclear countries has been
posed in a general way for the con-
sideration of the major nuclear pow:
ers,

(b) Does not arise,
Violations of Ceasefire Line

Shri Yashpal Singh:

Shri S. M. Banerjee:

Shri Naval Prabhakar:
*76. { Shri Rameshwar Tantia:
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Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri D, C. Sharma:
Shrimati Savitri Nigam:
Shri R. G. Dubey:
Shri Harl Vishnu Kamath:
Shri D. N. Tiwary:
Shri Vishram Prasad:
Shri Bade:
Shri Narendra Singh
Mahida:
Shri Solanki:
' Shri Narasimha Reddy:
! Shri Surendra Pal Singh:
Shri P. H, Bheel:
Shri Sivamurthi Swamy:
. Shri Hem Raj:
© Shri Ramachandra Ulaka:
* Shri Dhuleshwar Meena:
Shri Abdul Ghani Goni:
i Shrimati Maimoona Sultan:
Shri U. M. Trivedi:
- Shri Uikey:
. Shri R. S. Pandey:
Shri Vidya Charan Shukla:
Shri Man Singh P, Patel:
Shri Vishwa Nath Pandey:
Shri Maheswar Naik:
Shri Prakash Vir Shastri:
Shri Jagdev Simgh
Siddhanti:
Shri Radhelal Vyas:
Shri Ram Sewak:
| Shri P. G. Sen:

Will the Minister of Defence be
pleased to state:

(a) whether any violations of the
ceasefire line in Jammu and Kashmir
as also of the India-Pakistan border
in the East have been made since the
last report was made to Parliament;

tb) if so, the details thereof; and

tc) the measures taken to repulse
such intrusions?

The Minister of WDefence (Shri
Y. B. Chavan): (a) 391 Cease-fire vic-
lations have been committed by Paki-
stan in Jammu and Kashmir during
the period 24th December 1964 to the
15th February 1965. Full informa-
tion regarding violations by Pakistan
o3 the Indo-East Pakistan border is
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being collected through the concerned
State Governments and will be laid
on the table of the House,

(b) The Cease-firr violations in
Jamrmu and Kashmir mentioned
above, broadly relate to firing intrus-
ions and improvement of defences by
Pakistan.

(c) Effective steps have been taken
to repulse Pakistani intrusions. When-
vver necessary, fire is returned by our
Security forces, Cease-fire violation
complaints are also lodged with UN
Military Observers.

International Film Festival

" Shri P, C. Borooah:
Shrl P. R. Chakraverti:
Shri Rameshwar Tantla:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Dr. P, Srinivasan:
Shri Paramasivan:
Shrimati Akkamma Devi:
Shrimati Renuka Barkataki:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri Ram Harkh Yadav:
Shri Murli Manohar:
Shrl Vishwa Nath Pandey:
Shri Hukam Chand

Kachhavalya:
| Shrimati Ramdulari Sinha:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that an
International Film Festival was held
recently in New Delhi;

i P

(b) if so, the countries which parti-
cipated in the festival;

{¢) which of the Indian films were
exhibited during the Festival and in
which languages:

(d) by whom they were selected
and what was the basis of gelection;
and

(e) the total expenditure incurred
thereon?

The Minister of Information and
Broadcasting (Shrimati Indira Gandhi)
(a) Yes, Sir.
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(b) a?d (c)., Two statements are
laid on'the Table of the House.
|Placed in Library, see No. LT-3814|
65].

(d) Regarding Indian Filmg enter-

ed there were two feature films,
namely “Nirjan Saikte” (Bengali)
and “Hageeqat” (Hindi) and two

short films namely “Lahul and Spiti”
(English) ang “And Miles to go"
(English). “Nirjan Saikte” wag rec-
ommended by the Film Federation of
India, “Haqeeqat” and “Lahul and
Spiti” were recommended by the
Screening Committee of the Festival
and “And Miles to Go"” was recom-
mended by the two Juries of the
Festival. On the whole, these films
appeared (0 be the best amongst those
which were qualifieq to compete in
the Festival and therefore the Gov-
ernment accepted these recommenda-
tions. So far as the non-competitive
section is concerned, not 'many Indian
films with sub-titleg in English were
available. Therefore, in this section,
the Government showed such Indian
Films as were available with English
sub-titles before or even during the
Festival,

(e) The actual expenditure is not
yet known; the estimated expenditure
is Rs, 8.43 lakhs.

Censorship Rules

( Shri Surendrapal Bingh:
Shri Yashpal Singh:

*18, { Shri Bhagwat Jha Agzad:
Shri M. L. Dwivedi:
Shrl U, M. Trivedi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that in order
to make it possible for foreign flims
to enter in the recent International
Film Festival in India, Government
relaxed their censorship rules to a
great extent; and

(b) if so, whether the liberalisation
of censorship rules is likely to con-
tinue even after the International
Film Festival?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhl): (a) The flilms screened at
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the Third International Film Festival
of India were exempted from formal
censorship in accordance with the
rules of the Internationa] Federation
of Film Producers Association (Paris).
Most of these fllms were, however,
screened before a Special Committee
and their opinion was sought as to
their suitability for presentation at the
Festival,

(b) No, Sir.
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Strike in TELCO

Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
«80 Shri K. N Tiwary:
*) Shri P. C. Borooah:
Shri Bibhuti Mishra:
i Shri V. B. Gandhi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Government of Bihar declared illegal
the strike and lockout that happened
in Telco-Jamshedpur in December,
1964;

(b) whether the workers have since
resumed work;

(c) if so, when;

(d) for how many days there had
been stoppage of work and the total
amount of loss in daily production, as
a result of the stoppage of work; and

te) whether Goverrment has made
any enquiry into the causes of this
trouble?
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The Minister of Labour and Em-
ployment (Shri D. Sanjivaya): (a)
It is understood that no formal decla-
ration was made by the Government
of Bihar to this effect.

(b) Yes,
(¢) 28th December, 1964.

(d) Stoppage of work was from 16th
to 27th December, 1964. Tota] loss of
production during this period is re-
ported to be 668 Trucks,

(e) The. matter falls in the State

sphere. .
Chinese Aggression against Bhutan

“81. Shri Hari Vishnu Kamath: Will
the Minister of External Affairs be
pleased to state:

(a), whether there had been armed
aggression by the Chinese against
Bhutan and other territory on the
Himalayan border since the 2ith
December, 1964;

(b) if so, the nature thercof;

(c) the measures taken by Govern-
ment to counter such Chinese aggres-
sion; and

(d) the outcome thereof?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) There have been
a few cases of Chinese intrusions into
Sikkim since 24th December, 1964.
There has been no armeqd aggression

by the Chinese mgainst Bhutan. Nor
has there been any fresh aggression
against Indian territory.

(b), On December 25, 1964, two

armed Chinese personnel intruded in-
to Sikkim and on December 26, 1964.
a group of three armmeq Chinese in-
truders entered the Sikkim side of the
border near Nathu-la pass. On Janu-
ary 19, 1965 thirty armed Chinese
soldiers intruded into Skikim across
Kongra-la,

(c) and (d). Gouvernment of India
have Jodged strong prolests with the
Chinese Government about the provo-
cative military actions of the Chinese
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forces. These notes have been re-
leased fo the Press. Government is
also taking every possible measure to
safeguard the security of the borders.

Encouragement to Film Producers

J Shri S. M. Banerjee:
\_ Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

*82.

(a) the encouragement that is being
given to well-known film producers
for producing good social films;

(b) whether it is a fact that some
of the producers are unable to pro-
duce good fitms on account of finan-
cial difficulties; and

(c) if so, the steps taken to over-
come it?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Government have insti-
tuted the State Awards for Films, to
encourage the production of films of
a high =aesthetic and technical stand-
ard and of educational and cultural
value.

(b)y Yes, Sir.

(c) The Film Finance Corporation,
has been set up by the Government to
promote and assist the film industry by
providing, affording or procuring fin-
ancial or other facilities for the pro-
duction of films of good gquality,

Indian Immigrants detained in Ceylon

“83. Shri D. C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that some
immigrants of Indian origin and those
overstaying their visas in Ceylon haye
been detained in camps;

(b) if so, their number; and

(¢) the action taken or proposed to
be taken in the matter by the Ceylon
Government?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.
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(b) About 440. \

(¢) The Government of Ceylon are
arranging to repatriate t{o India those
of them who are Indian nationals.

Sino-Indian Border Dispute

( Shri Yashpal Singh.

Shri S. M. Banerjee:

Shri Bhagwat Jha Azad:

Shrl Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri Rameshwar Tantia:

Shri Surendra Pal Singh:

Shri Hukam Chand
Kachhavaiya:

Shri D. C. Sharma:

Shri Harish Chandra
Mathur:

“84. { Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri K. N. Tiwary:

Shri Hari Vishnu Kamath:

Shri Jashvant Mehta;:

Shri Narendra Singh

Mahida:

Shri Solanki:

Shri Narasimha Reddy:

Shri Hem Barua:

Shri C. K. Bhattacharyya:

Shri Sarjoo Pandey:

Shri Gulshan:

_ Shri Basumatari:

Will the Minister of
Affairs be pleased to state:

(a) whether his attention has been
drawn to the statement made by the
Chinese Premier in Peking in Decem-
ber, 1964 that the attitude of the Indian
Government in demanding that China
should withdraw from seven civilian
posts on Chinese Territory in the
Western Sector as a precondition for
negotiations was extremely unreason-
able; and

External

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes Sir.

(b) The spokesman of the Ministry
of External Affairs had made a state-
ment on December 31, 1864 giving
the Government's reaction to the Chi-
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nese Prime Minister's statement. The
spokesman’s statement is given below:

Statement

The Government of India have seen
reports; of Mr. Chou En-lai's speech
at the National People's Congress at
Peking. The tone and content of the
Chinese Prime Minister's references
to India is a demonstiration of China’s
aggressiveness and arrogance. By
refusing to accept the Colombo Pro-
posals China had long ago slammed
the door to all prospects of negotia-
tions on the border question. What
Mr. Chou En-lai has now done is to
bolt and bar the door completely.

The Chinese Premier hag asserted
that the suggestion to hold talks bet-
ween the two countries on the basis
of no posts of either side in the ue-
militarized zone in Ladakh is an ‘un-
reasonable Indian precondition’ and
that China would never withdraw its
posts from this area. This ig to put
facts upside down and reflects san
attitude of total intransigence and de-
termination to hold on to the fruits
of aggression. It is well-known that
the suggestion about the withdrawal
of posts was not made by India but
by an impartial third party. Iudia
reacted to it positively because of her
desire to enter intp negotiations with
China. Mr. Chou-En-lai has now
finally killed this constructive sugges-
tion and turned his back upon ihe
Colomby proposals. His speech geems
to be Peking’s coup de grace to the
Colombo Proposals formulateq by the
six Non-aligned nations.

It should be clear tp the wiwle
world that what stands in the way
of talks on the border problem are not
Indian pre-conditions, so called, but
China’s truculence and arrogance.
The Chinese Prime Minister has gone
further and once again raised (he
spectre of China's fantastic claim to
90,000 sq. Kilometres of Indian terri-
tory in the Easvern Sector, over aad
above the 14,500 sq. miles of territovy
in Ladakh illegally occupied by China.
This shows that China’s territorial
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appetite is not yet satisfied and thet
she has no desire for a peazeful suiu-
tion. India will not be cowed dewn
by these aggressive demands which
she categorically rejects. The Gov-
ernment of India are, however, williag
to talk with China, at any iime whun
the Chinese give up their obstinate
stand and agree 10 talks on the nasis
of the Colombo Proposals.

Request from Underground Nagas

Shri P. C. Borooah:

| Shrimati Savitrli Nigam:
Shri Hukam Chand

| Kachhavaiya:

*85 Shri Onkar Lal Berwa:

j Shri Subodh Hansda:

| Shri S§. C. Samanta:

] Shrimati Renuka

L Barkataki:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
representatives of Underground
Nagas have soughli permission of

Government Lo visit London to have
consultations with the Naga rebel
leader Mr. Phizo or requested for
grant of “safe conduct” to Mr. Phizo
enabling him to visit India to parti-
cipate in the peace talks; and

(b) if so,
thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Underground
Nagas have not sought Government's
permission for their representatives to
go to London or for “safe conduct” to
enable Mr. Phizo to come to India.

Government’s reaction

{b) Does not arise.
Commercial Broadcasting

Shri P’. R. Chakraverti:
Shri P. C. Borooah:
Shri Yashpal Singh:

*86. Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:
| Shri Koya:

LShri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to refer
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1o the reply given to Starred Ques-
tion Nb. 268 on the 30th November,
1964 and state the decision taken on
the question of introduction of com-
mercial broadcasting over the All
India Radio?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): The proposal is still at the
stage of examination and discussion.
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Film Advisory Committee
A

rShl'i Ram Harkh Yadav:
Shri Murli Manohar:
Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that Gov-
ernment have reconstituted the Cen-
tral and Regional Film Advisory Com-
mittees;

(b) it so, the reasons therefor; and

12L

(c) the personnel of the reconsti-
tuted Committees?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) The term of the members of
the former Committee had expired.

(c) The personnel of the re-cons-
ti‘uted - Committees is given in the
statement laid on the Table of the
House. [Placed in Library, see No.
LT 3815|65].

Ambala Cantonment Board Elections

122. Shri Chuni Lal: Will the
Minister of Defence be pleased to
state:

(a) whether Government have re-
ceived any representation alleging
gome irregularities in the election of
the Vice-President of the Ambala
Cantonment Board on the 12th Octo~
ber, 1964; and

(b) it so, the action taken in the
‘matter?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

(b) No action is proposed to be
taken by Government to daclare bhe
election of the Vice-President void.
‘The aggrieved party can seek redress
in a court of law.

Workmen’s Compensation Rules

123. Shri Eswara Reddy: Will the
. Minister of Labour and Employment
be pleased to state:

(a) whether Ithe
“Workmen's Compensation

2178 (Ai) LSD—3.

Andhra Pradesh
' (Occupa-
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tional) Diseases—Pneumoconiosis
Rules, 1964 have since been finalised;

(b) if not, the main reasons there-
for; and

(c) when the above Rules gre likely
to be finalised and enforced?

The Minister of Labour and Em-
I';l’loymem (Shri D. Sanjivayya): (a)
o.

(b) and (c). The State Government
has intimated that the rules will be
finalised as soon as the comments re-
ceived on the draft rules have been
considered. '

Wage Board for Sugar Industry

124. Shrimati Ramdulari Sinha: Wil
the Minister of Labour and Employ-
ment be pleased to lay on the Table
a statement showing:

(a) the disputes so far pending in
connection with the fitment of the
employees of sugar factories, Stale-
wise, according to the recommendation
of the Wage Board;

(b) the statutory or non-statutory
machineries set up in each State to
settle such disputes; and

(c) the procedure adopted for the
final settlement of such disputes in
the absence of any unanimity among
the members of the non-statutory
Committees?

The Minister of Labour ang Em-
ployment (8hri D. Sanjivayya): (a)
to (¢). Information is being collected
from the State Governments through
whom the recommendations of the
Wage Board are being implemented.

Research and Development Organi-
sation

126. Shri Manabendra Shah: Wil
the Minister of Defence be pleased to
statle:

(a) the number of posts of u'r.'l_en-
tists created in the R. &'D. Organisa-
tion since the declaration of the

Emergency; !
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(b) the increase in the budget allo-
cation of this Organisation since the
Emergency;

(c) the contributions or the inven-
tions made by this Organisation;

(d) how much expansion in the
personnel of this Organisation has
taken place since its inception; and

(e) whether any foreign nationals
are serving in tus Organisation and
if so, on what posts?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas)  (a) 261.

(b) Rs. 365°30 lakhs.

(c) Items specially noteworthy in
thiz connection are:

The development of mountain
gun. s:mi-automatic rifle, a
self-loading pistol, a new :ype

of anti-tank mine, a light
weight forward area VHF
Communication Set, gene-
rating sets of varioug types

including a precision genera-
tor for anti aircraft gun, pre-
fabricated portable hut, col-
lapsable assault boat and alu-
minium floating bridge dehy-
drated foods for use at high
altitude, anticorrosive paint,
5-man Compop Pack rations
and survival rations, etc.

(d) There has been an increase ot
approximately 6,434 personnel in the
R. & D. Organisation since its crea-
tion in its present form in January,
1858.

(e) No, Sir.

Wage Boarg for Cement Indusiry

J Shri S. M. Banerjee:
127. 7\ Shri Yashpal Singh:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether the Central Wage Board
for Cement Industry hag started func-
tioning;
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(b) if so, since when; and

’
(¢) whether the Board hag been
asked to recommend interim relief?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Yes since September, 1964.

(c) The Board is considering the
question of interim relief,

Tibetan Refugees

128. Shri D. C. Sharma: Will the
Minister of External Affairg be pleas-
ed to state:

(a) whether it is a fact that Peking
has again stepped up its campaign to
persuade Tibetan refugees to return
to their motherland over Radio Lhasa;
and

(b) if so, the Government's reaction
thereto? '

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Chinese appeals to Tibetan
refugees are cvidently intended to
give the jmpression that things are
normal and better in Tibet, and not so
good in India where these Tibetans
have taken refuge from Chinese op="
pression. The Tibetan rcfugees in
India, who are being assisied by the
Government of India in their rehabi-
litation, are not deceived by this pro-
paganda.

Radio-Active Dust in Kashmir

Shri D, C. Sharma:
Maharajkumar Vijaya Ananda:
M{ Shri Onkar Lal Berwa:
Shri P. H. Bheel:
LShﬂ U. M. Trivedl:

Will the Prime Minister be pleased
to state:

(a) whether radio-active dust par-
ticles arising out of Chinese atomic
explosion have been detected in the
heavy snowfall in Kashmir during
December, 1964; and

(b) if 30, the details thereof?
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The Prime Minister and Minister of
Atomic Energy (Shri Lal EBahadur
8hastri): (a) No, Sir.

(b) Does not arise.

Rural Labour Enquiry

130, Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleaseq tg refer to the heply given
to Unstarred Question No. 672 on the
80th November, 1964 and state:

.(a} whether Government have re-
ceived the report of the Rura]l Labour
Enquiry Committee; and

(b) if so, the details thereof?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya); (a)
The Enquiry is still in progress;

(b) Does not arise,

Commonwealth Political Group in
U.N.O.

Shri J. B. Singh:
131. { Shrimati Renu Chakravartty:
[ Shri Rameshwar Taniia

Will the Minister of External Affairs
be pleased ig state:

(a) whether the UK. Government
has approached India in connection
wi'h its move to carve out a Common-
wealth political group in the United
Nations; and

(b) if go, the reaction of Govern-
ment thereto?

The Minister of External AfMairs
(8hrl Swaran Singh): (a) The UK.
Government has not approached India
in connection with “its move to carve
out a Commonwealth Political Group
in the United Nations".

(b) Does not arise.
Invitation ta Soviet Prime Minister

( Shri Yashpal Singh:
Shri S. M, Banerjee:
I Shri Rameshwar Tantia:
133. { Shri Bibhuti Mishra:
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x
1 | Shri Bhagwat Jha Azxad:
! Shri Brajeshwar Prasad:
| Shri Bishwanath Roy:

Will the Minister of External Affairs
be pleased to state:

(a) whether it ig a fact that the
Prime Minister of U.S.S.R. has
accepted an invitation to wvisit India;
and

(b) if so, when the visit is likely
to take place?
The Minister of External Affairs

j (Shri Swaran Singh': {a) Yes, &ir.
The Soviet Prime Minister has, in
principle, accepted the invitation to
visit India.

(b) the dates of the visit have not
so far been finalised and will be set-
tled through diplomatic channels.

Explosien of Second Nuclear Device
by China

( 8hri P. C. Boroozh:
Shri Naval Prabhakar:
Shri Sidheshwar Prasad:
# = | SBhri Hari Vishnu Kamath:
'n | Shri Bade:
138. 4 Shri Onkar Lal Berwa:
| Shri P, H Bheel:
Shri Bibhuti Mishra:
#~ 1 Shri K. N, Tiwary:
LShrl Vidya Charan Shukla:

Will the Minister of External
Affairs be pleasedi to state:

(a) whether China, who was re-
portadly preparing to make a second
nuclear blast in Januarv 1965. has
actua'ly exploded th second atomic
device;

(b) if so, the effect of thig rad'o
active fall-out on the atmospheric
conditions in India; and

(c) the Government’s reaction to
the nuclear blast?

The Minister of Fxternal Aftairs
(8hri Swaran Singh): (a) No, Sir.

(b) and (c). Do mnot arise.
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Protest Notes from Ching

134. Shri P. C. Borooah: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that China
had of late launched a veritable “war
of protest notes” with India again;

(b) if so, whether Government pro-
pose to lay on the Table copies of
such notes receiveg from the Chinese
Government since January, 1963; and

(c) the Government's reactioﬁ
thereto?
The Minister of Externa] Affairs

(Shri Swaran Singh): (a) It is a fact
that China has sent a number of pro-
test notes to the Government of India
recently. These protest notes contain
various baseless allegations against
India., some of which are merely re-
petition of old charges. These notes
are part of Chinese Government's
propaganda against India.

(b) anq (c). Government propose to
lav on the Table of Parliament White
Paper XI in which are collected the
latest notes from the Chinese Govern-
ment and the Government of India’s
replies thereto.

National Defence Council

Shrimati Savitri Nigam:
135 { Shri Bibhuti Mishra:

’ Shri Bharwat Jha Asad:
LShrl. Yashpal Singh:

Wil] the Prime Minister be pleaced
to state:

(a) whether it is a fact that Gov-
ernment have deocided tn reronst.tute
the National Defence Council;

(b) if so, the reasons therefor; and

(c) the composition of the reconsti-
“tuted Council?

The Prime Minister and Ministar of
Atomic Energy (Shrl Lal Bahadur
Shastrl): (a) and (b). The National
Defence Council was initially conhsti-
tuted on 6th November, 1962. It was
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decidefl that the Counci] should have
a tenure of 2 years, As the tenure
had expired the National Defence
Counci] was recently reconstituted

(c) The composition of the recon-
stituted Council is as follows: —
Prime Minister—Chairman,
Shri Gulzarilal] Nanda.
Shri T. T. Krishnamachari.

Shrimati Indira Gandhi.
Sardar Swaran Singh.

Shri Y. B, Chavan,

Shri G. M. Sadiq, Prime Minister,
JEK

Shri S. Nijalingappa, Chief
. Minister, Mysore.

Shri Ram Kishen Chief Minister,
Punjab.

Shrimati Sucheta Kripalani, Chief
Mini-ter, Uttar Pradesh.

Shri P. C. Sen, Chiet Minister,
West Bengal.

Shri B, P. Chaliha, Chief Minis
ter, Assam.

Chief of the Army Staff.

Chief of the Naval Staff.

Chief of the Air Staff.

Lieutenant General Sant Singh

Licutenant General S P P

Thorat, A. C,, D. 5. O.

Shri Kamaraj Nadar.

Shri Asoka Mehta.

Shri Atulya Ghosh.

Shri Frank Anthony.

The Maharaja of Patiala

Shri S. S Khera.

Dr. H. J. Bhabha.

Dr. D. S, Kotharl

Cabinet Secretary.

Defence Secretary.

Scientific Adviser to the Minister
of Defence,

All Chief Ministers, other than
those named above will a‘fso attend
the meetings of the Council if they
are in Delhi whenever the
meets.
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FPress Reports in ‘PRAVPA’

138, J Shri Rameshwar Tantia:
| Shri Hem Barua:

Will the Minister of
Affairg be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
reporty appearing in the ‘Hindustan
Times' dated 9th January, 1965 cap-
tioned ‘Pravda attack on monopolies
in India”; and

External

(b) if so, the Government's reac-
tion thereto?

The Minister of External Affairs
(Shri Bwaran Singh): (a) Yes, Sir.
The Government of India is aware
of the publication of the article in
“PRAVDA" criticising monopolies in
India.

(b) This matter was taken up with
the Soviet Government through the
respective Embassies in Delhi and at
Moscow. The Soviet Government
have informed ug that the views ex-
pressed in the “Pravda” article do not
reflect those of their Government.

qeTrelt Iafiraw
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The Minister of External Affalrs
(Shri Swaran Singh): The Govern-
ment of India have always been
opposed to colonialism and have al-
ways raised their voice in support of
the valiant struggle by the people
against the Portuguese colonial rule.
This matter was discussed in the last
Non-aligned Conference at Cairo
where India supported the stnu:gle of
the people and this support will con-
tinue during the forthcoming Afro-
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Asian Conference to be held at
Algiers.

Independence for British Colonies

138, Shri Madhu Limaye: Will the
Minister of Externa] Affairs be pleas-
ed to state:

(a) whether Government do not
congider it expedient to urge upon
the British Government immediately
to give Independence and establish
democratic set up in British colonies
like Mauritius, Guianea, Fiji keeping
in view the large population of per-
sons of Indian origin settled there;

(b) whether other Commonwealth
countries have been apprised of this
problem; and

(¢) whether any memorandum in
this connection has recently been
sent to the British Government by

the Indian High Commission in
Britain?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government of India have re-
peatedly expressed their views, in
the U.N. and elsewhere, in favour of
the grant of independence, without
delay, to the people in British colon-
ies like Mauritius, Guianea, Fiji etc.
All countries Including the TUnited
Kingdom and other Commonwealth
countries are fully aware of India’s
views. The Government of India do
not, therefore, consider it necessary
to address any special mremorandum
to the UK., Government in this
matter.

(¢) No, Sir.
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The Minister of Extermal Affairs
(Shri Swaran Singh): (a) and (b).
No, Sir, The Government of India has
not sp far received any such proposal

from the Government of Japan for
the opening of a Consulate in Madras.

Central Institute for Research and
Training in Employment Bervice

Shri Subodh Hansda:
140. { Shri S. C. Samanta:
8hri D. D. Puri:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 154 on the 23rd November, 1964
regarding the establishment of the
Central Institute for Research and
Training in Employment Service,
Delhi and state:

(a) whether any foreign assistance
has been made avallable for the
establishment of the Institute;

(b) it so, the details thereof; and

(¢c) whether it wil] be adequate to
meet the entire expenditure to be in-
curred on the Institute?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b), Yes. The Ford Foundation
have made a lump sum grant of
295,000 dollars to cover the follow-
ing:— . :

(1) Four foreign consultants for

a period of 2 years each.

(iiy Six foreign training fellow-
ships for officers of the Na-
tional Employment Service.

(ili) Books and equipment for the
Institute at a total cost of
28,000 dollars.

(¢) No, the entire expenditure on
the provision of technical, administra-
tive, clerica]l and other staff, supply
of local equipment, etc, will be incur-
red by the Government of India.
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Bonus to Employees of Public
Electricity U

143. Shri Mohammad Elias: Will the
Minister of Labour and Employment
be pleaseq to stata:

(a) whether the employees of the
public sector Electricity Supply Un-
dertakings are eligible to get bonuw
88 per the decision of Government on
the recommendations of the Bonus
Commission;

(b) whether il is a fact that such
Undertakings have refused to grant
Bonug to their employees; angd

(c) if so, the action Government
propose to take in the matter?

The Minister of Labonr and Em-
ployment (Shri D, Sanjivayya): (a)
The bonus formula recommended by
the Bonus Commission is applicable
to those public sector undertakings
which are not run departmentally
and which compete with similar
establishments in the private sector
to the extent indicated in the Com-

mission’s report,

(b) and (c). It is proposed to in-
troduce legislation to give effect to
the recommendations of Bonus Com-
mission as accepted by Government.
Cases of non-implementation, if any,
can be dealt with thereafter.
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Electronic Communications
Equipment

Shri Bibhuti Mishra:
Shri K. N. Tiwari:

Shri Rameshwar Tantia:
Shri Ram Sewak:

Shri P, G. Sen:

144,

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an
agreement hag been gigned with the
Radio Corporation of America for
the supply of electronic communica-
tions equipment for defence purposes;
and

(b) if so, the salient features of the
agreement?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A M Thomas): (a) and (b). An
agreement has been signed with M|
Radio Corporation of America on
13-10-1964 for undertaking manufac-
ture under licence of a special type
of wireless communication equip-
ment required for defence purposes.

The agreement provides for the
supply of technical know-how, com-
plete apparatus, raw materials, com-
ponents, complete kits of parts, tools
jigs and fixtures required for the
manufacture of the contract appara-
tus and test equipment requireq for
its manufacture and inspection,

Sainik Schools
145. Shri Daljit Singh: Will the
Minister of Defence be pleased to

state:

(a) the number of Harljan students
selected so far for admission to the
Sainik Schools in Punjab;

(b) whether any concession is given
to the students belonging to the Sche-
duled Castes and Scheduleq Tribes;
and

(c) if so, the details thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) There are only three
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scheduled caste boys in Sainik Schovl
Kunjpura and none in Kapurthala.

(b) and (e¢). For candidates be-
longing to Scheduled castes|Schedul-
ed tribes, special consideration has
been given in that admission, is given
on securing qualifying marks, with-
out regard to the position in the
merit list

r.0. Buildings in Hoshiarpur District

146. Shrl Daljit Singh: Will the
Minister of Communications be pleas-
ed to stale:

(a) the prograss made so far for
constructing the Post Office buildings
at Nangal-Dam and other places in
Hoshiarpur District in Punjab; and

(b) when these will be ready?

The Deputy Minister in the Depart-
ment of Commun:cations (Shri Bhaga-
vati): (a) Efforts are being made to
secure suitable plots from Nangal
Fertiliser authorities for construct.on
of P.O. buildings at Nanga] Dam and
other P.Os in Nangal area. Besides,
land has been acquired for Garh
Shankar anq Dasuya P.O. buildings.
Land is be'ng acquired for Garhdi-
wala Mukerian, Urmar, Mahilpur,
Purhiran, Ba'achaur, Saila Khurd,
Gagret, Berian Kalan, Sarhala Kalan
and Anandpur Sahib, Land acquisi-
tion proceedings will be finalised in
due course,

(b) The P.O, building at Mukerian
has been constructeq and additions
and alteration to Hosh’arpur HPO
building have been completed re-
cently,. The P.Os are funct'oning in
the newly constructed buildings. After
completion of necessary formalities
construction work will be taken up
in respect of the buildings for Gath
Shankar and Dasuya P.Os.

Press Council

147. Shri Bibhuti Mishra: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that All
India Periodicals and Small News-
paperg Advisory Committee has de-
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manded representation for the Small
Newspapers and Periodicals on the
Press Counci] to be set up; and

(b) it so, the Government's deci-
gion thereon?

The Minister of Information * and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). Government
have received a copy of the resolu-
ton passed in January, 1864 by the
All India Periodicals and Small
Newspapers Advisory Committee urg--
ing the Government of Ind.a to give
adequate representation to the pe-
riodicals and small newspapers on
the Press Council, In this connec-
tion attention is invited to sub-sec-
tions (3), (4) and (5) of clause 4
of the Press Council Bill, 1963 which
was introduced in the Rajya Sabha
on November 28, 1963, The Bill does
not make any distinction between
daily newspapers and periodicals or
small newspapers and there is no
objection to the latter category also
being represented on the Press
Council. The need for giving ade-
quate representation to the Small
newspapers and periodicals can be
kept in view firstly by the represen-
tative organisations of the Press In
submitting the panels of names and
secondly by the Committee refer-
Ted to in clause 4(4), at the time of
making the gelections. "In any case, a¥
per the existing provisions in the
Bill, Government of India do not
come into the picture selecting the
members of the Press Council

The Bill was referred to a Joint
Committee of both the Houses and
the Committee has submitted its re-
port on February 17, 1965,

Bhutan’s Development Schemes

( Shri Ram Harkh Yadav:
} Shri Vishwa Nath Pandey:

148. 5 Shri Bibhuti Mishra:
-Shrl Krishnapal Singh:
Will the Minister of External

Affairs be pleased to state:

(8) whether it is a fact that Indla
has sssureq Bhutsn of all necessary
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financial and technological assistance
for the implementation of the
Bhutan's Development Schemes; and

(b) it so, the details thereof?

The Minister of External Affairs
(8hri Swaran Slngh): (a) Yes, Sir.

(b) Bhutan’s Economic and Social
Development Plan for the Five Year
Period (1961-66) envisaged an outlay
of Rs, 1747 crores. Bhutan Govern-
ment would make a contribution to
the extent of Rs. 25 lakhs the bal-
ance of funds required for the im-
plementation of the Plan being pro-
vided by the Government of India.

Till 30th November, 1964 the total
expenditure on Plan schemes amount-
ed to Rs. 7.13 crores.

Technical personnel of various cate-
gories have been deputed from the
Cntral and State Governments for
service in Bhutan. These include
engineers, overseers, doctors, agri-
cultural experts, etc, Surveys for ex-
ploring minera] deposits have been
made by the Geological Survey of
India and similarly invstigation work
for micro-hydel schemes has been
undertaken. The Government of India
have been granting scholarships to
Bhutanese students for studies in
India for technical as well as other
subjects.

New Mountain Gun

149, Shri M. R. Krishna: Will the
Minister of Defence be pleased to
sate:

(a) whether it is a fact that a new
mountain gun has been designed by
the Research ang Development Or-
ganisation;

(b) whether the production of this
gun has started; and

(¢) the number of this gun needed
to equip the Carps?

The Minister of Defence Produc-
tion in the Ministry of Defence (Bhri
A. M, Thomas): (a) and (b). Yes, Sir.

‘(e) It is not in the public interest
to disclose the information,
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Visit of British Defence Minister

Shri P. R. Chakraverti:
Shri P. C, Borooah:

Shri Hem Kaj:

Shri Sham La] Saraf:
Shri P. K. Deo:

Shri Gulshan:

Shrimati Maimoona Sultan;

Wil]l the Minister of Defence be-
pleased to state:

(a) whether it is a fact that the
British Defence Minister recently
visited New Delhi to discuss the.
question of Briti;h Defence aig to
India in the context of the present.
political situation in South-East Asia;
and

(b) if so, with what results?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). The British
Defence Minister did not visit New
Delhi recently. Mr, Fred R. Mulley,
Minister of Defence (Army) stayed in
Delhi for a day while returning from
Malaysia to UK. He paid courtesy
callg on the Defence Mini.ter, M.nister
of Defence Production and the Chief
of the Army Staff during his stay in
Delhi.

‘150

Unlicenced Radlos

151, Shrimati Savitri Nigam: Will
the Minister of Communications be
pleased to state the number of unlicens.
ed radio sets detected in Delhi during
the last four months?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): 1771( October 1964 to January
1965).
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The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
‘The Government of India have re-
ceived occasional reports from their
represcntative and from other sources
of acts of violence against persons of
Indlan origin in British Guiana. No
such reports have been recelved from
Fiji. These persons are not Indian
Nationals and therefore the lodging of
a formal protest by our representative
has not been considered. .

Atomic Energy Estahlishment at
Trombay

Dr. Ram Manohar Lohia:
153. { Shri Kishen Pattnaik:
| 8hri Madhu Limaye:

Will the Prime Minister be pleased
to state: :

(a) the annual expenditure incur-
red on the Atomic Energy Establish-
ment, Trombay, since its inception
upto-date;

(b) the expenditure incurred year-
wise on (1) administration, (ii) build-
ings and its furnishings, (ili) machi-

ery anq other equipment required for
~esearch;

(¢) the number of categories of em-
ployees in the Establishment, and
the number of employees in each
category;

(d) whether it is a fact that the
expenditure incurred on unproductive
items in the said Establishment has
been proportionately high; and

(e) if so, the action Government
propose to take to put an end to ruch
1 state of affairs?
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The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) to (c¢). A statement
giving the required information is
laid on the Table of the House. [Plac-
ed in Library, see No. LT 3816|65].

(d) No.

(e) Doeg not arise.

Territorial Army

® . [Shri Hem Raj:
154, { Shri Nareadra Singh Mahida:
LShrl Maheswar Naik:

Wil lthe Minister
pleased to state the various steps
taken or proposed to be taken te
sirengthen the Territorial Army?

The Minister of Defence (Shrl Y, B.
Chavan): On the basis of the ex-
perience gained during the last fifteen
years, i.e, since the inception of the
Territorial Army, the concept and
organisation of the Territorial Army
are at present under review to con-
sider measures to improve its utility
further.

of Defence be

Passes for Republic Day Parade

Shri Sheo Narain:
Shri Hem Raj:

Shri Daljit Singh:

Dr. Sarojini Mahishi:
Shri Brajeshwar Prasad:
Shri D. S, Chaudhuri:
Shri Ravindra Varma:
Shri J. B. Singh:
Shri P. K. Ghosh:
Shri Khadilkar:

Shri 8. S. Mor»:

158.

Will the Minister of Defence be
pleased to state:

(a) the number of passes issued for
the 1966 Republic Day Parade;

(b) the criterlon for issuing
passes; and
(c) the number of passes issued to:

(i) Members of Parliament and
thelr guests;

such
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(ii) the officers of the Ministry of
Defence,

(iii) the Officers yf the Govern-
meant of Indis; and
(iv) the public bcdies and other

institutions?

The Minister of Defence (Shri Y. B.
“Chavan): (a) 25,657 (for 45,839 sea‘s).

(b) Invitation cards to witness the
Republic Day Parade thic year were
issued to Union Cabinet Ministers,
Ministers of State, Deputy Ministers,
Parliamentary Sccretaries, Members
of Parliament, Supreme Court Judges,
Members of Planning Commission,
Diplomats, Councillory of Delhi Muni-
cipal Corporation etc. As regards
civil Government servants, officers of
the rank of Under Se~retary and above
were invited. In the case of Defence
forces, all officers down tp the rank of
Major and 50 per ceiit. of those of the
rank of Captain and below were in-
vited. Invitation waa alsp extended
to office-bearers of 5laff Councils snd
recognised Staff Asscciations. As re-
gards non-officiais, the aim of Gov-
ernment was to extend invitation to
as many persons as possible subject to
the limitation of available seats, pre-
ference being given generally to per-
sons visiting Delhi {from abroad and
from outside Deihi. Invitation to per-
sons, permanently residing in Delhi
was issued mainly on the basis of
lists given by the Delhi Administra-
tion.

(¢) The number of seats for which
{nvitation cards were issued was as
rollows:

(i) Members of Parha-
ment .s . 864
Their relations &
guests - .
{1i) Officers of the Minist
of Defence - 191
Civilian Officers of th
Armed Forces 508
Headquarters and
inter-service organi.
sations Defence
Services Officers
(1il) Officergs of the Govt.
of India (excluding
Ministry of De- ..
fence)

5718

4.808

9,411
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(iv) Councillors of the
Delhi Municipal ..
Corporation e 16Y

Officers of the Delhi
Municipal Corpora-
tion (including the
the Delhi Transport

Undertaking, Delhi
Electricity Supply
Undertaking etc.) 810

Members of the New
Delhi Muniecipal

Committee - 13
Officers of the New

Delhi Municipal ..

Committee .. 54

Members of the New
Delhi Electoral Col-
lege o 10
Headg of Departmen
and Professors etc.
of Delhi University
and Principals etc.
of Schools in Delbi/

New Delhi o 9
Officials of the Delhi
Administration 1,026

(v) Non official 21,763
Survey by Directorate General of
Employment and Training

156. Shri Rameshwar Tantia: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that the
Directorate General of Employment
and Training has conducted a survey
of employment situation in certain
Districts and has shown that job op-
portunities are not localized;

(b) if so, how many districts have
been gurveyed;

(c) the suggestions made by the
Directorate-General in this behalf;
and

(d) the action taken by Govern-
ment on the Survey report?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.
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(b) 133.

. (¢) and (d). This is only a factual
report and no specific suggestions were
made.

Fair Price Shops in Collieries

Shri Dinen Bhattacharya:
Shri Prabhat Kar:
157. Shri Indrajit Gupta:
Dr. U. Misra:
LShrl Mohammad Elias:

(Dr. Ranen Sen:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of collieries which
.have opened Fair Price Shops in
pursuance of the decision of the
Standing Labour Committee: and

(b) the names of such collieries?

.. The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
The tripartite agreement is either to
set up ronsumer cooperative stores or
fair - price shops in industrial estab-
lishments employing 300 or more
workers. In oollieries the emphasis
has been on the getting up of consu-
mers' cooperative societies which are
financially assisted by the Coal Mines
Welfare Fund. So far 239 primary
consumers’ cooperative societies have

been established in the coal mir}es
besides 15 fair price shops. Five
wholesale societies have. also been

set up in Jharia, Ramgarh-Karanpura,
Bokaro-Giridih, Raniganj and Korea.

(b) A list of 239 primary societies
is laid on the Table of the House.
[Placed in Library, see No. LT-3817|
65]. Details of the 15 fair price shops
are not readily available. They are
being obtained.

.Coal Mines Wage Board

( Shri Dinea Bhattacharya:
Dr. Ranen Sen:
Shri Prabhat Kar:
Shri Indrajit Gupta:
158. { Shri Ramachandra
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| ‘Shri Dhuleshwar Meena:
Dr. U. Misra:
Shrimati Maimoona Sultan:
Shri Mohammag Elias:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the recommendations
of the Wage Board for coal mining
industry in regard to the grant of
second interim relief ig being imple-
mented by the collieries; and

(b) if so, the number of
lieries?

such col-

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). Necessary steps have been
taken to secure implementation of the
Wage Board’'s recommendations. De-
tails regarding the progress of imple-
mentation are awaited.

Regional Hospital at Ramagundam

159. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to siate:

(a) whether an adequate quantity
of cement and steel for the construc-
tion of the building for the Regional
Hospital at Ramagundam hasg since
been supplied;

(b) if so, when the building will be
completed; and

(c) whether the equipment for the
Hospital has been ordered?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a¥
Supplies of cement and steel have re=
cently been received and the work. is
now in progress. The supply position.
of cement is not, however, satisfac-
tory.

(b) It may be possible to complete:
the building by the 31st December,
1985,

(¢c) Not yet; orders will be placed
well in advance of completion of the
hospital
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Sangareni Collicries

160. Shri Eswara Reddy: Will the
Minister of Labour and Employment
e pleased to state:

(a) whether the dispute between
the management of the Singareni Col-
lieries Company and the Coal Mines
:Welfare Organisation for the pay-
ment of a sum of Rs. 3 lakhg for the
water supply scheme at KXothagu-
dium has since been resolved; and

(b) it so, whether the payment has
since been made?

The Minister of Labour and Em-
‘ployment (Shri D. BSanfivayya): (a)
No. Discussiong are taking place.

(b) Not yet.

forn wgfemt
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161 ot g wem :

7 AT WIT AHTCH HeA¥ 78 T
o gur ¥ 5 3

(%) wr a2 a9 § & ovq aaqr
s, fgarae 2w, TwEE WX
feelt & feeft somerd gTU Wodr
et & fmfor & fog sorwe,
wexf ooy wra fogr wfedy o ¥
WAWT FY A1 AT HeATEAT B oA
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wfedy safra &7 &1 faae 3
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Visit of Nepal Foreign Minister

Shrimati Maimoong Sultan:
Shri P. . Borooah:
| Shri Bishwanath Roy:
162. { Shri Brajeshwar Prasad-
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Shri D. C. Sharma:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Nepalese Foreign Minister recently
visited New Delhi to diseuss problems
of economic collaboratisn between
India and Nepal;

(b) if so, the amount of aid was
sought and in what form; and

(¢) the outcome of the talks?

The Minister of External Affairs
(Shri Swaran Singh): (a) The
Foreign Minister of Nepal paid a visit
to India from January 25 to Febru-
ary 7. A number of subjects were
discussed, in talks the Nepalese
Foreign Minister had with the Prime
Minister, Foreign Minister and other
ministers of the Indian Government.
Points relating to increased economic
cooperation between the two coun-
tries also figured in these talks.

(b) During these ta'ks no figures of
possible assistance by India . were
mentioned.

(¢) During talks on the subject of
economic aid by India, the Foreign
Minister of Nepal raised the question
of India’s assistance for the Karnali
Hydel Project. It was agreed that
further progress on Karnali Project
shouldq be discussed between the ex-
perts of the two countries at a suit-
able time. It was also agreed that the
two governments should join‘ly Ct".'ll'!-
sider wavs and means of harnessing
natural resources of which they would

be joint beneficiaries.

! Shri Samnani:

Quarterly Bonus

( Dr. V1, Mishra:
163. Tr. R-nen Sen:
<I Shri Mohammad Eilias:
Will the Minister of Labour and
Employment be pleased to sta‘ea:
(a) the names of the éollierien
which are being prosecuted for the



693 Written Answers
non-payment of Quarterly Bonus,
improper maintenance of Attendance
Register, non-issug of Bonus Cards
and Measurement Slips in 1962, 1963
and 1964; and

(b) the action taken against them?

The Minister of Labour ang FEm-
ployment (Shri D, Sanjivayya): (a)
(i) Names of Collieries, which were
being proseccuted for non-payment of
quarterly bonus, improper mainten-
ance of attendance register and non-
issue of bonus cards under the Coal
Mines Bonus Schemes, have been
mentioned year, wise in the state-
ment laid on the Table of the House.
[Placed in Library, see No. LT-3818
(ii)/65].

(ii) Names of collieries, which were
being prosecuted for non-issue of
measur~ment slips ag per the provi-
sions of P.W. (Mines) Rules, 1858,
have beepn given year wise in the
statrment laid on the Table of the

House. [Placed in Library, see No.
LT-3818(ii) |65].
(b) The Central Industrial Rela-

tiong Machinery pursued the cases In
quesiion in the courts concerned and
the results of prose-utions have been
indicated against each case in the
above statements. ’

Coal Mines Welfare Fund Quarters

Dr. U, Misra;
Dr. Ranen Sen:
164. ¢ Shri Indrajit Gupta:
<‘ Shri Mohammad Ellias:
LShrimu Renu Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have re-
ceived serious allegations of discrimi-
nation, favouritism and collection of
rent from the Colliery Mazdoor Sabha
(AITUC) and Indian Mines Workers’
Federation in the allotment mainten-
ance, arrangements for water and
light of Coal Mines Welfare Fund
quarters by the management of
Bankola Colliery, Babisole Colliery,
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Ajoy  Colliery, Kalipahari New
Ghusick, South Samla Collieries in
West Bengal; ang

(b) if so, the steps takepn in the
matter?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes, certain complaints have been
received.

(b) The matter is under investga-
tion.

Jemahari Khas Colliery

(Dr. U, Misra:
185. # Dr. Ranen Sen: .
LShrlmtl Renu Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:.

(a) whether the agresment between
the management of the New Jema-
hari Khag Colliery and the Colliery
Mazdoor Sabha (AITUC) in the pre-
sence of the Regional Labour Com-
missioner (Conciliation) Calcutta on
the 8th December, 1864 has been
implemented;.

(b) if not, the particulars of the
itemms which have not been imple-
mented; and

(c) the steps taken to implement
the rest?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
The agreement is reported to have
been implemented partly,

(b) and (c). The details of items
not implemented are being assessed
by the Conciliation Officer (Central),
Raniganj and steps are being taken
by him to secure the implementation
of the agreement as early as possible,

Bainik School, Bijapur

166. Shri H. V. Koujalgi: Will the
Minister of Defence be pleased to
state:

(a) how many students are admit-
ted every year in Sainik School at
Bijapur (Mysore State);
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(b) how many from Mysore State
and how many from other States;

(c) how many students from Mysore
State are given admission in other
8ainik Schoolg outside the State; and

(d) whether Government’s financial
help or freeship is given to students
from Mysore admitted in such other
schools? -

The Deputy Minister in the Minis-
try of Defence (Dr, D. 8. Rajn): (a)
Admissions made in Salnik School.
Bijapur are as under:—

1963 . 87 boys.
1064 48 boys.
1985 55 boys.
TorAaL 170 boys.

(b) In 1963 two boys, in 1964

thirteen boys and in 1965 four boys
from Stateg other than Mysore were
admitted. The remaining boys belong
to Mysore State,

(c) 13 boys from Mysore are study-
Ing in Sainik Schools other than
Bainik School, Bijapur, as under:—

Sainik School, Trivandrum
Sainik School, Amaravathinagar
Sainik S-hool, Satara

Sainik School, Korukonda
Sainik School, Kapurthala

Ll - I X}

ToraL o 13

(d) The Mysore State Scholarships
Scheme for education in Sainik
8chools is restricted to Sainik School
Bijapur only.

Ling Operators in Government of
India Press

167. Shri J. B, 8. Bist: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1653 on the
21st December, 1064 gnd state:

(a) whether the Committee for
eategorisation of Government of India

PHALGUNA 3, 1886 (SAKA)
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Press Workers submitted its

report;

has

(b) if so, action taken thereon; and

(e) if not, the reasons for the

de'ay?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes. ’

(b) So far as the issue raised in
Unstarred Question No. 1853 answer-
ed on 21st December, 1964 is concern-
ed the Committee has not recommend-
ed any revision in the scale of pay
of Lino Operators,

(¢) Does not arise in view of (a)
above,

Industrial Awards

[ Dr. U, Misra:
168. 1 Dr, Ranen Sen:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of industrial awards
against which managements in Public
Sector Undertakings have appealed in
High Courts and Supreme Court; and

(b) whether his Ministry was con-
sulteq before filing appeals?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
There were four cases, one in 1963
and three in 1964, brought to the
notice of this Ministry in which the
Managements of Public Sector Under-
takings went up in appeal to the
High Court/Supreme Court against
Industrial awards.

(b) This Ministry was consulted
before the appeal was filed only in
one case.

Plutonium Extraction Plant

169, Shrimati Maimoona Sultan:
Will the Prime Minister be pleased 1o
state:

(a) whether Plutonium Extraction
Plant has been formally inaugurated;
and
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(b) if so, the stage of production
it has reached so far?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
‘Shastri): (a) Yes, on the 22nd Jan-
uary, 1965. A copy of the brochure
issued on the occasion which gives
full information about the plant has
already been circulated to the Mem-
‘bers of Parliament and has also been
placed in the Parliament Library.

(b) The plant is in full operation
and has reached its rated capacity.

Staff Artists and Employees of ALR
Station at Cuttack

170 S Shri Ramachandra Ulaka:
* . Shri Dhuleshwar Meena:

Will the Minister of Information
and Broad:asting be pleased to state
the number of staff artists and em-
ployees of the All India Radio Station
at Cuttack (Orissa) belonging to
Scheduled Tribes and Scheduled
‘Castes as on the 31st December, 19647

The Ministey of Information and

Broadcasting (Bhrimati Indira
Gandhi):
Total No. of No «f persons
Staff Artists belong.ng to

and cther ———-—— ——
emgioycca at Schedul- Schedul-
LR, ed el

Station, Castes. Tribes.
Curttack
Staff A-t sts 56 — —_
Other Em-
plyees 113 23 3

Employment Exchanges in Orissa

{ Bhri Ramachandra Ulaka:

1. ‘L Shri Dhuleshwar Meena:

Will the Mini-ter of Lahoor and
Employment be pleased tn state:

. ¢a) the number of womcn caadi-
.dares (both graduates and ror-gra-
duates) who have been reuvistoicd in
warious Employment Exchanges i
Orissa ag on the 31st Decemuer, 1564,

and
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(b) the number out of them pro-
vided with employment assistante
during the year 1964?

The Minister of Labour and Em-

ployment (Shri D. Sanjivaya): (a)
ang (b).
Number Nu:nbér
on Live
Category Register during
as on the year,
31-12-64 1964 -
1 2 3
Graduates (including
Post Graduates) . 24 13
M;gicuhtsen annéil Hi-
19 cCo
ssed (includ:l:{'ls
ntermediates) 151 104
Below  Matriculation
standard (including
illiterates) . 20132 1227
ToTAL . 2187 1343

Officers sent abroagd for Trainiag

172 Shri Ramachandra Ulaka:

* 7\ Shri Dhuleshwar Meena:
Will the Minister of Defence be

pleased to state:

(a) the number of Officers from the
Defence Services sent abroad far
training during the last four months;
and

(b) the names of countries to which
they were sent?

The Deputy Minis‘er in the Minis-
try of Defence (Dr. D. S. Raju): (a)
98 during October 1964 to January,
1965.

(b) Australia, Canada, Honk Kong,
UK, USA, USSR, and West Germany.
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Technical Persons Registered
Orissa v

J Shri Ramachandra Ulaka:

173. \ Shri Dhuleshwar Meena:

Will the Minister of Labour
Employment be pleased to state:

and

(a) the number of technical persons
registered ih the various Employment
Exchanges in Orissa as on the 3l1st
December, 1964; and

(b) the number out of them pro-
vided with employment assistance
during the year 19647

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
4,859.

(b) 2,159,

Employment Offices in Orissa

J Shri Ramachandra Ulaka:
* ‘L Shri Dhuleshwar Meena:

Will the Minister of Labour
Employment be pleased to state:

174

(a) the number of Employment
Offices in Orissa as on the 31st Dec-
ember, 1964; and

(b) the number of Employment
Offices proposeq to be opened in
Orissa during 1965-86?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
15.

(b) Nil,

Purchase of Ships

175 [ Shri Dhuleshwar Meena:
* _ Shri Ramachandra Ulaka:

Will the Minister of Defence be
pleased to state:

(a) the number of new Ships pur-
chased for Indian Navy from foreign
countries (country-wise) during
1964-65; and
2178(Ai) LSD—4.
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(b) the cost of each ship?

The Deputy Minister in the Minls-
try of Defence (Dr. D. S. Raju): (a)
Nil.

(b) Does not arise.

U.N, Special Commitiee on Apartheid

176. J Shrl P, G. Sen:
"\ Shri Ram Sewak:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that only
India which has contributed in res-
ponse to the U.N. appeal made by the
Special Committee on Apartheid in
October, 1964;

(b) if so, the amount contributed;
and

External

(c) the countries which are repre-
sented on this Committee?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). No,
Sir. Sweden has also responded to
the appeal of the UN Special Com-
mittee on Apartheid and has an-
nounced a contribution of $ 200,000.
Other countries are expected to follow
suit.

India is making a contribution of
Rs. 25,000.

(¢) The Committee comprises
Algeria, Costa Rica, Ghana, Guinea,
Haiti, Hungary, Malaysia, Nepal,
Nigeria, the Philippines and Somalia.

Calicut Post Office

177. Shri Koya: Will the Minister
of Communications be pleased to
state:

(a) the progress made so far in the
construction of the Heaq Post Office
at Calicut; and

(b) when it is expected to be
opened?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) and (b), The construction
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of the building has been completed
and the Head Post Office has started
functioning in the newly constructed
building with effect from 1st Feb-
ruary, 1865.

Mining Engineers

178 J shri J, B, Singh:
7 Shrimati Renu Chakravartty:

Will the Minister of Labour ond
Employment be pleased to state the
number of mining engineers who ate
registered with the Employment Ex-
changes in Calcutta, Bombay »rnd
Delhi for the last two years and have
not been provided with any job so
far?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya):

Live

Number on

Employment register for last two years
Exchange as On 31-12-1964.
BomBay Nil
Calcutta One
Delhi Nil

Employment in Mining Concerns

179. Shri Yashpal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Government of
Bihar have issued any circular for
giving preference for employment in
the Mining concerns only to residents
of Bihar; and

(b) if so, the
action thereto?

Government's re-

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
No.

(b) Does not arise.
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shall, after the expiration of a
period of fifteen years....”

Because Parliament has othetwis? prr-
vided, the latter portion does not comc
into operation at all.

Shrimati Renu Chakravavily (Bar-
rackpore): Hig point, as far as 1
could understand his Hindi, vas that
since we have legislateq that English
will be used only specifically for {.e
purposes of the Union, Parliament
has got to fall within that cateunry
i.e. it must fall in the Union list of
subjects. Is that correct?

Some Hon. Members: No, no.

weqw WERW . g a% W §«
wifews 7 qTe® &, a8 oY WTAT TG,
wife qfeardiz & a7 o s faar g
AN % ¥ %gT § fF &7 99§
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TAETC § AT T | g AT F A
fs & s # sdtegw & afaaTs
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I S F gEfoge d@9 qga-
WTST, &7 g1 f2ar Ty & | 3aET "aeT
¥ oY wwwan g fF o7 a% mifessr 120
¥ 49 I I AR}, TAF W
F AL ® I ASA A g, @
aT #1 wrardt ¢ fF 3 =g Rt & ot
WAT FFT &, FATH FT AT A B W
areaT 9T, oAt 7= ¥ w0 o=
D FAET A FT FFS & | AL F /YA
g JEA H, AT WTOT A T FFAT
I A AN TV UG TF FERQA g,
IEF qarfaw q I AR L qHA §



707 Point of Order

aq § ®w H wet w0 % fF
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Shri Hem Barua: If T wan: to speda
in Assamese will you allow me, Sii?

Mr. Speaker: If I am satisfied that
he cannot adequately express himself
in Hindi or in English, then alone and
not otherwise.

An Hon, Member: He can express
himself over-adequately also.
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1225 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF THE INDIAN STATIS-
TICAL INSTITUTE, CALCUTTA

The Prime Minister and Ministzy of
Atomic Energy (Shri Lal 3ahadu.
Shastri): Sir, I beg to lay on the Table
a copy of Annua] Report of the Indian
Statistical Institute, Calcutta, for th
year 1962-63, together with the Balance
Sheets as on 31st March, i9CC, 3lst
March, 1961, 31st March, 1932 and
31s¢t March, 1963, anq the Audit Re-
ports thereon. [Placed in Library,
See No. LT-3804/65].

oft wrrft (femre): e sgawar
FIREAET

W WY : T GTHE( GH Y
Tar g |

oft ot : Wi sqEEaT &Y
v Ty ¢ £ QA1 wrarai gz
fra g

wHW WEAY : WE I T 3
TITE
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off 1T ¢ wHTT AW WAEY 7
T T &, 9 IC A SqFEqT AT WIA
ISTIETE |

WEqR WENLT : WA WT 45 AT |

ANNUAL REPORTS OF HINDUSTAN AIR-
CRAFT LTD., BANGALORE AND BHARAT
ELECTRONICS LTD.

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M, Thomas): 1 beg to lay on the
Table a copy each of the following
Reports unden sub-section (1) of
section 619A of the Companies Act,
1956: —

(iy Annual Report of the Hindus-
stan Aircraft Limited, Banga-
lore, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the. Comptroller and Auditor
General thereon. [Placed in
Library, See No. LT-3805/65.]

(ii) Annual Report of the Bharat
Electronics Limited, Banga-
lore, for the year 1963-64,
alonig with the Audited Ac-
counts and the commentg of
the Comptroller and Awuditor
General thereon. [Placed in
Library. See No. LT-3806/65].

REGISTRATION OF ELECTORS (SECOND
AMENDMENT) RuULES, 1964

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, I beg to lay on the Table a copy
of Electors (Second Amendment)
Rules, 1964, publisheq in Notification
No, S.0. 4371 dated the 21st Decem-
ber, 1964, under sub-section (3) of
section 28 of the Representation of
the People Act, 1950. [Placed in
Library. See No. LT-3807/65].

RESERVE AND AUXILIARY AIR FORCES
Actr (AMENDMENT) RULEs, 1964

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): Sir,
1 beg to lay on the Table a copy of
the Reserve and Auxiliary Air Forces
Act (Amendmenty Rules, 10864, pub-
lished in Notification Neo, S.R.O. 404
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-
dated the 5th December, 1964, under
sub-section (4) of section 34 of the
Reserve and Auxiliary Air  Forces
Act, 1952, [Placed in Library. See
No, LT-3808/65.]

RECOMMENDATIONS OF THE CENTRAL
WAaAGE BoarD FOR COFFEE PLANTATION
INDUSTRY AND CoaL MINING INDUSTRY

The Deputy Minister in the Minis-
try of Labour and Employment
(Shri R, K, Malviya): Sir, T beg to
lay on the Table g copy each of the
following papers:—

(i) Government Resolution No.
WB-3(26)/64 dated the 14th
January, 1965 on recommen-
dationg of the Central Wage
Board for Coffee Plantation
industry  regarding  wage
structure of fleld workers and
maistries. [Placed in Library.
See No. LT-3809/65.]

(ii) Government Resolution No.
WB-16(14)/64 dated the 14th
January, 1965, on the recom-
mendations of the Central
Wage Board for coal mining
industry for a second interim
wage increase, [Placed in
Library. See No. LT-3810/65].

12.26 hrs.

STATEMENT ON NAGALAND

The Prime Minister and Minister of
Atomic Emergy (Shri Lal Bahadur
Shastri) : Sir, about the transfer of the
subject of Nagaland from the Ministry
of External Affairs to the Home Minis-
try, I know the feelings of the Mem-
bers of this House and I would cer-
tainly like to respect them. Only 1
thought that we will do it a little later
at the appropriate time, For the time
being this matter is being handled by
the Ministry of Externa]l Affairs. As
the hon, Members who went there
have just now said, we are in a deli-
cate position. 'This will not take much
time. I do hope we would be able to
decide one way or the other ag early
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ag it is possible. So for the time being
this is continuing, This does not mean
in any way that Nagaland is external
to India or is something foreign to us.
Therefore, I would appeal to the Mem-
bers of the House that while we will
certainly respect their wishes, they
should allow the Government to do it
at the appropriate time,

12.27 hrs,

RE: STATEMENT ON CORRUPTION
CHARGES AGAINST CHIEF MINIS-
TER OF ORISSA

Mr, Speaker: I have to inform the
House that the Prime Minister shall
make a statement on the subject of cor-
ruption charges against the Chief
Minister of Orissa at 4.00 today. Those
hon. Members who may be interested
may remain present in the House.

Shri 8 M. Banerjee (Kanpur): I
read a news item in the Presg that he
was going to make g statement in the
Rajya Sabha, I want to know whe-
ther this is going to be made first in
the Rajya Sabha or here.

The Minister of Communications
and Parllamenlary Affairs (Shri Batya

‘Wd Q0% W J(equys geiereN
and at 5.00 p.Mm. in the Rajya Sabha.

An hon. Member: Why not mention
it in the Agenda papers.

12.28 hrs.

VACATION OF SEAT OF SHRI K. C.
REDDY

Mr. Speaker: 1 have to inform the
House that Shri K. C. Reddy, Member
of Lok Sabha from Chikballapur con-
stituency of Mysore having been ap-
pointed Governor of the State of
Madhya Pradesh, his seat in Lok Sabha
has, under clause (1) of article 158 of
the Constitution, become vacant with
effect from the 11th February, 1965,
the date on which he entered upon his
sffice as Governor.
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12.29 hrs.

MOTION ON PRESIDENT'S ADD-
RESS—contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Harish Chandra Heda and seconded by
Lt. Col. Maharajkumar Dr. Vijaya
Ananda of Vizianagram on the 19th
February, 1965, nemely: —

“That an Address be presented
to the President in the following
terms: —

‘That the Members of Lok
Sabha assembled in this
Session are deeply grate-
ful to the President for
the Address which he has
been pleased to deliver to
both  Houses of Parlia-
ment assembled together
on the 17th February, 1965.”

Out of 20 hours allotted, gne hour and
55 minutes have glready been taken.

Shri Shinkre (Marmagoa): Sir, I
rise to a point of order,

Mr. Speaker: No, Sir,

Shri Shinkre: Yes, Sir. When 1
raised during the Question Hour you
weTe pleased to say that you will take
it up after the Question Hour.

Mr. Speaker: No point of order at
this stage. When he gets an opportu-
nity he can raise it.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Speaker, Sir, we are
having thig annual ritual of a debate
on the President’'s Addness and this
time, I am afraid, it is more than usu-
ally painful on account of the pecu-

liar self-satisfaction, in today’s cir-
cumstances rather extraordinarily
irritating and almost per-

verse, which characterises the speech
put in the President’s mouth by the
Cabinet.
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The President’s Address is supposed
to be a document that sets the tone to
the budget session, Yet it is g little
more than a dull, spiritles; report,
quite insensible to the character and
the dimensions of the crisis that seems
to have made a permanent settlement
on our land. We seem to be having to
pay the price for having purchased
our jndependence in August 1947,
with a coin which was morally coun-
terfeit, without a revolution that is
to say, and by way of a compromise
that involved partition and many con-
comitant evils. Yet, in the Presi-
dent's Address, 18 years after indepen-
dence we see that the government
takes a supine view of things, speaks
almost in an aside and airily “our
difficulties and apprehensions”  that
wou'd be overcome, I consider this to
be most extraordinary since we  are
where near getting out of the horrid
mess into which the unexplained, half-
hearted and often arrogantly-imple-
mented language policy of govern-
ment has landed this country.

714

The language imbroglio followed up
on and wag undoubtedly embittered
by government's disastrous failure in
handling the problem of food availa-
bility and of spiralling prices, a fai-
lure which is nowhere near being rec-
tified. Our people today suffer, whe-
ther they work in fields or factory or
office, or whether they are teachers or
doctors and, what is more, our people
do not seem today to have a sense of
direction, a consciousness of perspec-
tive, a certitude that if things are
worse today, they must soon be better.
They do not seem to have g conviction
that whatever our weaknesses, our
country is likely to be set on a course
that will lead us to happiness. Grow-
ingly our people are getting fed up
with the whole lot of us; it is not a
crisis of confidence only relating to
the government and the  Congress
Party, but of all partie; and groups
and trends in politics. It is a situation
which calls for responsibility and hard
thinking but the government, the kind
of Government which we have, is un-
able to set its tone, is much more than
merely inept.
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Neither in the Address, nor‘in the
Home Minister's speech—I am sorry I
miss him in the House at present—
neither in the Address nor in the
Home Minister’s speech was there any
indication of immediate and long-
term measures, decided by government
or in contemplation, to  repair the
ravages of the linguistic upsurge. We
have heard not a word from govern-
ment about judicial investigation into
the firings on the citizens in the
South, which would be the first step
towards peace in Tamil Nad and else-
where, We have not had a word
about “re-thinking” on the language
issue which, one of the Cabinet Mini-
sters, Shrimati Indira Gandhi, rightly
said was called for. Meanwhile, the
Prime Minister seems to have per-
formed a retreat from leadership.
Ministers speak in different voices,
particularly to pressmen with whom
they have confabulations from time to
time, and the so-called “Syndicate”
in the Congress an ominous innovation
in our po'itical set-up, carries on with
the devil knows, that kind of schem-
ings and what kind of peculiar con-
versati.oa_:'s.

It is not by manoeuvres, it is not
merely by holding Chief Ministers
meetings, it is not merely by issuing
administrative ukaseg and similar
means, but by extensive and under-
standing consultations with al] sections
of our people, at political intellectual
and other levels that we can solve the
officia] language problem, If the re-
cent troubles have a lesson for us, it
is that we can only make haste slow-
ly, much as many of us would like to
move more rapidly and end the un-
fortunate and unnatural, but histori-
cally determined, thraldom of an alien
language on this country.

Unable to see its way clearly and
riddled by its internal disputes and
difficulties, Government seeks vainly
to divert people’s minds away from
real problems bty performing a few
politi~a] stunts from time to time and
offering scapegoats for the people’s
anger, Thus, throwing all democratic
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principles, of which Government
prates so much, to the winds, the
Home Minister ordered the detention
of nearly a thousand leftist political
leaders and workers, obliterating in
the process the representation in Par-
liament of a group of Left Commu-
nists, led by our friend, Shri A. K.
Gopalan, who had broken away from
the parent party, the Communist
Party of India. Even papers like
the Hindustan Times, which speaks for
the Government—I am quoting these
words from its issue of the 6th of Ju-
nuary 1965—says:

“Government acted in arresting
these  Communists primarily to
divert attention from the worsen-
ing food and prices situation and,
secondly, to avert an  imminent
Congress debacle in the elections in
Kerala."

Sir, we shall have an opportunity, I
hope, to discus; that dark document,
not a white paper, which Shri Nanda
placed on the Table of the House the
other day and I reserve my comments
for that occasion. But, in all consci-
ence, in this regard Government has
done an ugly job, petty-minded, mali-
cious and utterly undemocratic. Shri
Nanda's report is completely uncon-
vincing, a symptom of the increasing
degradation of our political life, and
a mischievous and ironic pointer that
the Home Minister, perhaps frightened
by some of his enemies calling him
“soft” towards Communists, is being
pushed into something like a Maccar-
thian posture which befits no decent
democrat.

In this connection, I would like to
say, that I have got a telegram from
Bombay, reporting that Shri B. T.
Ranadive, one of the Communist lea-
ders who has been in jail for a very
long time now, is very unwell and is
getting no proper treatment. 1 have
got a telegram which says:

“Save his life Your action please”.

I mention this only in order to empha-
gsize that Government has a responsi-
bility in regard to these political pri-
soners whom they have stowed in
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jail without giving them an opportu-
nity to answer whatever accusations
government has hurled against them,
and if their health is in jeopardy and
if their life is in danger, suitable steps
at least in all decency, ought to be
taken.

Sir, it was very sikening to be told,
as we were told in the Address, that
food prices have registereq some de-
crease and there has recently been an
easing of the gsituation. No dout it
Is true that the shamefu] days of No-
vember and December last year, when
large areas faced excruciating food
shortages, are not with us. But, surely,
Government should know that in a
State like West Bengal, outside the
rationing zone, rice sells in the deficit
districts at one rupee per kilogram
and people wonder, what the position
might be during the summer and dur-
ing the rains if things are so bad just
after harvest time.

The other day the Finance Minister
placed on the Table of the House
certain figures regarding the decrease
in the wholesale prices of articles of
consumption, and I was amazed to
see many items which are utterly
misleading. For instance, there are
certain flgures regarding prices of
essential articles in Calcutta during
August to December 1964, and I find
among the items mentioned mustard
oil, about which it is stated that the
price fell from Rs. 4.14 paise per kilo-
gram in August to Rs. 3.90 paise in
October ang continueq to be Rs. 3.90
paise in November and December.

Shrimati Renu Chakravartty (Bar-
rackpore): That is perhaps only for
hon. Ministers. We are not able to get
it at that price.

Shri H N. Mukerjee: As g matter
of fact, it was not available, either
for money or for love, for a period,
but then, it was available for Rs. 3.90
paise according to this report in reply
to our question, Starred Question No.
4 on the 18th of February, 1865. If
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this is a sample of the king of in-
formation which government official-
ly collects from its own sourcces, then
I do not know what kind of remark I
might be persuaded io make with the
vocabulary which happens to be at
my command.

Genuine land reform: which could
have brought about advance in pro-
duction and prepare the ground for
effective co-operative farming and
adequate internal procurement have
been successfuly subverted by vested
interests and Government counts on
nothing so much as the United States
PL 480 bounty which to a harassed
and ghortsighted administration is like
manna from heaven. No one suggests
that we stop these PL 480 imports
forthwith. We cannot do that; we
need not do that. But if we cannot
soon afford to do without these im-
ports, it will be the funcral of our
economy and of all our hopes for the
future. Over freight alone for I'L 480
imports we have to fork out about
Rs. 100 crores. I believe, Rs. 13.58
crores in 1961-62 and Rs. 33.43 crores
in 1963-64 were payable cnly on
freight for wheat and the TInited
States monopolists today demand that
50 per cent of freight costs of PL
480 imports in American ships, which
charge the heaviest freights in the
world, have to be paid for in dollars
and that out of the counterpart funds
built up through PL 480 foud sales
United States tourists aiso would
draw what they need thus costing
u; the dollars that we want badly.

Instead of seeking such steps as
the implementation of the FAO Cong-
ress recommendation of 1383 jyegard-
ing the availability to  developing
countries, like ours, of th: West's sur-
plus of nitrogenous fertiliser and of
pesticides till we have built our own
factories on the requisite scale, we
wallow in what many of us imagine
to be United Stateg bounty. Sometimes
1 feel as if a new battle of Plassey is
sought to be won in a changed con-
text by the instrumentality of PL 480.
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The massive counterpart funds can
be and are being used in an attempt
to subvert our chosen psttern of eco-
nomic growth and to subvert also the
integrity of our country by intrigues
in various guises and through d:verse
media in Kashmir, in Negaland and
olsewhere, I have jsaid before in this
House and I repeat that there should
be without delay a competent hign
level investigation of the impact on
our economy of PL 480 transactions.
I say again that I am not suggesting
anything so impractical as the imme-
diate cessation of these imports; but
I shudder to think of the effects of
the transaction if it continurs for
very long.

There are other dangerous portents
which bode il] for our economy and
our future. I wonder if it can be
laughed away as we laugh away so
much of what Shri Satya Naiayan
Sinha, the Minister of Parliamentary
Affairs, says in this House, but he 1s
reported to have said in Madias—he
said this before a meeting of busines:-
men in Madras; I am quoting from
the Hindustan Times of the 13th Feb-
ruary—that he did not believe in
controls which he felt were not work-
able and that the natural law ol
supply and demand, so often hymned
by my hon, friend, Professor Ranga,
and his supporters should operate, v
is very peculiar that a Minister of
Government goes to Madras in a very
troubled time and chooses to make
this kind of observation before 3 meet-
ing of businessmen. Possibly, he coula
have occupied himself better if he
had the guts to try and solve the lan-
guage difficulty. But he did not do
that.

It is notorious that quite often high-
up officers hostile to the entire cnn-
cept of nationalisation are at the henu
of public sector projects. In the ca:e
of the Heavy Engineering Corpora-
tion in Ranchi even deliberate saho-
tage has been suspected. With the
New Year the Finance Ministry—I
do not see the Finance Minister here.
I am sorry to have to say it but iliere
is such a thing as parliamentary
courtesy which like the quality of
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mercy, is twice blessed. it blesseth
him that gives and him that takes. I
do not hope that, as in the days of
Jawaharlal Nehru, the Ministers of
Government will try to show a little
more respect for meetings o* Parlia-
ment. We mnay be numerically insig-
nificant but morally perhaps we for-
mulate matters which require to be
considered by Government by direct
confrontation and not by merely get-
ting a summary of what we say pre-
pared by, God knows, who among the
minions who serve them in different
capacities.

The Finance Ministry in the New
Year has offered a gift to hig money
abroad, ha: opened wider the entry
of foreign monopolists into our eco-
nomy, has furnished them with “ietters
of intent” which even our own mo-
nopolists are beginning to dislike to a
certain extent, sp that these foreign
monopolists could look around 10T
malleable Indian collaborators or
even do without any kind of undesir-
able native contamination and get
over any shortfall with help from our
Industrial Development Bank. It is a
major policy change sought tc  be
effected surreptitiously, the offer of
the freedom of our land to maneaters
from abroad while the foreign capiial
policy statement of 1949 is given lip
loyalty.

For the last three years the World
Bank and its auxillary organisations
have been persistently prodding the
Government of India into liberalising
conditions of entry for foreign equity
capital ag distinct from purely techni-
cal collaboration. The country must
warn Government from jumping into
this business. The long-term implica-
tions of it in regard to balance of
payments and otherwise are gravely
injurious to our cconcmic independ-

ence.

In spite of the Industrial Policy
Resolution of 1956 which prohibits the
setting up of majority owned subsi-
diaries by foreign investors, the prac-
tice in recent years has often bLeen
different. The rule of minority foreign
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participation has heen disregarded in
a number of vital cases. These are
such cases as those of ihe English
Electric Company, Consolidation Pne-
umatic Tools Company, Asahi Glass
of Japan, W.W. Sprague of the United
Kingdom, Parke Devis of the United
State, Atlas Copco of Sweden, John-
son and Johnson of the United States,
Hoffman La Roche of Sweden Merck,
Sharp and Dohme Company of the
United States who have been allowed
to own a majority in their Indian
operations. Of course, Government
says that it practises no rigidity and
swears by pragmatism which may lead
anywhere. But one thing :3 clear, The
Finance Minister has launched his
drive to attract foveign capital to
give our economy a “push’”. Business-
men's delegations Lave come to In-
dia for the Internationa! Cham-
ber of Commerce and other goings-on.
West German moneybags have given
India an ultimatum Lrazenly offering
terms with the take-it-or-leave-ip air
while Indian spokesmen have had to
grovel before them. This contrasts so
drastically with the attitude of the
German democratic Republic with
which we have economig contact of
a very useful sort but with which we
do not choose to have dipivamtic ye-
lationship. When ever Ministers of
the GDR have to come {0 this coun-
try visas cannot be issued in the pro-
per way and all sortg of irritating dis-
criminatory practices are being pur-
sued in regard to the GTR while the
German Federal Republic sends its
business magnates who talk to us as
if they are pucca sahibs who are
treating with natives wnom ihey can
treat with contempt. This kind of
thing goes on and it does appesar that
the Finance Ministe; means to “push”
India away from the course set after
independence and more especially at
the time of the Second Five Year Plan
which really initiated the process of
our industrialisation.

nlike in the Uaited Naticns Con-
ference on Trade and Develuopment,
which Shri Manubhai Shah attended
—he should know more about it—
where the developing couatries helped
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by the countries of socialism could
make their presence and their needs
felt, the foreign magnates touring
India behaved as if thay could brow-
beat the native. They openly demand-
ed tax concessions for foreign purson-
nel, no change in the patents law, no
controls and restrictions to frustrate
the private sector, as if it was their
job to give us advice about how we
are going to dea]l with our own pri-
vate sector—in sghort, they wanted
freedom to loot on a bigger scale than
foreign capital can do row in India
though its profit rates in India are al-
ready higher than elsewhere. This
kind of thing should make us sit up
and take steps against the wily ma-
noeuvres of big monay, Indian and
foreign; but the Finance Minister who
does not choose to be here srmugly of
preferring private foreign capital to
Government loans.

This is a subject which must come
up again and aga:n in this House, in
this session. But I warn Government
that in preparing (v welcoma foreign
private capital, it is digging the grave
of whatever brand of socialism it still
tom-toms before the country.

Our people have welcomed the
Prime Minister’s ceclaration to whizh
1 myself, in this House, offered my

. full support that despite Chinese nu-

clear detonation, we shall not embark
on the manufacture of atomic weapons
but shall instead endeavour {o have
international agreement for the eli-
mination -of the threat of nurlear war.
It is a pity that reports from the Unit-
ed Kingdom and eclsewhere caused
some confusion for a time, but the
Prime Minister has categorically and
very rightly stressed lately that he
never asked for aay nuclear shield
or umbrella or guarantee or whatever
other sementic synonym might be
discovered. Howaver, disquicting re-
ports have come lately from Washing-
ton to the effect that our Ambassador,
Shri B. K. Nehru said at a dinner
given on the 4th February by the
American business press that India
was waiting for an answer to the
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Prime Minister’s request to thg Po-
wers for a nuclear deterrent. Several
times before, this Ambassador, as
the House knows, has opened  his
mouth ang put his foot into it. In
the normal course, one would assume
that the Ambassador was mistaken
and he needed to be pulled up. But
the whole tale of the shield has be-
come so messy that one does not quite
know what to believe and what to
dismiss as untrue. This 1s a matter
which Government should clear up
and leave no room for cquivocation.

There should not be an idea that,

because of our expectation of aid from
certain quarters, we cannot take a
forthright stand vn matters in which
we are interested. Therelure, it is im-
portant that India, interested as she
must be in the affairs of South-East
Asia and particularly of Vietnam,
where she is Chairman of the jnterna-
tional Control Commission, should call
unequivocally for immediate with-
drawal of all the United States troops
for there are no other foreign troops
there from Vietnam. The Pentagon out
on a spree of brinkmanship has laun-
ched very heavy air attacks on North
Vietnam in a manner that has shock-
ed al] decent world opinion. A Lon-
don paper reported, for instance, the
first day that the attack on North
Vietnam  took place with 156 jet
planes, The North Vietnam costs
the United States 1-1|2 million dollars
per day and ties down 25 per cent of
their regular army officers and yet
the bitter South Vietnamese deadlock
with recurrent coups d’etat continues.
Deak Rusk has to wear bullet-proof
vest in Saigon and yet nothing is
learnt, nothing iz gained. There is no
agonising reappraisal. The famous
cartoonist Vicky in New Statesman
and Nation has recently portrayed the
United States sinking in the Vietnam
hog and the United Kingdom about
to share the experience in Malyasia.
India has a clear duty in this regard
and that is to say categorically that
for the sake of peace and develop-
ment and freedom, the United States
forces should get out of Vietnam. If
for fear of losing United States
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friendship, we play down thig right-
ful demand, it will be a matter of
shame and sorrow which will lose us
even more friends in the Afro-Asian
world than we have lost already.

In the Economic Weekly, a very
respectable journal of Bombay, of
5th December, 1964, g friend of our
country, the eminent economist, Mrs.
Joan Robinson, contributed an article
entitled “India Wake Up”. She said,
“Foreign aid howsoever needed is no
substitute for hard work, national
unity, homely frugality, self-denying
devotion and robust commonsense”.
Many of these qualities the Prime Mi-
nister and his friends claim that they
have in plenty but I do hope that
these qualities are rarely brought into
operation. India wake up, Mrs.
Joan Robinson says, “it is later than
you think.” She had been to China.
Whatever we might think of China in
regard to Chinese misadventure on
our borders, whatever we might think
of what, she hag done to pull back
the wheel of history for a long time
in this part of the world, after all,
she has made such economic advance
as is found expression in the techno-
logical achievement of the nuclear
detonation which she has made. But,
herein India, in answer to that
challenge, something has got to be
done. We see in this country a very
different picture; we see a refusal to
take up the challenge. We see that
drift back from Bubhaneshwar in
Durgapur where the socialist forum
with which the Home Minister seems
in some kind of way to be associated
wag showed out by the “syndicate”—
I do not see the syndicate here some-
how; I see nobody today: it seems I
am addressing an invisible audience..

8hri Dajl (Indore): They are pre-
paring for the Working Committee.

Shri H. N. Mukerjee: The socialist
forum was shood out and such a
dreadful lot of dirty Congress linen
washed over Durgapur—I] do not want
to refer to it—moneys doubtfully col-
lected and ostentatiously wasted, a
railway station being constructed and
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then abolished straightway, Govern-
ment agencies being drafted for Party
purposes and, even worse, we see
now in the leadership, of the Govern-
ment and the ruling Party, a retreat
from principle, and acquiescence in a
state of things ag in Orissa, which
makes Mr. Nanda's Sadachar a laugh-
ing stock, a stress on  pragmatism
which will mean anything or nothing,
a bankruptsy of ideals, an ignorance
of developing world perspectives and
the growing dilution and distoration
of our economic objectives which have
sickened the very sound of socialism
in Congress mouths. All this is reflect-
ed crudely and with very few re-
deeming features in the President’s
Address which will, I think, heighten
the prevailing gloom in the House and
the country.

it Mo o TRT (TT) : WA
wgrRw, Tl ot & sfewrer 9T A
AR FT GETE LH §E&A X qAAG
FeEg A &% ¥ ey At @ A R
fasramrcn ot & fapar @ & ST TR
F % ¥ ot szA T @IT @A E

¥ @ma@w #1 39 aa & fqg
qaTE AT wigar § fF gaAn g
awa g gu S W At ¥
F & AW § @A g A W FroTag
OFT FH FT W g foe W fuw-
forg arfeat aor s wafs & #m |
WY 2w & T yreT-wer frwr 7 &
aEa &, e 2w A Ny wfa & o
9 W94 F1 /W ¥@E@T &, Ig* faqu
9T 4% FTHIL HgarE &1 97 § |
Tegafa A ¥ §B N FT w7R wiw-
areer § Jeaw fHar &0

FI€ & IAWEA 7 &9 FTH WA
WEAR A A og Fgr AgAT E B
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T A F S # g ¥ KA AT
IorEd W wfus qqr § | I9F qIY
& arg AW w9 A [T F 9F wAy
A AN e tw fear waw F1, 99
qg 9Th Weal ¥ qaemar a4t § fw few
a0%F ¥ fegraw &Y AT ¥ o
W IER W T w & A fo
AT gHAT 97, I oAU oA w1 frew
a7 7 a7 foan & 1 xafee ag @q .
qw 7 IWfa & foqg *w gu & ok
fag @aqw a@R AR Aoy

2

weay wEew , & AR Ay
HoF, O FATT W @A A8 § |
gl % AW H WA ITEA FI qTq W
T$ &, Tegafa ot & wfvwmer 7 SRR
T OE T GIHAT FT @ A& AR
BIE-BET TIFATHT &1 WY a1 &7 & |
g AR & & faurd & w7 19
FEAT ATEar § |

gt W 9 a1 &1 fw e aran
g @ a1 & It & FaT A faar
T & | 9B 4 5 wew @i frmmt
#1 far aF WX FaL 799 w59 WAL
far o7 ww & Seqew # agmA F &7,
afea sad &g & a1 Ty WERY,
# 9% wEg & qTY GCH F A 4
gt @ Srgan § fF faw w=8 fw
] ¥ 7 we8 AN I ¥ & IR
AF Al ag aFar g | WIAF
f& frr A1 af T DwTE ww
¥ & ga fog aga sweas fag
g, ¥fFT s FEEH @wE A,
AT TS A, WO WO A A
faart #Y @ @& g TEY 79T
STt &, O wrenfaeter ww 7 ITqEA
TG T AT AT LA ALY & FwAT
g
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¥ o7 F7 qU ST—a\ g4
ga—& a & Fatar =mgar g
qr-aF % & 90 fewm Ok
FFC-TAIE qTF & qfvast @
H &9 09 1,10 I THT IHIA
# faard w5 w1 sqgeqr A & W@
AT AT A 3, afew gt F gy fawm
F | &7 g § fF [ oF gt
F WS AP 9% 200 TYAIT TN
AT —agifF FEi 9T ZgaEAs & faard
feamé 7 #1¢ sgaear 78 g1 awdT 84—
fo ot 1,20 wT@ T @¥ § qFS
& a1 g 9T 35 ¥ 40 g A N
YT T &7 §IraATT q¢ wwdT g, foraw!
AT qT F  FT TIY Y 1A

FAT T BIET fauré gy
FT qTH &t 2, 1 F anaar g 5 o
T e T FAT § AW faRwt ¥ wars
A FT HTAEEFAT qEAT §, IEH!
Ifee & wad gu 7 fod 37 el &
AW A wrAwwar & gfa g,
wgt S faars AT =T ) g,
afes =77 & gt SRt § o ww W
AT GHIAT | IEG GIETE F AF &
T WER gAtE g9 I gy fagw
FFTY fegr Jmar & 1 T T BR
¥ g 9% & faer &7 sgacar gy 9,
ar FET AT FATT 27 g #T T314TC
g S, o & g &
7% & fage ga &1 fa¥ o Ay
TF WEM & W F AET g AT |

graifrE da § o Iafa & w@r 8,
Fa&1 A fox wgafa s & oo wfa-
woor & fear & 1 AfFT g8 wwew
¥ a@1g g1 qEar & fx fom & &
T, ardt faq sfeet o =g &
&1, faadY gaa & awg & sifos
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Hal ¥ JaqTeA q@T &, I # groa &,
g@ qX & T ¥ @Y aw afaex
ol #1 gEa #, qure & & fow
WY NFAT AT Ay, W gy A
wfwwrew & A *@Tow@T |
gark aw § At fawmat a@ a% g
& 2 gFdr g, w9 o f& wfuw
fagmar ® g7 7 fear s o orfas
faawat # T 773 & fog ag asdr e
f ot A9 fry gu @ &, A wgfea
aifaat o sagfea arfarerfeat &
AT &, ITHY IUT H IeLT § AET FIH?
qure fear s

wegafa & sfwwmer & g9,
srfgm, & afd sfaife e
Frag & & fawfegrmar g Afss
R 3@ ¥ q9 FgAT q¥ar § fr oy
frer z@ aut & U wRE wE
o @ waT § W g aR § wagd
FAF NS AR AT AT F AT X
AATAE § ACHT FT WA qAT T
T & AR wree fear @ fe 2w &
qgd ® AT 99419T, SHER A7
grefagoa & f@ qg 4@ & &9,
AW A qg A AOL AN ETwFAT
g % faq Iaem A FTEET 5
aifas @R g, 39 § widamT &
fagr 7@ sgamo I w7 w1 fao
s, afes foe oY a7w1T 7 57 "
F1 @ A8 fwar & 1 G fasy
Iarmfagt w1 qaarg 2t & v 7 gargq
i wmfr & safe \oe ag &9,
g AAgA 97 W TE AT EAAT E,
afge o o &1 a1 qifas &,
agt a8 saeqr WY 9% a7 Y gd
2 g ¢ fF gy Adr wvETH
Iart ¥ WY quide wrfagww &)
sATqT FTAW FIAA, qN® AT AT
Tl ¥ w2 WK wart ¥ faw @),
afrs gudt aoAifas wecaTsMTHT i
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qu F7 & o g9l #1 TRUE T
F ITH! JAT TR I AT MRS
39 % T g4 7 g1, 2w § wafrs
wifeq Tt @ ®1T 3w gufa & 78 9%
SEGURC

# W & gEay § B AR AG
FgA1 areal a1, AfFa e a@ ¥ o=
T2 H A1 §F A9 & AT WINr & AT
I AT Zre) &, SHE qraey § OF & e
FEATATZATE | W # ¥ N HAg-72eq 2,
A qEF IT AT HITHT q2 AT AWAS
g AT Y IET AUS WY &Y FE AAT
ey §, & wwwmar g f W & ware
Q7. IAY SATET GUATIT HH AR F
fi=w # 2 fow fga & gox =1 wfygwa
w2z e & fo faeet wman, 9w fow
o SH IrEAT Y AAY OF qATS fRAr—
AT g TF qTF FY aTq Gi—{F T AR
quAT-TA wrgweT & fAu aerg #9,
&Y wwer ¥ w7 gwar g, wfwT oF fARe
wrwr & fao &wrowow § aerd @
g w2 faga 3@ F ara § | ¥ *gAr
areat g f& ww7 g avn F oque §
T qiF g7 T &, AT gWHT 9 AWl
¥ @aF Hraqr afgg o

sfex ag W w1 e fe|
frg 37 i 7z w1 wiwg @
fFgr v wiar aemr agY =g €
IT F 9FAT AE ATRA € AT FHWAT
TG Wgag’ Faweaw g 5 oag
A W fag A & ¥ A%
R ¥ #gw wga g 5 oy wwerar
zafr & f& o @13 ¥ 3-few
d ARt w98 few § AR
e § fe A a faed,
F woq Awa & fav w-few =
wafdl FT WY W@ e Agay
fasar 1 fawg g A% TramY =
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gt FWd fau wem w9 @
we fFgT 9T €1 R amAw
#ft g THo THAf, Wit ¥ Tz TER
T2 7 &Y ardrs fear w37 9, Afew
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g & wrg-wmer T A oA g
wrar Fwdr a f5 & o Fwar g
IAF AW FWH FF W W9 AT
Fga g, TeR gwoaww @w 1 K
FT AEag & fggam e
A g W g, fomwr 3w RO
THE I aF wEw ¥ wiuw
AN ZEAT W ¥R ERA g,
foeeit st &3 Rr  www awa
g1 ww Fw wm fEdwfen o
fed v F awdsl & fag “wAfes
WR TR FIT E, A qR AN
A g

TR IF WA ATAL AF AW FT
T ¢, A Ay @ @@ a1 e
1 AYAT  HF AR FAGT . HGL
#rza & fau, afes adw § wogd
F1 wzA gXan & TEfaT g OF ¥
H7 g qF TR A WT g fag
g1 & o &, et e gl W
wrar frg &Y &wdT &1 W wE R
= g & f& A 5=y & semaEr
o WX oW @ Bo@w #
T gt 9@t g, dfew ¥ @ AR
faqe @ qar ® ST 3 g9t § |
g gfas &1 FET FAET FAES
#§ o guarn 7 ag frvaw fear @
fe g ¥ o andr fe=ramdr @
& qET B AT /I Frer-wret i
F@& Y § @@ | TH W
atg *1 FE @@ AG g | TN
T W AE T I A AR
# fragn Fwm wAEag & oW
faare 1 AR WA T TQET T |

seqy wered, AQ A WK
FgA( AEATE | UF AT At Slo T
¥ wraew ¥ FEA ATEAT§ W g
@ site WEAT Fawwrw Ho o
wadt A &g T el farar
2718 (Ai) L.S.D.—5.
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g Mg WAt ¥ IwT W war fE
Tg e ) wer quT FErE o aE
T AR T fF g A oA oo A
TT FEO,E AN &y fE@T &
R WEAWE P OTAT 9T I
qor f& foe qd & @ 99 & @
T g | o Wfeer mar 2
s 3o 7 awds arafeEl «)
sy fadedt Sy afafafedt i
faeaw aar fgar & fog
THT AT A a= fear
ag AT Arfad gFIT AT AR,
T g IfFT ag sew
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Wi gad @ w1, e wrw w1 oA
YT F qer qdt g &

o ol g T § ) feEm
® FWET FQ@ § |

st wo Wo TWE : AW FET W
AEH T 9F Wlo wEeT ¥ wgr fw
A W A @ Yy § I glaud
m"‘fﬁa’-mm faeT
aifed | & wwa § f5 @ aw
I o faegw aypfew @ 0 G
T A gAR 2w 9T wrww R
ar @ S qeE $e AN A de A
mwmrwmﬁfﬁw
# Fgfaee qEf ¥ SEwr gwedt ¥
TS a9 Tg T FE A | A vy OX
| T gERE T w Hfow e §
ar gHeE aq Sa foaw ®r wEg &
> ¥ I ¥ @y ovar §, G wEw F
qAAE aEEl W qW & S A 4
Fawa ¥ #¢ Afwsr 7@ @ fg
fe =a awdw swfae ol o fegee
¥ ¢, JUFT AHES W WTE AT |

wh wes § G awE & ey ¥
FEN AT E | ToA G0 T&A X TF
gara faar & f& gw a9 F1 et ga
Ay ¥ Wz ¥ =rfed, fafeet ow &
fgd X ooy W FT A FIE W
Tt g, IW F FAT wT ] AvlEed
% % wza & 419 T AET ¥ FEATE
f& v a8 91 9992 § A AT AF
T ALY B awar § w9 av 5 adwe
FE AT H § 1 gHTEEw S gem
@I §TEgd F1 9 F §&F a9 a9
wigE AT g a%ar @ W a1 g
w7 At qgedl ) &9 AR w5
¥ ag gg daer fear R f gw feey
weEE & A A araa, A e
¥ ®T WA M FT AT FIAT A ARG
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SRS § 1 g WX gH WeE muaEw
frady &, famr we fomet 2, o #Y
o & EW A ag dEwr AT v § R
TAE ¥ °T WT AT TSAUA FE GH
WO AW HY GIAT GeqT F1 WA @Y
@ RS § |

W WKl & §9 UeAfq oY ¥F
gfewresr o7 S uwER 1 s
qw gur &, Sew § awdw Far g Wi
fawam femmm wgar § f oogr aw
aag A F1 FAT , frar w1 oA @,
2w wry foaet aa & g ¥ |,
& freft & g9 ¥ 7 97 F@F qUa
2w AR W AR ¥ N8 § Wk e
FY AT W LA FT F TqE THET
FQ @, I F IR & qAT A
™ @A |

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, when the Pre-
sident gracipusly addressed Parlia-
ment last Wedne:day and said that
“looking back on the past twelve
months, notice can be taken of several
achievements which inspired hope and
confldence”, did he remember that
less than three months earlier, on
November 27, he had lamented in
Baroda that “the present situation in
the country is unsatisfactory, that
both peasants and  politicians have
gone astray resulting in food zhort-
age and inter-State quarrels, and if
this was not checked in time, the con-
sequ-nces would be very serious”?
When the President addressing Par-
liament last Wednesday said that “the
emphasis on the Fourth Five Year
Plan would be on agriculture”, did
he care to remember that on Decem-
ber 6. ....

Mr. Speaker: There is one thing I
would like to remind Shri Kamath
about. For everything that he has
said. Shri Kamath can criticise the
Government. But to say in a personal
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way, ‘did he remember’, ‘did he do
that’ and so on will not be fair, be-
cause in a way that would be com-

menting upon his own ideas and his,

own conduct. He can say that in the
Address such and such things are
put. But to say in a personal note
‘Did the President remember?’ would
rather be just presuming as suggest-
ing that it is his Address, which jt is
not.

Shri Hari Vishnu Kamath: The
President functions as President of
the country, on this particular o-ca-
sion or otherwise.

Mr. Speaker: It is well known
that it is only on the advice of the
Council of Minister; that he has to
say these things.

Shri Harl Vishnu Kamath: That I
know.

Mr. Speaker: The Address itself is
prepared by the Government and not
by the President.

Shri Harj Vishnu Kamath; Yes,
therefore, I would like to point out..

Mr. Speaker: But he cannot say
‘did he remember?’

Shri Hari Vishnu Kamath: All right.
I will not use that word.

Mr. Speaker: That is not fair.

Shri Hari Vishnu Kamath: Speak-
ing at Wardha on December 8, the
President attributed the failure of
Government to carry out land reforms
in the country to vested interests
created against such reforms. Are
those vested interests, ] ask beroming
stronger or are they on their way
out? I am afraid that the former, that
is to say they are getiling stronger, is
truer. The warning that the Presi-
dent gave at Wardha that “slowness
of evolution is the cause of revolution
and -ocial upheaval” should be heed-
ed by Government.

He had regretted at that time that
“our legislators are unable to pass be-
neficial land reform legislation beca-

PHALGUNA 3, 1886 (SAKA) Address (Motion) 736

use they are strongly entrenched in
it". What a telling commentary on
the personnel and character of the
majority of the ruling Congress
Party! -

When the President said last Wed-
nesday in the course of his address
that improvement of the administra-
tive machinery will be one of the
principal objectives of Government's
endeavours, I recall what he said at
Baroda that "In many States, there
are group rivalries and factionalism
which was adversely effecting the ad-
ministrative machinery of the States
and this hag a detrimental effect on
the nation’s morale.”

13.18 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Now I come to the President’s mes-
sage on Republic Day. But before I
do that, my mind toys with the idea—
maybe somewhat fantastir—thay but
for the fact that the distinguished
scholar-philosopher fills the exalted
office of President with such ability
and distinction—] sometimes feel—he
would have outshone most of us on
the Opposition Benches in this House.
He, in his Republic Day message less
than a month ago, categorically stated
that “the challenge of statesmanship
now is to provide ‘cohesive thinking,
a firm Government and an efficient
and clean administration”. Very few
of us on this side of the House could
have put it better.

In the same message, he went on
to say that the remedy for the prezent
critical food and price situation was
“increased output, removal of the
weaknesses of the distributive rystem
and stern action against blackmar-
keters and profiteers”. His Govern-
ment, however, has continued to drift
without a will and without a vision.
How many bla~kmarketers and profl-
teers were brought to book under the
law Parliament passed in December,
replacing the Ordinance which was
promulgated by the President =a
month earlier? The ncwspapers say
that not one single hoarder or profi-
teer was hauled up under the law. It
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has remaineq practically a dead let-
ter.

The Food Minister promised the
House on December 9 that he woula
lay a white paper before Parliament
and also consult or confer with Oppo-
sition parties at the earliest possibl:
opportunity. Neither has been donc
Government continues to be indiffer-
ent, apathetie, cnllous, to the mise-
ries of the people.

At the last confercnce in Septem-
ber with tlie Prime Minister and Food
Minister, my Party had suggested that
the sales tax on foodgrains should be
withdrawn and indirect taxes on es-
sential foodstuffs that enter into the
consumption of the low and middle
income groups should bLe substantial-
ly reduced. No action has been taken
on this, and the Government tomtoms
and parades its sympathy for the com-
mon man, for the poor and for the
middle-class of India. The root cause
of the malaise, if I Mmay say so, is be-
cause the Food and Agriculture Minis-
iry is headed by a man who, whatever
his other estimable qualities, is, as
the High Court of Madrag has describ-
him, is more resourceful than honest.
The High Court of Madras, in a recent
judgment, hag described the Food Min-
1ster as more resourceful than
honest. It goes on to say—it is a long
judgment and so I will read a few
salient extracts—

“This plea of Mr. Subramaniam
cannot be treated as anything
more than a pretence, an
endeavour to mislead, but which,
nevertheless, can succeed only
with the ignorant and the un-
initiated.”

Then the High Court proceeds to
castigate him further:

“It is just another exercise in
evasion, Mr. Subramaniam was
able to parry his questioners, but
hig attempt would have collapsed
had he been in the witness box."
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I am not saying all this as a saint or
a sage or a Gurudev which I have
never claimed nor aspire to be, but
as a plain, blunt man who loves my
country and my people. The High
Court has further said, in that parti-
cular case, that the gction of Mr.
Subramaniam was done so that the
“truth must be concealed; hehce all
this dissimulation.” The most stringent
para comes now:

“It is perfectly manifest that
we have before us a wholly in-
defensible essay in favouritism, a
deft adoptation to modern condi-
tions of old palace-craft.
Mr, Subramaniam can still find
uses for certain if the less delec-
table devices resorted to by some
individuals when for a time they
happen to be repositories of seg-
ments of the secular power.”

Then the coup de grace

“Against unhappy adventures
like the present adventures in
the dispensation of Governmental
patronage, ' courts can give no

- worthwhile relief, The corrective
must be applied, in the first
instance, by those in administra-
tive or operational control and,
ultimately by a resentful and un-
compromising public opinion.”

I do hope, Sir, that such public opinion
develops in our country very soon.
The sum and substance of it was that
the petitioner against the Government
lost; the petition was dismissed, but
the Judge in dismissing the petition
said:

“Naturally, there would be no
order ag to costs; it is in the
public interest that nepotism
should be exposed and its ways
laid bare.”

That, Sir, is the record of the man
whpo heads the Food and Agriculture
Ministry ang I think that if this
resignation earlier this month had
been accepted promptly at that time,
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perhaps we would have Peen in a
better position now. Anyhow, it is
for the Prime Minister to consider
that aspect of the matter. Apart from
that judgment of the High Court of
Madras, here I have got the samples
of wheaty and rice sent by reliable
people, not of the Opposition, but pro
Congress people, one of them a mem-
ber of the Sarvodaya Seva Sangh
in Nagpur. Hon. Members who care
to see what kind of rice and wheat
is sold in Government shops may have
a look at these samples of rice and
wheat and if you, Sir, allow me, I
will lay them on the Table later on.

The President’s Address referred
to the question of language. We have
all been distressed, Ministers, Mem-
bers on this side and on that side also,
—egravely. I am not a linguo maniac
nor am 1 a linguo-phobe, but I am a
linguophile; I am g lover— a lover of
all languages, whether it is Hindi or
Tamil or Telugu or Kannada or
English (Interruptions.) There
is not just one type of lover; there are
lovers and lovers. I love all langu-
ages. whether it is English or Hindi
or Tamil or Telugu; I love them as
well ag my mother tongue Konkini. I
cannot understand how anyone any-
where in the world can hate any
language, It is the most irrational
attitude 1o take. At the moment when
we are passing through an Emer-
gency, and more important, urgent
and vital tasks face wus such as
defence, food and economic problems,
1 hope the nation will bend its ener-
gies to the solution of these
problems rather than crucify national
unity on the cross of language: we
cannot afford at this juncture victims
or martyrs, whether they be ordinary
citizens or police officials. at the altar
of language. This is not the time, nor
can it be at any time, when we can
afford such victims or martyrs. T
feel that whatever solution emerges
ultimately after the Chief Ministers’
Conference and after discussion in
Parliament, I am sure that it will not
be too great a price for national unity
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if bilingualism is necessary at the
Central, the Union level; I hope the
most reasonable, nationalist and
patriotic minded elements in the
country will not feel that it is too high
a price to pay for national unity. 1
hope that Hindi ultimately will
become the link language in India but
at the moment let us bend pur encr-
gics to the task of defence, develop-
ment and solving the food problems.

1 now come to certain portions of
the President’s Address. In Para 4,
the President says that “although
production in some of these public
sector establishments is still at a
pilot stage. we can look forward to
steady increase in their coniribution
to our economic development in
the years to come”. 1 dn hope that
his expectations will be realised
hecause we wang the public sector in
this country to grow, but grow in
the right manner, more efficient, more:
honest and more productive. May I
point out that some of the members
of the Congress Party who occupy
fairly high position in the labour
movement have bemoaned the in-
efficiency of the public scetor enter-
prisos; prominent among them are
Shri Kashinath Pandey I do not
know whether he is here today—and
a veteran like Shri Khandubhai Desai.
Referring to the public sector enter-
prises, Shri Pandey recently said:
“with due respect to the feeling for
nationalisation which 1 desire to a
great extent I cannot refrain from
saying that I fcel that my legs are
shivering, then I stand to support
nationalisation because I am imme-
diately reminded of the miserable
plight of the workers ang the ineffi-

cient management of public sector
undertakings.” I wonder why this
should be so. I do hope that the
Government committed to socialism

as it is will see to it that these are
geared up properly and rectify these
defects so that our nation may march
forward on the road towards demo-
cratic socialism. Shri Khandubhai
Desai said that “whatever might he
the industrial relations in the public
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sector enterprises I am constrained to
say that they are far from satis-
factory.,” This ig his indictment of
the public sector enterprises. 1
wonder why this should be the state
of affairs in the public sector to
which we are all committed, rightly
committed because they are an indis-
pensible part of the democratic
socialist set up that is to come,

The President, I am sorry to say,
forgot, and did not mention the Prime
Minister’s visit to Britain in his
Address. I do not know why it was
lost sight of. Was it an unpleasant
memory, or was it the cause of the
too cold, the too wintry conditions
that the Prime Minister did not feel
quite comfortable there,—physically I

mean? I hope it is not political;
because Harold Wilson is a good
man, very cordial, a very hearty

individual, and I 'am sure he must
have enjoyed meeting Mr. Harold
Wilson. Consgidering the account given
in the press reports, there was some
exchange of ideas on protection for
the non-nuclear nationg against the
Chinese nuclear bomb. Considering
the press reports which appeared on
the subject, the Prime Minister did
not completely. categorically, deny
that he had done something in the
matter, and as tg follow-up action
also, I wonder why it has been com-
pletely omitteg from the President’s
Address The Prime Minister will
perhaps explain later on when he
replies as to why this omission crept
in in the President’s Address.

I also fail to understand why it is
that in spite of a very balligarent
confrontation between Malaysia and
Indonesia a very unfortunate
thing which is fraught with grave
conscquences to peace in our Indian
Ocean region—no mention or reference
is made to this in the President’s
Address. Let us not forget that it was
Malaysia—Mr, Tunku Abdur Rahman,
—who was among the first to declare
all-out support to India when China
invadeg our country in 1962. And
today, what have we said? Have we
declared, after so many months of
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confrontation when Indonesia aided
by China in every way is mounting
its offensive and is threatening to
destroy Malaysia, has Government
had " the vision. the guts or the
courage, the faith, to declare that we
stand by Malaysia on this issue?
Because I remember Shri Jawaharlal
Nehru welcomed the formation of
Malaysia in this House in 1963; he
openly welcomed it ang saig it was
a very good thing that was happening
and “I. welcome it.” 1In that case,
what stands in the way of the Gov-
ernment declaring, offering its support,

to Malaysia? It can be a medical
mission even. such as the medical
mission which was sent to South

Korea in 1950. They can send at
least a medical mission to Malaysia.
I hope the Government will consider
thig matter and that the Prime Min-
ister and Shri Swaran Singh will
think over this matter and make up
their mind very soon. We are drifting;

we have no courage’ Why is this
tardiness about Malaysia, ang the
alacrity, the reported alacrity on

declaring our whole-hearted align-
ment with the Arab States on the
Jordon waters dispute? That is what
has happened. I am told. I do not
know whether the report was correct.
I am told the Prime Minister, parti-
cipating in the Arab Nations' Seminar
recently, last week, said in the course
of hig speech that the Government
stands completely with the Arab
States on the Jordan waters dispute.
Perhaps it would have been more
statesmanlike for the Prime Minister
to say that we hope for a peaceful
settlement of the dispute without
aligning ourselves with one side or
the other. That would have been
the mark of statesmanship.

Shrimati Renu Chakravartty: They

are our friends now.

Shri Harl Vishnu Kamath: I am
glad Israel hag recently taken some
part in the Ahmedabad exhibition; it
is coming into the picture, Israel,
whatever its other drawbacks which
some friends have in mind it is, so
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far as its political systemy in con-
cerned,—internal—is nearer to us
than most other Arab States, And to

that extant they have got a lot to
give us and we have a lot to give
them also. Moreover considering the
fact that our foreign policy is one
which is non-aligned, I do not know
why we should align with the Arab
States in this region. Why not have
equally cordial diplomatic relations
with Israel as well ag other Arab
States? Many European countries
have got such relations; some Asian
<countries too have, We also should
have them. I do hope that the Gov-
ernment will reconsider this issue at
the very earliest.

There is another matter, about
Ching, China’s threat is mounting and
the Government say that they are
reasonably prepared; but they refuse
to tell us how reasonably prepared
they are Recently, yesterday or the
day before, a Ceylonese leader, Mr.
Dudley Senanaike, one of the mem-
bers of the Opposition Party there,
disclosed or rather made a charge
against the Ceylon Government for
having entered into a secret pact
with China with regard to the use
of the naval base at Trinocomalee in
the next assault on India by China.
All these developments are very grave
and I do hope that not merely mili-
tarily but also tactically, diplomati-
cally, and strategically, we will take
necessary steps. because let it not be
forgotten that so far as South-East
Asia and South Asia are concerned,
vig a vis, China, all the countries will
have to hang together;
wise, each will hang separately. That
today is the position in the Indian
QOcean region.

Then I come to a matter which has
interested, or rather worried and dis-
tressed most Members of the House
and the people outside to which my
hon. frienq Shri Hiren Mukerjee
briefly referred. He had a cursory
glance at it and then left it becauge
perhaps the time was up for him.
That is the problem of corruption, the
problem of corruption and the drive
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by the Government against it. There
is no reference in the President's
Address to the anti-corruption drive
which hag been intensified since last
June,

Shri Shinkre:
mission,

The Vigilance Com-

Shri Hari Vishnu Kamath: There
has been no reference to it. Since last
June, the people, and the Parliament
are well aware how this drive has
been intensified by Shri Nanda with
his Sadachar Samiti ang other things
thrown in.

Shrimati Renu Chakravartty: The
syndicate will not allow!

Shri Harl Vishnu Kamath: Let us
see how the syndicate will function.
Action was taken very promptly and

with alacrity against the late Shri
Pratap Singh Kairon who un-
fortunately was assassinated, very
tragically assassinated; it was a

dastardly assassination which we all
deplore. Action was taken against
him in June, and than a commission
of enquiry has been instituted in
respect of Bakshi Ghulam Mohammed
in Kashmir by the State Government,
I think, and the Orissa enquiry
figured prominently during the last
few weeks. By setting up different
standards in the case of Shri K. D,
Malaviya, in the case of Sardar
Pratap Singh Kairon, Bakshi Ghulam
Mohammed, Shri Patnaik, and Shri
Biren Mitra—different modus ope-
randi, different methods, different
standards, at the administrative level,
party level and judicial level—the
Government has been guilty of
multiple standards, not merely double
standard but multiple standards, The
Government is now in such bad
shape that its own man, the Prime
Minister's partymen, are challenging
hig authority to do what he thinks
right ang proper. Let it be an eye-
opener to him because a weak centre
in our country—where centripetal
forces have ncver been strong, where
centrifugal forces have been a strong
always—is an invitation to chaos or
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military dictatorship; disintegration or
chaos or military dictatorship. Let
none of these supervene in our coun-
iry.

Coming next to an event, a dis-
tressing event, I am really surprised
how the Prime Minister, and the
Cabinet Sub-Committee could have
come to the conclusion as they did.
about what has happened. Shri
Patnaik in a press ‘conference in
Delhi recently, earlier this month,
claimed that he and Mr. Biren Mitra
had been completely exonerated, and
so far as he was concerned, the
Orissa case was closed. To my mind.
Orissa is rather an unmusical comedy
in the Indian repertoire, made a
little less entertaining and more
raucous by the Rs 10 crores brag of
Shri Patnaik and the one-rupee
antics of Shri Biren Mitra,

Shri P. K. Dep (Kalahandi): That
is the biggest joke of the year,

An hon. Member:
coming.

A bigger one is

Shri Hari Vishnu Kamath: The
Cabinet Sub-Committee had the teme-
rity, if I may use the word, to suggest
that they have been guilty of only
administrative improprieties. This is
a euphemism or a gross, calculated
under statement: What will you,
Sir, think if we describe a dacoity or
a highway robbery as an improper
transfer of money or of assets? It is
almost on a par with this impropriety.
And, in spite of the fact fhat the Cabi-
net Sub-Committee, on a careful exa-
mination of the reports submitted by
the Central Bureau of Investigatiom—
here, Sir, may I say very proudly that
the Central Bureau of Investigation
has done a splendid job in this respect
and deserve all appreciation for the
job they have done with so much
vigour and efficiency.

An hon. Member: It is a thankless
job,

Shri Hari Vishnu Kamath: Yes, it is
a thankless job. But the only regret
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is that ‘the Government has adopted
a hush-hush policy, and they have
come to misleading conclusions with
regard to the findings of the enquiry
by the CBI in spile of the fact that
here is one revealing conclusion of
the Cabinet Sub-Committee. I have
got the report of the CBI, a copy of
the report submitted to the Govern-
ment or to the Cabinet Sub-Com-
mittee by the CBI. I have gone
through this report., After having
gone through the report of the CBI
as submifted to the Cabinet Sub-
Committee, 1 cannot understand how
Mr. Patnaik cap claim—he is an
audacious man, I know—that he has
been completely exonerated. I think
it was the duty of the Prime Minister
to tell him the very next day. ‘o
contradict his statement al the Press
Conference, that the Government has
not exonerated him, neither Shri Biren
Mitya nor Mr. Patnaik and that the
Government itself has helq the
charges to be very serious. The in-
dictment by the CBI is more severe,
more harsh than the indictment
against Sardar Pratap Singh Kaironr
was.

The least that should be done is:
to appoint a Commission of Enquiry
under the Commission of Enquiry
Act, 1952 both for Shri Patnaik and
Shri Biren Mitra, Let them face the
Commission of Enquiry and go be-
fore court of law later on, if neces-
sary. For much lesser offences,
secretaries of ministries have been
arraigned before a court of law and
sent to jail. Here is a classic example
of—if it can be characterised as
classic—of money grabbing by un-
scruplous means.

Shri U. M. Trivedi (Mandsaur):
How can they remain as members of
the Assembly and receive their
salary?

Shri Hari Vishnu Kamath: The
Cabinet Sub-Committee has said:

“....the Sub-Committee felt, in
the course of its examination of the
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material, that the manner in which
Shri Patnaik and Shri ° Mitra,
directly or otherwise, conducted
Government transactions in which
were also involved the interests of
private concerns owned or  ¢On-
trolled by them or by their rela-
tions, was definitely not in keeping
with the normal standards of pub-
lic conduct.”

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, I rise to a point of order.
The hon, Member is referring to
Cabinet Sub-Committee's report. May
I know whether he has got a copy
of the authorised report of the Sub-
Committee or the report of the CBI?
These points require clarification, be-
cause otherwise these are all un-
authorised things that are being re-
corded in the proceedings.

Shyi Hari Vishnu Kamath: I chal-
lenge anbody who can contradict,
deny the accuracy of this report. I
am not obliged to say how I got it
1 will lay it on the Table if you so
desire. Let anybody deny the ac-
curacy of this report.

Then the report goes on to say:

“The Sub-Committee desire to

record their profound concern at
the picture. emerging as a whole
from the scries of such individual
transactions in many flelds of
aclivity of the State Government,
of improper use of authority by
leaders of the Government.”

That is the conclusion that the
Sub-Committee has come to. Then
in another part of their report they
go on to say that they are not con-
vinced that Shri Patnaik hag per-
sonally derived any pecuniary benefit.
1 do not know how they have come
to this conclusion because the enquiry
by the CBI was not designed or aimed
at finding out the truth of this mat-
ter at all. In any case, by implication
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the Cabinet Sub-Committee feels
that Shri Biren Mitra at least has
derived pecuniary benefit. When they
say that Shri Patnaik may not have
derived any pecuniary benefit, by
implication Shri Biren Milra must
have derived pecuniary benefit.

Shri P. K, Deo: Or the Congress
Party.

Shri Hari Vishnu Kamath:; Yes, or
the Congress Party there. Then,
from the voluminous document that
I have got here, 1 will read only one
or two paragraphs. This was the
document submitted by the CBI to
the Cabinet Sub-Committee,

Shri Muthyal Rao (Mahbubnagar):
May I respectfully ask the hon.
Member as to how he happeneq to
get a copy of the CBI report?

Shri Hari Vishnu Kamath: I am not
obliged to tell you. I can place it on
the Table. Let them say that this is
not the report,

Shri C, K. Bhattacharyya: Under
the Rules of Procedure of this House,
when a Member hag to refer to such
confldential reports he has first to
place the report with the Chair and
then only he can refer to it.

Mr. Deputy-Speaker: Do you want

him to place it on the Table. T do
not think it is necessary.
Shri Hari Vishnu Kamath: I can

place it on the Table. Hon. Members
can see it later on,

Shri C. K. Bhattacharyya: What I
say is, under the rules, he has to
place it with the Chair first and then
refer to it.

Shri Harj Vishnu Kamath: No, no.
The CBI report showg that there are

The Minister of External Affairs
(Shri Swaran Singh): Sir, thig is a
matter which requires consideration.
1f secret documents or confldential
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documents are quoted on the floor of
the House, then perhaps it will not
be a healthy practice. It will be that
somebody may just produce some-
‘thing and then it will be for the
Government either to confirm it or
contradict it,

Shrimati Renu Chakravartty: It ;s
our job to get it ang it is for you to
«contradict, it

Shri Swaran Singh: So far as secret
documents are concerned, the ques-
tion of denying or confirming them
meang in a circuitous manner compel-
ling the Government to divulge the
contents of the documents, Therefore,
Sir, it requires consideration,

Mr. Deputy-Speaker: If you want
I will ask him to place it on the
‘Table.

Shri Raghunath Singh (Varanasi):
How did the CBI report leak out?

Shri Hari Vishnu Kamath: That is
for you to find out.

Shri P. K. Deo: Shri Patnaik has
bgen given a copy of it. It is not a
secret.

Shri Swaran Singh: Apart from
placing it on the Table anything
which is admittedly a secret docu-
ment, because the CBI report is not
a public document any Member mak-
ing use of the document cannot really
escape his responsibility merely by
saying that it is for the Government
either to accept it or contradict it.

Shri Hari Vishnu Kamath: Quote
the rule from the Rules of Procedure.

Shri Swaran Singh: It amounts to
using something which is  surrepti-
tiously obtained. It is not some-
thing which is consistent with the
normal standards.

Mr. Deputy-Speaker: I do not know
how he has obtained it. But if the
hon. Minister wants me to ask him
to place it on the Table I can do
that,
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8br{ Swaran Bimgh: Primc facie it
is a secret document. He says he
has got the CBI report.

Shrimati Renu Chakravartty: Why
ghould it be a secret document? If
any hon, Member gets holg of it I
think he has every right to use it
All newspapers have brought it out.
It came in the Statesman.

Shri Swaran Singh: How do they
say that it is the CBI report?

Shri Hari Vishnu Kamath: Go
through it, and see for yourself.

Mr. Deputy-Speaker: He says it is
the CBI report and he quotes from
that. If you want me to ask him to
place it on the Table I can do that
but I cannot rule it out of order.

Shri Swaran Singh: Any person
who describes anything ag the CBI
report or any other report has to
convince the House that it is the
CBI report by saying that it is from
such and such a book or something
like that. Merely saying that it is
the CBI report is not enough,

Shri Hari Vishnu Kamath: I chal-
lenge you.

Shri Shinkre: The Gvernment can
d.eny it.

Mr. Deputy-Speaker: When the hon,
Member says that, the hon. Minister
has to accept the opinion of the Mem.
ber,

Shri Swaran Singh: I would again
appeal to the Chair to consider this
matter though a decision may not be
taken now. Any person who prima
facie quotes a document which is ad-
mittedly a secret document, a docu-
ment which is not public....

Mr. Deputy-Speaker: How did he
get that document?

Shri Hari Vishnu Kamath: May I
know under which rule you are ask-
ing me that question?
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Shri Khadilkar (Khed): May I point
out a precedent. When an enquiry
was instituted against certain trans-
actions connected with Shri Malaviya
and the que-tion of a document of a
raised on

similar nalure was
the floor of the House by Shri
Surendranath Dwivedy, since it

w1s supposed to be a secret document,
he was not allowed to place it on the
Table of the House. That is the pre-
cedent,

A —— .

Mr. Deputy-Speaker: If the Govern-
ment go desires. I will ask him to lay
it on the Table.

Shri Hari Vishnu Kamath: 1 will

finish in three four minutes.

Shri C. K. Bhattacharyya: This is
not a court of law where the govern-
ment is put in the dock and asked by
the counsel to say “yes” or “no".

Mr, Deputy-Speaker: T cannot shut
him out when he quotes from a re-
port. I do not know how he got that
report. Tt is up to him to read or not
t0 read from it. If the Government
so desires, T will ask him to place it
on the Table,

Shrimati Renu Chakravartty; Why
are they so nervous about this?

Shri J. P, Jyotishi (Sagar): Is he
prepared to affirm that it is the cor-
rect report?

Mr. Deputy-Speaker: It is the duty
of the Government to see that secret
reports do not pass into the hands
of the public.

Shri Hari Vishnu Kamath: This
protest against the reading of this re-
port is a very impressive demonstra-
tion of sadachar by the members.

Shri C, K. Bhattacharyya: Is it a
demonstration on the part of Shrl
Kamalh to secure secret documents
which are not meant for public?

Shri Hari Vishnu Kamath: What 1
am doing ig just exposing so called
sadachar.
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Shri C. K. Bhattacharyya: It should
be on his part also.

Shri U. M. Trivedi: Why do they
want to keep it secret? What was
secret about it? It was ap investiga-
tion of cerain transactions by a high
personality, So, there should be no-
thing secret about it.

Mr. Deputy-Speaker: Let him con-
tinue. His time is up,

Shri Hari Vishnu Kamath: Right
frym China to corruption everything
is secret to them. They want to keep
everybody in the dark. Coming back
to the subject, the CBI has in detail
referred to a circular issued by Shri
Patnaik as soon as he assumed office.
The circular was issued on the 17th
November 1961, after the mid-term
elections in 1961, when he became the
Chief Minister. The circular, is
under the caption;

“Imposition of restrictions on
purchase from outside the State".

That was the caption of the circular:

“The circular laid down that it
was incorrect in principle for any
Government Department or Gov-
ernment controlled organisation
to try to save payment of the
sales-tax by 'making direct pur-
chases from outside the State
as it upset calculations of receipts
from Orissa Sales-tax......

Shrimati Renu Chakravartty: That
is about Kalinga.

Shri Hari Vishnu Kamath:
ther says:

It fur-

“All purchases were, therefore,
to be made only through local
dealers and no attempt was to be
made to avoid sales-tax on any
account. Any departure from
this policy required prior con-
currence of the Finance Depart-
ment...."”

Then the CBI report goes on to say
that this benefited only some of the
concerns in which Shri Patnaik was
interested.
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Then, on the appointment of an
officer for the Paradip port the report
says:

“It would be difficult to say
that he was an officer specially
suited for the post and deserving
of all these special considerations.
An officer who has secured a post
in such 4 manner and on special-
ly favourable terms could be
expected to toe the line of those
who had conferred such favours.
Without any agreement or com-
'mitment the circumstanceg could
bring about a ‘quid pro quo'.”

One last word and 1 will be done.

Shri U. M. Trivedi: Read the whole
thing. Sir, he must be given more
t'me. You will remember that when
the Mundhra scandal was being  ex-
posed Shri Feroze Gandhi was given
oae hour and ten minutes,

Mr. Deputy-Speaker:
Ee must conclude now.

Order, order.

Shri Hari Vishnu Kamath: I will
read one more paragraph. I hope in
the national interest you will give me
more time. Perhaps, you are not
inclined to do that,

Shri Shinkre:
more time.

The subject deserves

Shri Hari Vishnu Kamath: The
CBI says in one its very interesting.
very revealing paragraphs, after
analysing the evidence:

“It has been noticed that wufter
the assumption of office by
Patnaik Ministry in which Shri
Biren Mitra was Deputy Chief
Minister and from 2-10-63 became
Chief Minister, the requircments
of the Government Dcepartments
in respect of G.I. pipes and paints
increased manifold.”

Shrimati Renu Chakravartty: The
rest of it has already appeared in The
Statesman,
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Shri C. K. Bhattacharyya: What is
the warning that the hon. Lady
Member is giving?

Shrimati Renu Chakravartty: 1
have said that all these things have
appeared in one of the newspapers
under your IENS,

Shri Hari Vishnu Kamath: I will
now come to the last one. There was
a transaction on low ghaft furnace.
I wish I could read the whole of it.
For want of time, I will read only the
last paragraph, It says:

“For a clear determination of
the various issues relating to the
sale of the low shaft furnace of
Kalinga Industries Ltd. to the
Orissa Industrial Dcvelopment
Corporation, more detailed en-
quiries arc obviously necessary.”

What steps have the Government
taken to ask the CBI to conduct a
further enquiry?

“There are circumstances which
raise doubts and suspicions about
the bona fides of this transaction
and about the transaction having
been in public interest as against
the interest of Kalinga industries.’”

So, I would insist that the House as
a whole takes serious notice of thesc
misdeeds, high misdemeanours on the
part of Shri Biju Patnaik and Shri
Biren Mitra and see to it that these
big fish do not go scot-free:

Shri Kappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, while rising to
support the Motion of Thanks to the
President, I wish to point out to this
House the task set before us by the
President in the concluding portion of
his address. The President says:

“The development of a prospe-
roug socialist society and the ex-
pansion of friendly co-operation
with other nations of the world
remain the basis of our policies.”

Then the President urged the Mem-
bers of this House to guide the nation
for the achievement of this goal,
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Now I want the House to mark fhe
worqd “guide”. Are we conscious of
the onerous nature of the duty that
is cast upon us by the term “guide
ibe nation”? I take this opportunity to
appeal to all our brothers and sisters
in this House to search their hearts
ang see whether our conduct inside
ang outside the House haq been con-
ducive to the attainment of this ob-
jective, to the attainment of the duty
that has been cast upon us. Two
days ago we had a discussion in this
House on an adjournment motion.
May I humbly ask one question? What
guidance has this House given to the
nation on this very vexed question?
This ig a nation of half-naked, half-
starved people. Go to the cities and
towns and look at the number of
children fighting with the street dogs
in ransacking the refuse heaps for a
morsel of food. Go to the far-flung
villages and look at the farmer who is
bent, emaciated, with sunken weyes,
sweating his labour to eke out his
existence. In such penury, such
poverty, such suffering, such ignor-
ance are we to sit here in our com-
fortable cushioned seatgy and then
wrangle over the issue of the official
language? I would request hon. Mem-
bers that we should bend our energy
so that we can give better food, better
clothing and better shelter to the mil-
lions of people of this country.

14 hrs.

Some people in this country are
fanatic over everything—fanatic
over religion, fanatic over community,
fanatic over language—and their
fanaticism goes to the extent of mad-
ness. What is there in this language
issue? What is the fun of calling a
language as foreign or as native? It
is as foolish to call a language as
foreign as to call the air we breathe
as native. Language is not the patri-
mony of anybody. Any person can
learn any language and write in any
language, Who can say, “It is my
language; you have no right to learn
it"? A language is the world's pro-
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perty and it is absurd to call a langu-
age foreign.

The other day, on Saturday, the
Jana Sangh kicked up an agitation
for retaining Hindi and it has been
reportied in the Times of India that
they used profusely English words for
expressing their idea. If English is
foreign, are not the words in it fore-
ign. To say that the whole is foreign
and the parts are not foreign is absurd
in my humble opinion,

This controversy over the language
issue reminds me of two neighbours,
A and B, who had a dispute regarding
the boundary of their property. These
two neighbours were fighting over
the boundary for years and years to-
gether. Continued litigation, quarrels,
beatings, abuse went on for a long
time until at last B was forced to gell
his property to C. When C came to
take possession of the property and
live there, A asked him, “Are you
the gentleman who has purchased
this property?” When he said “Yes',
and A asked him, “Are you going to
live on that property?”, he said, “I
am going to live on that”. Then A
said, “Look at that fence which has
been put up by your predecessor;
within that fence my flve cents of
land is lying, please remove that fence
and give me my five cents of land;
otherwise. you will have no peace”. C
was an intelligent and good man. So,
immediately he asked A, “You have
got your walking stick with you;
kindly come in and just mark out
your five cents of land; I shall at once
ask my servants to remove the fence”.
A then said, “My hon. friend, I shall
do it tomorrow"”. The next day came.
C went to the house of A and said,
“Please come and mark out your land
so that I may remove the fence” and
A said, “We shall do it some other
time; there is no hurry about it”.
Things went on like that and they
lived peacefully for years together and
the fence continued to be where it
was.
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So, be a little generous. If we can
show a little generosity, all disputes
whatever they may be cap be settled.
What does 'the south want? The
south says that it wants an assurance,
not only an assurance but legal re-
cognition of the assurance given by
our beloved late Prime Minister.
When the south says that, I would
request ‘the north to say, “My friends,
my brothers, you want only a legal
recognition; we are prepared to amend
the Constitution and have it for any
length of time”. 1 can assure you
that then you go on spreading Hindi.
Within a short 'time there will be a
cry from all parts of India to estab-
lish Hindi as the official language. It
is only a question of being a little
generous. What is the fun of fighting
over the language issue?

The whole controversy was kicked
up for the reason of unity and integ-
rity. May 1 humbly ask: Before the
Britishers united India, were even the
Hindi-speaking people united in this
country? Union, integration and pa-
triotism cannot be brought in on the
issue of language; something more is
needed. It is not the question of lan-
guage. If all the people ip this coun-
try speak the same language can any-
body vouch for it that there will be
complete unity in the land? There-
fore, this fight over the language jssue
is not a very material thing.

Then, the question is that it has
been enshrined in the Constitution.
What is sacrosanct about that portion
of the Constitution? When the mat-
te- was put to vote, the votes were 77
each for both sides. The President
had to give his casting vote and it
was passed. Therefore, I would re-
quest both sides to be g little more
generous. We  are brothers. We
want a  united country We
want an integrated nation. We have
problems much more important than
the language issue to solve. Let us
solve 'those problems. Let us give
food, clothing, shelter and medical
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convenience to our people and then
come and sit down and quarre]l over
the language issue. Therefore, I -
would appeal to all the Members of
this House. They are asked to guide
this nation, a very important and
solemn duty. If we are to guide
this nation. we must have restraint.
In our fee ings we must have restaint;
in our conversation we must have
restraint and in our arguments we
must have restraint. Let us remem-
ber that this is a great country the
guidance of which has been entrusted
to us by God. Remembering that, if
everyone would try to solve this ques-
tion, I am sure, the language ques-
tion can be solved easily. I, there-
fore pray that God may give every
Member of ‘this House light enough
to solve this problem. I am leaving
this problem at that.

Then I come 1o some other ques-
tions, matters mentioned by the Presi-
dent in his speech. The President
has mentioned in his Address that we
have made great progress in 'the pro-
duction of power and that we are
going to produce 11.7 million kilo-
watts of electricity by the end of the
Third Plan. That is a very good
achievement, indeed; but if the Gov-
ernment had a little more imagina-
tion. I would suggest that much more
could have been done in that line.
For example, there is the Idikki
scheme which was intended to pro-
duce electricity enough to supply to
the whole of South India and for
which the Canadian Government had
agreed to contribute an amount equal
‘to the amount that would be contri-
buted by the Centre. But thig Gov-
ernment cannot find its way to find
the paltry sum of Rs. 30 lakhs and
the entire scheme is held up because
of that. I would request the Govern-
ment to have g little more imagina-
tion and it should not be so niggardly
but should give that Rs. 30 lakhs so
that the Rs. 30 lakhs promised by the
Canadian Government may alsg come
and the entire scheme may not be
held up.

]
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Coming to the question of ppoduc-
tion of more food, the difficulty is that
agricultural production in this count-
ry has to come from millions of tiny
farms distributed over farflung vil-
lages of this country in driblets. No
agricultural production on a large
scale is possible unless these small
holdings are consolidated and a drive
should be made now. Unless we con-
solidate these tiny holdings from 35
cents up ‘o, say, three acres, we
would not be able tp produce on a
large scale because modern methods
of agriculture cannot be adopted by
8 poor agriculturist or a poor farmer
who is still holding 85 cents of land.

Another thing that stands in the
way of our agricultural production is
our habit of cultivating everything
in every place. Go to America and
you will see that they will cultivate
a particular crop in a particular place
which is the most suited for that.
Take, for example, corn. There, they
would find out which land in which
place is the best suited for that and
they will tell, in no other place corn
can be cultivated. That helps in not
frittering away the resources that we
have got. That helps in concentrat-
ing all our energies in that particular
place so that the production will be
much greater than what it is.

In India, we must make an attempt
towards that end. For that, a soil
survey is necessary. There must be
a nation-wide soil survey to find out
which soil is best suited for which
crop and see that that particular crop
is cultivated in that area and a parti-
cular attention is paid to that area
in supplying 'the necessary resources
for that to that particular area. Un-
less that is done, no result can be
achieved. No soil testing is ‘being
done in India. It is done occassional-
ly here and there. There is the ques-
tion of doing soil testing on a com-
prehensive scale. What is done is
that after soil testing is done, they
give a small piece of paper saying
that such and such things are neces-
sary, thig manure or that mannure,
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and al]l that. But are the agricul-
rists capable of understanding that?
That kind of a thing is not called for.
There must be a nation-wise soil sur-
vey to find out which land is best
suited for which crop and then con-
serve all our energies, all our resour-
ces and all our capacities there and see
that the production is increased. But
the question is: How to do it? If the
Governmen't machinery does it, I am
sure, we are not going to achieve that.
What has happened all the 17 years?
We have not been able to approach.
the agriculturists properly. We have
not been able to reach the farmer in
far-flung villages. Officials can never:
do it because they have got their
bureaucratic  attitude. The entire
work has to be done by non-official
agencies like the cooperative institu-
tions. The cooperative institutions:
must take up that work. They must
prepare a production plan for each
family in each village and on the basig
of that production plan, necessary
funds and credit, necessary fertilisers,
manure, seeds and all that must be
supplied to the farmer. Then it
must be verified whether, according
to the plan, the production hag come
up. If it has not come up to the plan,
then it must be seen what is wrong
with that particular farmer as to why
he has not been able to produce that
much and find out the remedy. If a:
concerted attempt on the lines I have
pointed out is made in this country,
T can assure you that in flve years the
production will be much greater than
what it is now.

Now, there is onec thing more and 1
have finishej and that is regarding
the prices of essential articles, the
spiratling rise in prices of essential
articles. Now, there is a difference
in prices as between the two neigh-
bouring States, Kerala and Anddhra-
Pradesh. I am ‘told it is three times
more in Kerala than in Andhra. Who
is responsible for this position? In
November/December last 1 there was
an acute shorlage of food in Kerala
and we are repeating the results of
it. Hundreds are dying of cholera.
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And what is worse is even the neces-
sary vaccine ig not available to give
injections to ‘treat cholera. Cholera
has been brought about because suffi-
cient food has not been given to the
people and due to debility they be-
came an easy prey to the attack of
cholera, 1 urge that proper attention
‘may be paid to this. The differcnce
in the prices of food in the neighbour-
ing States may be eliminated. Suffi-
cient quanities of food may be sup-
plied and necessary vaccine also may
be sent to the State so that the peo-
ple may not die of cholera.

Shri Subodh Hansda (Jhargram):
Mr. Deputy-Speaker, Sir, while rising
lo support the motion of thanks
moved by my hon. friend Mr, Heda,
1 would like to point out a few sug-
gestions for ‘the consideration of the
Government. It is no doubt that this
‘country has made a progress in indus-
try. But if we sece the progress of
the Third Five Year Plan and those
public sector projects in which we
‘have invested a huge amount, we will
find that the progress as well as time-
schedule for operation of these pro-
jects are much behind the schedule.
I think there is something wrong
which should be rectified. Not only
that. We also see that many of the
public sector projects which have gone
into production are not giving us a
good return and it is much below
than what the private sector project
can give.

Having said so, I come to the sup-
ply of foodgrains ag well as rise in
prices. With regard to food, it is true
that in ‘the last three years, the out-
put of farm produce has not increased.
But if we see the acreage under cul-
tivation, in 1949 it was 276 million
acres and in 1964 it had gone upto
‘376 million acres. Now, it is said that
this shortage, particularly the food
shortage, is due to the increase in po-
pulation of the country. Now, if we

look to the population figure of 1949

and compare the farm output with
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this population figure, you will see
that it is not true. There are certain
other reasons for the shortage of food
in our country.

During the last year, the food posi-
tion was very acute. It is said that
this food position was acute because
of natural calamities and other things.
But I say it is not at all true that be-
cause of natural calimities the food
production is low. There are certain
other reasons. I believe, the Govern-
ment s responsible for that. If we
look at the last three Plans, you will
see that the Government has not
given proper attention to the cultiva-
tors as such. What I mean to say is
that they have not given the proper
facilities for cultivation. What is
most essential for proper cultivation
is the assured supply of irrigation,
fertiliser, seeds and better imple-
ments. During the last Plan, you will
see that only 18 to 20 per cent of the
total cu'iivated land had been put
under irrigation—that is also mention-
ed in therpaper. But if we go to the
actual field, you will find that not
even 15 per cent of the fiotal area is
frrigated. This is because in the past
we have paid more attention to the
multi-purpose projects, This has taken
a long time and as against what was
planned, it was found that potential
produce through those multi-purpose
projects ig much below the estimated
potential. It has produced a big time.
lag. I say, particularly these small
irrigation schemes have been neglect-
ed. If you compare the amount which
has been spent on big irrigation
schemes, you will see that in com-
parison to that, the minor or small
irrigation schemes have been comp-
p'etely neglected. Not only have the
fertilisers not been supplied ‘to the
cultivators in time, but the wrong
demonstration of the use of these
chemical fertilisers has for some time
antagonised the cultivators against
the use of fertilisers, because most of
our cultivators are illiterate people
and they do not know what kind of
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moil requires what type of fertilisers,
and ‘this was not properly demons-
trated before them.

Then there is the question of the
supply of food seeds. There is delay
in regard to this matter also. The
potato crop has come out in the mar-
ket already, bui only now the seed is
coming.

As regards improved implements,
Government are more inc'ined to im-
port big tractors rather than to manu-
facture small garden tractors here or
ploughs which are most essentia] for
cultivation.

It is because of these things that
agricultural production has suffered
very much. Unless Government rea-
lise that small irrigation schemes are
to be encouraged and demonstration
on the use of fertilisers has to be pro-
perly given, it is not possible to raise
the output,

Another most unsuitable thing
which has been imported into our
eountry is the Japanese method of

cultivation. I do not know whether
1t is guitable for our country. I do
not think that our culiivators have
got that much of money which would
enable them to go in for this Japa-
nese method of cultivation. So far
as paddy is concerned, this Japanese
method requires about Rs. 60 per acre,
and for wheat it requires a sum of
Rs. 300 per acre. It is not possible
for the cultivators in our country to
afford so much and go in for this

method.. Besides, the Japanese
method of cultivation requires
agsured irrigation. It is not enough
to have s'mple irrigation. but it is

necessary to have assured irrigation
and the proper utilisation of chemical
fertilisers. If the chemical fertilisers
are applied wrongly, then the pro-
durtion would suffer. 1 have pgone
through the report of the Japanese
team which came to India. Thy have
said that the Indian experts have no
fdea about the use of chemical ferti-
lisers. This is just one of the remarks

(Ai) LSD—6.
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made by the Japanese team. There-
fore, I feel that a lot of money and
time has been wasted on this. Govern-
ment are today claiming that 9 million
acres have been put under the Japa-
nese method of cultivation. But if you
go to the actual flelds, you will see
that not even one hundred acres have
been brought under this method of
cultication. I am not joking when I
say this. I have gone round the coun-
try and I have seen how the Japanese
method has been adopted in other
parts of the country,

Therefore, I feel that unless assured
irrigation is provided, improved im-
plements are given and also good
seeds, agricultural output will not in-
crease.

Now, I come to the question of
prices. Tt is said and we have seen
it also during the last few years, that
the prices are gradually rising. There
is no attempt on the part of Govern-
ment to check this rise in prices. Ot
course, the prices of certain articles
have been controlled, hut even these

controlled rates are beyond the
reach of the poor people The price
index in 1964 was 164, based on

the prices of 1949. but the per capita
income was only Rs. 120 based on the
income in 1949. If you look at these
figures you will see how the poor
people are suffering.

Therefore, T would suggest that if
it is not possib'e for Government to
control the prices, at least they should
provide the common consumer goods
to the rural public as well a to the
low income groups at subsidised rates
so that they can get some relief,

The next point that I would like to
mention ig the refugee problem, I am
so-rv to mention that in the President’s
Address, nothing hag been mentioned
about this problem, I do not know
whether this hag anything to do with
the Government of India, but it has
becom~ the head-ache of the West
Bengal Governme«t. Especial'v, the
new influx since Januarv, 1964 has
created a number of problems in the
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matter of education, medical atten-
tion, and other things. It we look
back, we find that the Government of
India had made an assessment of the
property left by the West Pakistan
refugees in West Pakistan, and those
refugees were given compensation to
the extent of, I believe, 50 per cent.
But so far as the refugees from East
Pakistan are concerned, neither has
any such assessment been made, nor
has any compensation been paid. It is
said that the East Pakistan refugees
are still continuing to be the owners
of their property there. But the House
is' well aware that the Government of
Pakistan have passed an ordinance
forbidding the sale or transfer of the
property in East Pakistan., So, these
refugees have not been able tp sell
even a single bigha or acre of land
to any other person there. Therefore,
I would suggest that in order to give
relief to these people, a compensation
pool should be formed so that compen-
sation could be given to these people,
similar to the one that was formed In
the case of the West Pakistan refugees.

The Government of India are spend-
ing crores and crores of rupees for
those refugees who have gone outside
West Bengal. But on those who have
remained in West Benga] and the new
influx which has come, which numbers
more than 5 lakhs, the Government of
India are spending nothing, either in
regard to their medical facilitieg or
in regard to provision ot educational
facilitles and so on. The entire burden
has gone to the West Bengal Govern-
ment in spite of the fact that the
West Bengal Government have asked
the Government of India to give
generous help in the matter of educa-
tion and medical facilities.

In this connection, T would like to
say that the rehabilitation work that
is going on in the Dandakaranya—I
have gone and seen it myself—is mak-
ing much headway in spite of the
fact that the Dandakaranya Authority
hag had to face insurmountable diffi-
culties In regard to clearance of jun-
gles, establishment of communications
and so on. But in order to attract
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people to the Dandakaranva area, it
is most essential that some sort of
industries must be put up there, and
I believe that there are immense possi-
bilities for the establishment of small-
scale industries based on the forest
products like bamboo in those areas.
I believe a survey was made a few
years back in regard to the nature of
the small-scale industries that could
be established there. If these indus-
tries could be set up there, I believe

that a larger number of people could
be attracted there.

Now, I come to the
Scheduleq Castes and Scheduled
Tribes. This is the first time that the
President has in his Address mentioned
about the problems of the Scheduled
Castes and Scheduled Tribes. I have
no doubt in my mind that the Gov-
ernment of India have full sympathy
for these people, but what pains me
most is that the officials who are res-
ponsible for implementing the various
orders or various measures have no
sympathy for these people; in fact,
they cannat even tolerate the mention
of the words ‘Scheduled Castes and
Scheduled Tribes'. While travelling
in trains, I have heard a number of
times that even in the offices, the
members gf the Scheduled Castes and
Scheduled Tribes are looked down up-
on. Therefore, 1 would say that if
any decision is taken by the Govern-
ment of India and they pass on the
orders to the implementing authorities,
they should give a special directive
to the implementing authorities or
officialg to see that those orders are
implemented fully in order to uplift
these people.

question of

In conclusion, 1 would say a word
about the language problem which we
are having today. Much has been said
on the problem of the official language.
But I would like to point out one
thing. Since 1950 it wag decided that
Hindi would become the official
language of the Unlon. I would like
to know what Government were doing
during the last fifteen years. I would
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also like to know whether® Govern-
ment made Hindi a subject in any of
the schools. Speaking for my own
State, I know that Hindi is taught
there only for two years in class 8
or 6.

Shri Dinen Bhattacharya (Seram-
pore): Now, it hag been introduced,

Shri Subodh Hansda: But it is taught
only for two years. After class VII,
the boys are switched over to Sanskrit.
Therefore, they learn very little Hindi
Therefore, I feel that before an attempt
is made to make Hindi the official
language, great stress should be laid
on Hindi education, rather than on
making it the official language today.
I would therefore request the Gov-
ernment that this problem of language
should be very delicately dealt with
and greater stress should be given to
education than to make it the official
language.

Shrl Dinen Bhattacharya: Mr.
Deputy-Speaker, Sir, the President's
Address is before us. It is expected
that the Address will give us a
thorough picture of the economic and
political conditions in the country in
the past year, as well ag our inter-
national relations, along with the tasks
shead of the country. But after scru-
tinisingly studying the Address, most
reluctantly I have tp state that it has
belied my expectation.

It is stated by the Government that
we are passing through an emergency.
But I regret to mention that nothing
could be found about the emergency
in the Address or in the functioning
or the performance of the ruling party
or the Government. Very racently
the ruling party helq its annual ses-
slon in Durgapur, and it has come out
in a very respectable paper in West
Bengal that more than Rs., 1 crore
was spent for it. A station platform
was built up, and so much money
was gpent. I do not know, if a coun-
try is passing through an emergency,
how this sort of thing can be allowed
by the Government. And the railway
authority which built up a station for
this did not get a ple from the Con-
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gress Party. The General Manager of
Eastern Railway had been to issue a
circular regarding some special trains,
that if passengers were not available
they were going tp cancel the special
trains leaving {rom Howrah and from
Bidhan Roy stations. This is the situa-
tion.

Of course, our Home Minister, Shri
Nandaji, is trying to boost up the
tempo of the emergency by arresting
and detaining thousands of Communist
party leaders as well as the leaders
of other political parties and trade
union leaders. In his broadcast speech
just after the arresty he mentioned
that the persons who have been arrest-
ed are, in relation to India and China,
feeling the position ot India on a par
with China: and it has been alleged
that they had not admitted that China
has made aggression. Here I want to
refer to the speech delivered by our
leader, Shri A. K. Gopalan, on the
20th February, 1963, on the President’s
Address—page 370 of Lok Sabha
Debates. This is what he has said:

“The situation created by the
Chinese aggression has shown to
the country the true colours of
each and every class.”

Here he has mentioned and admitted
the aggression. I will again refer to
what he said:

“As far ag Colombo proposals
are concerned, at the time of the
debate during the last gession, we
agreed to the proposal of our Gov-
ernment. We cannot understand
why the Government of China is
not accepting the proposals to-
gether with the clarifications es-
pecially when they have said that
#n principle they accept. Delay in
their acceptance complicates mat-
ters. They only weaken the forces
that stand for negotiation and
peaceful settlement of the prob-
Jem.”

Then again Shri Gopalan said:

s am glad that the President
stressed one important point and
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said that the ‘issue of the Chinese
aggression has been and ig today
the overriding issue before us and
everything else hag to be consi-
dered in that context. The free-
dom and honour of a country
must be given the first place’, the
President goes on to say, etc., etc.”

So, Sir, I may ask our hon, Home
Minister how he can accuse Shri
Gopalan as anti-national, and I want
to raise a point of privilege here, that
our President summons Shri Gopalan
to come and attend the session and
that the very same Shri Gopalan has
been detained in Kerala by a subordi-
nate officer. Sir, is it parliamentary
democracy that the Leader of a Group
who was summoned by the President
to come ang attend the session should
be detained in this manner? What a
peculiar democracy?

I may refer here to what has been
said in a weekly journal, Century.
It is not a communist or socialist
party paper; it is subscribed to by
Congressmen. And just after the
arrests it came out with an articles
under the caption ‘The Arrests’.
Dealing with this the article says:

“Ag for men like A. K. Gopalan,
it would requirsa more than an
allegation for any responsible
person to believe that mepn like
him would act ag agents of a
foreign Power, or that they would
command any following if they
did.”

Again the article says:

“The Government's action has
tarnished the image of India
abroad and not in the communist
countries alone but in the coun-
tries who have democratic set-up.
Even The Times of London con-
siders that the Indian Govern-
ment's action was part of its
strategv to isolate the TLeftists’
from "Rightists’ among the com-
munists and render the latter a
lone opposition”,
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It further says:

“When a thousand public men,
however misguided, some of them
well known fighters against sup-
pression in the British days who
began their political life in the
Congress ang were imprisoned
without trial or specific charges
and for indeflnite periods and
when amongst them are members
of Parliament and State legisla-
tures, Parliament should have
been tolq first and before 1k
‘spokesman’ confides in selected
Indian and foreign newsmen.”

S0, Sir, this is the reaction, after
the arrests, in our couniry and abroad
also. Not only one woulg say that
the forty-page statement which
Nandaji hag brought out will not cut
ice either in our country or abroad,
the people will also laugh at it. It is
men ioned in one page that one Mr.
Ganesh Ghosh who is a Member of
the Legislative Assembly of West
Bengal and Dr. Narain Roy who is a
Member of the Legislative Assembly
ang some people went to visit Kulu
Valley. Now, it is a sight-seeing
place, and the Gowvernment tourist
department asks people to go there.
What is the harm in their going
there? If by going there they have
committed any crime, why should
they be not put up before a court of
law? Why is Government hesitating
to bring up even a single man arrest-
ed belore any court of law? Even
yesterday or day before yesterday
the Allahabad High Court has come
forward with g judgment ip respect
of a person who was detained under
the Preventive Detention Act. When
the police found that the case brought
against him cannot stand in the
court. after the court released him he
wag detained without trial under the
Preventive Detention Act. The High
Court has come forward with a jude-
ment that this is not permissible
under law ang it is not natural jus-
tice. 1 will put one question to Gov-
ernment. Why don’t they go through
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the judgment that was given some-
time back when in 1962 several hun-
dred communisls were arrested? What
did the Supreme Court say? In go
many words, the Court declared that
detention under D.I.R. was against
the principle of Nationa]l justice.
They declareq that ‘our hands are
tied; otherwise, we would have freed
these persons who were detained’.

So even now I will ask the Gov-
ernment to proceed in a court of law
against these arrested men. If you
have got gny charge, produce them
before a court of law, and if you can
prove that they are really anti-
national, punish them, condemn them,
hang them the whole country will
support you. But if you cannot do it,
the country will say, that it is your
political stunt to get an overwhelm-
ing and easy victory in Kerala and
the Calcutta Corporation elections.

Nothing but that.

1 do not beg of Government to
release them. I will ask them again
and again to produce them before a
court of law. Let Government come
forward with specific charges against
them. What they have produced is
not a charge. It cannot be dealt with
as a charge. People will laugh at it.
People will say how bankrupt and
irresponsible our Government is.
Specially, the Home Minister, who
speaks of sadachar, actually practices
kuachar in so far as politics is con-
cerned.

{ know he will say that security is
endangered. Let them show a single
example how these people have
endangered the security of our coun-
try. If they hag really done that, 1
am one with everybody that they
must be condemned. But charges
must be proved in a court of law.

Coming to other points, it is clear
now that our Government is retreat-
ing from its objective, so many times
and so long declared when our be-
loveq late Prime Minister, Jawahar-
lal Nehru, was there. It is not my
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comment. Evep a congressman, Shri
‘Kali Mukerjee, President of the Ben-
gal Provincial Nationa] Trade Union
Congress Committee, just after the
Durgapur session said in his presi-
dential address at the annual confer-
ence of the BPNTUC that ‘I am sorry
to say that the Congress has retreated
from Bhubaneswar to Durgapur; it
has almost given up its ideal of demo-
cracy and socialism’. This is a re-
mark made by one who is in the Con-
gress and holding a very responsible
positinn.

Shri P. R. Patel (Patna):
you rely on Congressmen?
tances,

Why do
Give ins-

Shri Dinen Bhattacharya: I say this
to convince vou that you are retreat-
ing from your goal. I must say thai
after so many projects and plans, the
real wages of wage-earners of our
country have not increased. On the
other hand, they are below the 1939
level. T have collected this from
Government reports. It is not my
own calculation. The condition of
the white-collar workers and that of
government employees are in no way
better than the industrial workers.
Even now, when we are discussing
the President’s Address, thousands of
secondary school teachers throughout
the country are agitating on the
demand for better living conditions.

Shri P. R. Patel: What iz the con-
dition of the peasants and voters?
Do they get more than the white-
collar workers?

Shri Dinen Bhattacharya; If I had
time, 1 could go into that. As I am
speaking on this subject, hundreds of
secondary school teachers in West
Bengal are squatting pefore the
Asgembly House. What is their
demand? ‘Give us more wages’.
They are asking, ‘spend more money
for education so that we may get bet-
ter wages and we may give better
education te our people’.

In the villages, agricultural ‘lsbo?r-
ers and the poor peasantry are getting
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more and more pauperised. This is
the main fcature one witnesses in any
village one may visit. Why is this
s0o? Because the Government has
essentially been following a mono-
poly-appeasing policy, monopoly both
foreign ang internal. Recent speech-
es of government spokesmen and
actions taken by Government have
been dealt with elaborately by Prof.
Hiren Mukerjee, which shows the
way Government is now going. Very
recently Government declareq that
henceforth foreign collaborators will
be given the authority on issue of
lat'er of intent for having their busi-
ness or investment here in our land.
What will be the result? This will
bring our economy more under the
domination of capitalists, foreign as
well as indigenous, monopolists of our
country and monopolists abroad. If
due to this reason, there is so much
concentration of wealth in fewer
hands and country-wide pauperisa=

tion, is it any wonder? In this House.

sometime ago, when there was a
debate on a mno-confldence motion,
one hon. Member, Dr. Lohia, said that
the average daily income of our peo-
ple is 19 np. The note circulated by
the Planning Commission in connec-
tion with the Fourth Plan gives
almost the same picture. It states
that 43 million of our people subsist
daily on 30 P, the next 43 million om
42 P, the next 48 million live on 51 P.
and the next 43 million on 59 P. This
is the condition.

Over and above this, the taxation
policy of Government is heaping more
burdens on tha common man. Any
analysis of the next UG daroodafod
analysis of the tax policy will reveal
the position. What was the figure of
central taxation in 1949-50 and what
ig it now in 10647 In 1950-51, the
tota] central tax amounted to Rs. 405
crores, and of it Rs 227} crores was
indirect tax. Now in 1984-65, the
total central tax is Rs. 1538 crores of
which Rs. 981 crores is indirect tax.
Over and sbove there is the tax of
the State Governments ag well as the
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panchayats and the municipalities.
Our people are feeling hel] for this
tt-lxauon policy which is making our
life unbearable. Due to this policy
there is so much rise in prices, not
only of food products but of essential
commodi.ies. In 1947-48 in Bengal
one seer of rice was sold for 6 or 7
annas; now it is more than 18 annas.

8Shri P. R. Patel: Do you want it at
6 annag today? What about the far-
mers?

Shri Dinen Bhattacharya: I want to
buy according to my capacity to buy.
I have already said that the farmers
must be guaranteed reasonable prices__
real farmers, not farmers like you
who do not till the land actually;
people like you must not be allowed
to hold a single bigha of land. That
is our demand.

Mr. Deputy-Speaker: I do not get
anything.

Shri Dinen Bhattacharya: Not you,
Sir, but people like hon. Members
who interrupted me; they go round
the country buy products from far-
mers at a low price and sell it at a
high price, exorbitant price.

1 will conclude with a few words
about the current issue which is agita-
ting our country, the language issue.
Enough has beep said here but I must
say that whatever incidents haq taken
place in Madras or in olher parts,
Government is responsible for it.
Government has bungled on the
language issue and as a result of that
there has been these tragic incidents.
Even on that day, I was disturbed to
hear the speech of our Home Minis-
ter. 1 am afraid that he could not
feel for the country. When there
was random shooting by police, when
even police men suffered, he should
have come forward with a sober
statement so that the country could
have understood that our Government
is also anxious for the solution of the
problems. Without doing s0, he has
said that law and order is the first
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and then only your language ques-
tion. With this outlook Government
wil] never be able to solve the lang-
uage problem of the country. It
‘would isolate them from the country
ag it has done in the South ang in
‘West Bengal. My suggestion is that
the Government must come forward
with some statutory provision so that
all the fourteen languages may be
given equal status. Parliament Mem-
‘bers must have the option to speak in
any language he may prefer to do.
Today morning the hon. Speaker was
saying: you have got the option
either to speak in English or in Hindi
if you cannot do either, you may
give a iranslated speech and speak in
your mother tongue. Why should a
translated speech be given if a speech
is made here in one of the 14 Indian
languages? If a man from the Hindi-
speaking area has the privilege to
speak in Hindi, why should I, coming
from Bengal, not have the privilege
of speaking in Bengali? I can speak
well in Bengali better than I do in
English; English is not my mother
tongue; nor is Hindi my mother
tongue. I must be given the right to
speak in my own mother tongue.

An Hon. Member: We are prepared
to hear you.

Shri Dinen Bhattacharya: You will
not hear me; you will be deprived of
hearing my speech and a translated
copy will be there with the Speaker
and that will be printed long after
the debate ig over....(Interruptions.)

Mr. Deputy-Speaker: That is why
you want to speak in English or
‘Hindi.

Shri Dinen Bhattacharya: There is
o provision.

In the UPSC and other all India
examinations, candidates .must have
‘the right to give their answers in
their own mother tongue. So long
as these arrangements are not made,
the pre-26-1-1965 position must be
maintained. This s the feeling
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!:h.ro}.lghmt the country; it is the feel-
ing in my State also. You can at no

stage impose any language on any
man.

Shri P. R. Patel; In the old days of
the ICS, when the Britishers ruled,
what was the language?

Skri Dinen Bhattacharya: I thought
that it was our rule now. No attempt
should be made to impose either Eng-
lish or Hindi on anybody. At the
same time, Government must take
some positive steps to see that one
language may flourish throughout the
country as the link language; there
should be no imposition. By stages,
by persuasion and by really helping
the development of that language,
you can do it. At the same time pro-
vincial languages should be given the
same opportunity from the Centre as
that particular language which you
want to make as the link language.
1 had many more things to say but
for want of time only 1 wish to say
that I emphatically oppose the reso-
lution that has been brought here I
say to the Government: Be true to
your democratic principles if you
have any charge against those who
hag been arrested, even in spite of
their being members of Parliament,
you must not play the hide and seek
game. Come forward straight with
the charges against those persons.
There were two persong from my dis-
trict who are members of the legisla-
tive assemblv, Messrs Bhowsani
Mukherjee and Manoranjan Hazre. In
1062 charges were brought against
them anq they wen. produced before
the court and the court released them
with the remark that they were good
men and there wag nothing against
them. Now, again they have been
arrested and detained without trial.
But even in jail they are not treated
like political prisoners. Dr. Saradish
Rov g member of this House is lodged
in Purulia jall and even ordinary
things that were given in the British
days arrested under the Preventive



President’s

777

[Shri Dinen Bhattacharya]

Detention Act are not given
now.

An Hon. Member: Name the thing.

Sbri Dinen Bhattacharya: It is soli-
tary confinement and they are feel-
ing much difficulty. Family allow-
ances are not given to their families.
So, at the end, 1 would only request
that at least the Central Government
must take note of this and see that
proper treatment is given to the per-
sons who are detained without any
charge and only on charges which
have got no basis .and which are all
false.

15 hrs.

Shri Subbaramagp (Madurai): Mr.
Deputy-Speaker, Sir, 1 thank you for
the opportunity you have given me
to speak on the President’s Address.
Our revered President has referred
to the calamity that occurred owing
the cyclonic weather in Ramesh-
waram Island and the southern tip
of South India. The Governmeni did
not lose time and they made all
arrangements for the relief of the
people affected. The House, should,
1 think, send its heartfelt condolence
to the family of the affected persons
and to those who are bereaved. The
Government have also taken steps to
restore the railway line and we are
glad to note that the line from the
Pamban bridge wWould be restored in
a few months. I request that the
Sethusamudram project should be
taken in without any loss of time.
We should not wait till the next Plan
begins.

Our President has also referred
with concern and anxiety about the
agitation in South India over the
language issue. The people in Tamil-
nad apprehend that Hindi is to take
the place of Tamil. Everywhere we
see even ordinary people talking
about this. The educated people also
fear that their profession and pros-
pects would be aftected. The stu-
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dents think that their future is affect-
ed as they may have to study and
pass Hindi. The Hindi-speaking peo-
ple would get advantage over themr
even if they are allowed to write in
English in the public service exami-
nations. All organisations have come
forward in support of this view and
apprehension. The whole of Tamil-
nad, I can say, want that the exist-
ing state of things should continue,
that is, English should be continued
as the official language.

Let our revered, late Prime Min-
ister’s assurances be put in the sta—
tute-book. Mere confirmation of the
assurances by the Prime Minister and
the Home Minister not considered
enough. Their speeches do not give
satisfaction. I submit, satisfaction to
the people gt large. No amount of
reasoning is useful now.

We may ask the causes for this
agitation. The DMK jg carrying om
propaganda for the last so many years
against Hindi. Their recent publica-
tions have' inciteq young men and
specially students tp rise up and agi-
tate. I can give some slogans givem
to them. *“If Hindi comes, Tamil
goes"; “Can’'t put up with, if disgrace-
{ful Hindi comes”; ‘“Body for earth
and life for Tamil;” ‘“No land, no
Tamil; and no life if Hindi enters;”
“Awake, arise, fight and prevent
Hindi with all your might and life.™
Most of the Tamil teachers also have
been preaching against Hindi.

There are some immediate causes
for this apprehension to flare up a=
an agitation and get the support of
the public. There were some enve-
lopes addresseq in Hindi; some dis-
tinguished persons received letters
in Hindi. There were some Hindi cir-
culars sent tp the South. It seems
the discussion and proceedings were
helq in Hindi in some Government
committees. Money order forms and
olther forms are in Hindi. Receipts
and other things in the capital city
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and are written only in Hindi. A
huge number of letters were publish-
ed daily and are still published even
now in the daily papers about such
things. All papers, both English and
Tamil support anti-Hindi move and
the news publisheq by them streng-
thened the anti-Hindi move. So, also
were the editorials written, There
were very few papers which did not
fall in line with it. So, the agitation
was getting more and more strength
day to day. On the whole, more or
less, the whole of Tamilnad was pres-
sing for the continuation of English
and that it should be done by chang-
ing the Constitution or the Official
Language Act,

There were demonstrations by stu-
dents and anti-Hindi people, and also
there were processions. In many
places there were disturbances. The
DMK leader, during the discussion of
the Adjournment motion the other
day, accused the Government for all
the violent activities. He also refer-
red to an incident in Madurai and
charged the Congress. We condemn
all violent activities including that In
Madurai referred to by him. But one
should enquire and know the whole
facts and not pick up one instance
in the middle and pass one’s remark.
Do those who agccuse know what all
happened in Madurai?

Weapong were being openly car-
ried in a jutka through certain
streets even on the 24th January.
The language sections of the Consti-
tution were burnt in the Rajaji Park,
right in the middle of the town.
Crude demonstrations were also held
before a lady MLA, for nearly
10 to 15 minutes, Some persons in the
anti-Hindi agitatioan procession tore
and destroyed on their way a Cong-
ress boarq which had been placed
there in connection with the Republic
Day celebrations the next day. There
was a demonstration before the post
office and a woman's organisation
nearby the Congress office.  There

things might happen if the procession
came along the North Masi street
where the Congress office is situated.
S0, a request was made to the police
control office to divert the procession
to some other street so that they may
not go by the North Masi street. But
still, the procession passeq by the
same street. QOur Congrdss friends
at the Congress office wished the pro-
cessionists and most of them went
away peacefully, but after that, some
exchanges and some incidents took
place. The ornamental pandal was
set on fire and burnt down in a few
minutes. A huge number of people
entered the Congress office, went up
stairs and pulled down the Congress
Flag and burnt it and hoisteq black
flag in its place. Five more orna-
mental pandals and hundreds of cele-
bration light posts were broken to
pieces. The Hindi boards of several
shops even before the police station
were disfigureq and stones were
pelted ggainst them. My car was
surrounded and attempts were made
to attack me. The Congress jeep was
burnt down. Wires were sent to
several places that one or two died.
There were persistent rumours in the
town to the effect that the funeral
procession aof the boy or the student
who died was being taken,

A dozen Congress people who were
in the Congress office had to run away
for their life as they could not stand
before the huge crowd of people who
entered ang attackeg them. I need
not mention that the loss owing to all
these things was very huge. But all
these are not mentioned by the peo-
ple who accuse the Congress.

1 am sure that most of the students
were and are still innocent. It is the
anti-social elementg that did all this
havoc. Political parties who believe
in violence and a violent revolution
should have been at the back of all
these things. Incidents in other parts
of Tamilnad confirm this inference.
I want to say again that we condemn
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all violent activities, whosoever may
be responsible for them. We also
deplore the police excesses wherever
it occurred. But it is not right to say
that the Government was respois.ble
for all this or that the Congress. 1
also agree for an impartial enquiry
into the whole matter. The incidents,
some of them have been most horri-
b'e and brutal. There has been
but:hering and burning of police sub-
inspectors and constables near Tirup-
pur and Gudallur in Madurai District,
incendiarism ‘etc. There have been
destroying of public properties, rail-
way stations, post offices, etc, which
are most disgraceful.

Yes, there was the law of jungle
or mobocra.y. But who did it and
who was responsible for all this. One
cannot escape by merely accusing the
Government or others, Who created
doubts and unfoundeq and untenable
hatred among the young students?
Who were at the back of these dis-
turbances, vio'ent activities, destruc-
tion and killings? They alone are
responsible for all the loss of life and
property. dis‘ocation of service and
norma] life. It is most regrettable and
disgraceful that there prevailed an
atmosphere of fear everywhere,

If this continue and if decisions are
pressed for by means of violence,
there wou'd be no peace and no
democracy. There would not only be
no Congress but there will not be any
other political party also, If this conti-
nues, all will have to go. The violence
that is created inciteq and committed
by them would recoil against them. So
all should be vigilant, restrained and
take early steps to prevent them.
This is a challenge to our country.
No crisis has happened as serious
and dangerous as this after we attain-
ed our independence.

Our country consists of people of
many religions, castes and communi-
ties and languages. We have also
people of various tvpes of habits.
We have won independence and form-
ed a stable government in spite of
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the differences and diversities. We
should continue to maintain our
unity at any cost and nothing should
disturb it. For that, we should have
tolerance and appreciation of each
other’s point of view, Majority alone
should not be the criterion to decide
any problem. There should pe con-

sensus of opinion and that should
decide any problem,.
You see everywhere indiscipline

and violence. That should be remov-
ed. Unless this is done no norma’'cy,
peace, progress or prosperity will be
there. We will break into pieces and
there will be military dictatorship or
mobocracy if this sort of violence is
allowed to continue. Every one
should strain every nerve to prevent
violence in any form,

Some hon. Members criticised the
resignation by our Food Minister and
our Minister of State for Petroleum.
Those who criticise do not know the
position anq fee'ing in Tamilnad. On
the whole_ they were welcomed and
it created a good atmosphere. I think
it has done good not only to the State
Government but also to the Central
Government.

Shri Ranga (Chittoor): Why should
they withdraw their resignations?

Shri Subbaraman: On the whole,

I can say, it has created a better
atmosphere.
I am myself receiving certain

anonymous letters telling me that 1
am a traitor to Tamil and all that.
Of late the tone of such letters has
become more bitter., They threaten
that anything may happen to me.
They also site the example of Kairon.
These letters are addresseq not only
to me. I learn that simi'ar letters are
sent to our Chief Minister and Home
Minister. The other day the Home
Minister's car was attacked. He
narrowly escaped from the fury of a
mob in Salem district. Letters are
sent to others also. I hear that some
price has been fixed for the life of
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our Chief Minister, If such things
continue I do not know how demo-
cracy wil] be there. There will be no
peace. Who is responsible for all
this? Certainly, it is not the students.
I am sure that politica] people who
believe in violenze are at the back
of gall these things.

As the situation stands now in
Tamilnad and in the Southern States,
1 would like to refer to the Presi-
dent’s remark that the language ques-
tion should be considered in all its
aspect, legal, administrative and exe-
cutive. I think the general feeling
in Tamilnad is that English shou'd
continue as jt did till 26th January
as long as the non-Hindi people re-
quire it. The TUPSC examination
should be held in all regional langu-
ages. In support of this I would
like to point out that there has been
one or two reso'utiong passed by the
Congress Committee itself even in
1954. Some quota or some such
arrangement should be made so that
every State should get a minimum
number of seats. The northern States,
mainly those who are speaking Hindi,
should learn at 1least one south
Indian language, We shoulq create
some suitabl. atmosphere and remove
the prejudice against Hindi, that is
there in the southern States. The
southern States especially Tamilnad
shou'd conduct a'l their affairs in the
State lancuages so that the peonle
may not have the grievance that
their languages are not given the im-
portance that they should have.

Sir, 1 wanted to say about some
other things. but ag my time is up I
conclude my speech.

Shri T. Subramanyam (Bellary):
Mr. Deputv-Speaker, Sir, the Address
delivered by the President to Parlia-
ment was a diznifled, realistie, though
brief. stock-taking of our achieve-
ments of the past year and a call for
the fulfi'ment of our duties i the
future,
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Sir, he made an earlier reference
to the demise of our Prime Minister,
Pandit Jawaharlal Nehru. It was nice
of him because the great leader, the
historic leader, led us to freedom and
then helpeqd us in stabilising the demo-
cratic processes of our country. Then
he laid a firm basis for planned sccio-
economic development and strived
his ytmost to reinforce the cause of
Indian unity. His advice has parti-
cularly to be remembered in the con-
text of various linguistic controver-
sies which have overtaken our coun-
try accompanied by violence and hat-
red in several parts of our country.
It appears as if a competition has
arisen in the display of violence and
hatred. Intolerance is showpn to the
utmost. We have been preaching
non-violence, tolerance and a peace-
ful and cordial approach to all the
countries in this wide world. hut for
ourselves we have been practising the
utmost hatred and violence in the
most ug'y manner.

With regard to the official language,
our Constitution has made it pliin
that Hindi in Devanagari script is to
be the official language. We have all
liked it and acceoted it. In facrt,
personally speaking, for the last 40 to
45 years, my contact with Hindi has
been very intimate, both inside and
outside jail. And if v have tried to
strengthen Hindi, it wag not because
of a sense of compu'sion: it was
because of g sense of reinforcing the
unity of the country. As soldiers in
the cause of freedom we have felt
that Hindi will play a very great
role in stabilising and strengthening
the unity of India. Therefore, we
supported the cause of Hindi.

The constitutional position in the
case of Hindi is very clear. Up to
1865 English would be the official lan-
gunsge and then Hindl. After 1985, if
Parliament so chooses, English can be
continued as an associate language.
Accordingly, we passed a law in Psr-
liament, continuing the use of English
as an associate language. That being
the case, I do not see why there
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should be so much of opposition to
the use of English at the Centre, be it
for the purpose of UPSC examinations
or for conducting the proceedings of
this House.

A suggestion has come that all the
regional languageg should be made the
media of expression in Parliament
and for holding examination by the
UPSC. I feel that it is e very dan-
gerous move. The present constitu-
tional provision is the ideal one, Sir,
just now you were pleased to point
out to a Member speaking in English
who wanted to speak in Bengali that
he would not be understood by many
Members if he does so. That diffi-
culty will be ' multiplied fourteen
times, because we have fourteen re-
gional languages. It is no doubt true
that for certain purposes we have re-
cognised them as national languages.
For example, article 350 says:

“Every person shall be entitled
to submit a representation for the
redress of any grievance to any
officer or autharity of the Union
or g State in any of the langua-
ges used in the Union or in the
State, as the case may be.”

That right is there and it ig recognised.
But that does not mean that in every
normal routine matter all of us ex-
press our views only in our regional
languages, either for conducting the
proceedings of the House or for con-
ducting the administration of the
Central Government or for UPSC exa-
minations. At the same time, I recog-
nise that Hindi will have to take its
place and play its role. For this pur-
pose, article 351 lays down:

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop
it so that it may serve as a
medium of expression far all the
elements of the composite cul-
ture of India and to secure its en-
richment by assimilating without
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interfering with its genius, the
forms, style and expressions used
in Hindustani and in the other
languages of India...."

Therefore, a duty is cast on the Cen-
tral Government to promote and pro-
pagate the spread of Hindi. The posi-
tion is quite clear. It cannot be done
on any particular scheduled date.
You cannot say that by such and such
date Hindi alone will be used or
English wil] not be used. We have
got a historic legacy and we need not
be ashamed of it. Engliskr has play-
cd a great role during our freedom
struggle and now it is playing a role
in the conduct of the proceedings of
this House, the administration of the
Central Government and UPSC exa-
minations, spreading scientific and
technological education at various
levels in the university for post-
graduate courses etc. Therefore, we
shall use it till such time as Hindi
takes its place. I am anxious that
Hindi should take its place, replacing
English wtimately. But it has to be
done unobstructively and without the
people feeling any irksomeness. I am
sure Hindi is bound to come, but it
should come without any bitterness or
hatred.

The President makes a reference 10
our socio-economic development In
the first place, he referg to our nation-
al income which has risen gradually.
In comparison with our pre-inde-
pendence days, it is taking a planned
In 1960-61 the per capita

course.
income wag Rs. 320, The average
expenditure per capita has remained

very low. If we take the present
national income and per capita in-
come and expenditure, the expendi-
ture is as low as Rs, 23. Since it also
includes the high income groups, if
we take a realistic view half the peo-
ple of our land have not got even
Rs. 20, and one-third of the people
have got about Rs. 15 per month.

We are told by the Planning Com-
mission that by 1975 if we achieve a
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rate of growth of 7 per cent per
annum, the per capita expenditure
may rise to above Rs. 20. But that is
a big “if". We have to achjeve that
position. If the entire population is
to be gainfully employed, we must
use all our resources. In the mean
while, the population is growing. In
1981, it is estimated, that population
will be 67 crores and the national in-
come Rs, 62,000 crores.

The shortfal] in income has been
due mainly to inadequate agricul-
tural production. Agricultura] pro-
duction has failed for a very long
time and the Central Government,
Planning Commission and the State
Governments have been doing their
utmost to increase the yield per acre.
Here 1 will give a few figures, The
production in 1955 was 65.82 million
tons, In 1960-61 it wag 79.69 million
tons and the expected yield in 1965-
€6, the coming year, is 92 million
tons. Our target of agricultural pro-
duction for the Third Plan was 100
million tons and we fell short by 8
million tons. It is estimated that
during the Fourth Plan we will pro-
duce 120 million tons. To achieve
this yield it is proposed that 13
million acres have to be brought
urrder major and medium irrigation
projects and 17 million acres wunder
quick-yielding minor irrigation sche-
mes. Besides that, the soil conserva-
tion programme has to be applieq to
20 million acres. The consumption of
fertilizer has to be speeded up so
that by the end of the Fourth Plan
we may increase the use of fertilizers
to 2 million tons in terms of nitrogen
and 1.3 million tons in terms of phos-
phatic and other fertilizers. Just now,
one hon. Member was saying that we
have to be diligent in the application
of fertilizers. Soil survey has to be
undertaken so that impressive yields
could be secured from each acre by
the use of these fertilizers.

1 must say in this connection that
our story of giving effect to our pro-
gramme of production of fertilizer was
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very sad ang tragic during the Third
Plan. Though we issued so many
licences and the various State Gov-
ernments also trieq to implement
schemes, we miserably failed. We
have again undertaken a programme
for the achievement of g target of 2
million tons in the Fourth Pan in
terms of nitrogen and 1.35 million
tong in terms of phosphatic fertilizers.
I would urge on the Governmenti to
take up this programme in all ea:-
nestness and in a spirit of urgency.

Then, we are out to wage war
against poverty and low standards of
consumption of fooj and inadequate
supplies. A programme of building
buffer stocks has been taken up. The
Food Corporation is expected to help
us in the orderly procurement and
marketing of our produce., The re-
duction of bank credit and unearthing
of unaccounted money will go a long
way in tackling this problem. When
I am on the question of buffer stocks
I want to give a small incident. in
Mysore State there are a few viilages
where the villagers themselves have
taken up the task of having zrain
banks. For instance in Shimoga
District—I had been there recent'y—
I visited Enakoppa village, There the
Jocal leadership was wise enough to
organise a grain bank go thut they
collect paddy in the harvest season
and during the critical months when
the stock was not available distribute
it to the ryots ang when the new har-
vest comes they get it with some
nominal interest. So, they are able
to tide over the very critica] period.
In Bangalore, Shimoga and other
places, everywhere long queues were
waiting to get one seer or two seers
of rice but in that village they had
hundreds of bags of paddy in the
local grain bank anq there was not
even offtake to any great extent from
local cooperative store. That was the
position.

In another village in the Bijapur
District also the same thing was orga-
nised. If these buffer stocks are
built up at the village level by wise
local leadership and al] the grain
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that they have, the number of bags,
is known—it is an open book, there is
no secrecy about it—and if the au-
thorities want grain, they will give
at authorised rates, there is no ques-
tion of blackmarketing threre. It has
worked wonderfully and 1 suggest to
the Fooq Minister and to the Gov-
ernment of India that they should en-
courage this sort of arrangement at
other villages also.

I shall now come to the industrial
sector, The record has been impres-
sive. The increase In industrial pro-
duction last year was 9.2 per cent
and this year it is 8 per cent. Our
heavy industries have commenced
production, like the Heavy Engineer-
ing plant at Ranchi, the mining
machinery plant at Durgapur, the re-
finery at Barauni, the machine tools
factories at Pinjore and at Kalamas-
sery in Punjab anq Kerala. I am
sure, before long they will render a
Bood account, The production will
increase and will help us in our in-
dustrial output.

I shall now mention a word about
power. It is a good record because
by the end of the Second Plan gene-
ration of electric power was 5.6 mil-
lion kilowatts and by the end of the
Third Plan it will be 11.7 million
kilowatts. In this context, I will make
a reference to the Sharavathi Project
which recently started generation and
was inaugurated by our Prime Minis-
ter just a month ago. It will render
a good account and will be one of our
greatest national assets which will
help in the development of our in-

dustry.

I will say one word about rural
electrification also. In 1951 4,000
villages were electrified and by the
end of the Third Plan above 40,000
villages will be electrified.

Shri Maurya (Aligarh): What is
the tota] number of villages in the
country?
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Shri T. Subramanyam: 5,66,000.

Shri Maurya: Now, what is the per-
centage?

Shri T. Subramanyam: Comparing
the total number of villages and the
number of villages which have actual-
ly been electrified, no doubt, it is
not adequate I agree, it is not ade-
quate; but we started from scratch
and have electrified 40,000 villages. I
am frank to confess that we have not
done much. Very much more needs
to be done; but we cannot do it in
one single jump. By waving a magic
wand it cannot be that we will elec-
trity all the 5,866,000 villages,

8Shri Maurya: You have swallowed
18 years.

Shri T, Subramanyam: Now I will
only mention about stcel. Our re-
quirements of steel will go on in-
creasing. The target of steel ingots
for the Thirq Plan was 9.2 million
tonnes; the preSent estimate is about
7.4 million tonnes to be produced at
the end of the Third Plan ang the
target ' for the Fourth Plan is 16.5

mililon tonnes. Now plantg are
about to be installed in wvarious
places. A team of experts {rom

the United Kingdom and America
is going round to see various places
where a steel plant could be located.
I must say that the Hospet-Bellary
area has got abundant and the most
precious iron ore. We have got elec-
tricity also produced from the Shara-
vathi Valley and non-saline water
from the Tungabhadra Project.
Land is available. I earnestly submit
to the Government with al] the em-
phasis at my command that they must
take a decision in thig regard on the
basis of reports given by experts and
techno'ogists and I will be quite satis-
fled about that.

st @0 wWro ;AW (FTMIR)
IqTeE wErEd, Wedfa w1 wfwwmae
g7 < oF frawm i v aew
et & femr H ot @l | K F qw e
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weEd F ®) wifaw ® o) qar
agF % gER 2 FY @MU FEET F]
AT § IHH! G aqE F AR qTHA
WA F Hifow G FY T ) ower &
WA ¥ f IO RW F @ HAl ofY
1 agr faeer & s SR S s
N wer agr w fogfa & art # wEwr
foar & ag ¢ ‘W= faquma” 1w
i 7g § 5 agt a3 ww @9 g W
qfcfeafa mfix & 1 = T & g
@ & 39 fal ax gox Rw § Jard
W e A feafq s oot | gE
RY F e TN vy W § F I
¥ q e WY fomr WX e & A<
# v a8 v 2 FfE g se
TRV ¥ T HT A A A TR WW
faar @ o =gt #Y fagwor & wome
e @ oo saeasy N S oW
o @ & gg e oA
o F A FEare a9 F WA
IET AT @A § | Afew 7w wwer
fow a@ & g & W W aF g
XA A wmEr ¢

g A ah g fF wR 2w #
a9 % &1 g9 A fawar @ A=
Fa< 2w ¥ @ AdY afes gEk Wi &,
M I I G AT M B 5= G,
0% SaEe W dar grm, s8R
& &7 T el g # Y gt

frgammgmwgisfa s
g G’ IUT WM A AT A
QT gER sty 7 2 e @ & ) wwan
¢ f& agi wW "% AT TR § I
fis AT FY FHFAT FT AT H qTHAT
@1 9t | @iy & auwar g f8
R Wt 7P KW AT 9T A &
X F I foderd § sEw
faardt
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qeggfa ¥ wow wfvwwrao § sgrd -

“Our Government attach the
greatest importance to the maln-
tenance of industria] peace through
the code of discipline and through
the various instrumentg of nego-
tiation, conciliation and adjudica-
tion which exist,”

15.38 hrs.

[SERI THIRUMALA RAo in the Chairl.

AT W welt agt 4 K 1 & oW
T I Jar ¥ fAdEw s Awgar
g fged sefem ok oz s94-
feq deiarQY, fora®t ama &0 97 ot 7
§9 1958 ! TIAT F qx FAT oY
3Iq% ar ¥ faig foew 6 am=i &
TEY g1 arat & | fasrga & o d&et
fafeaw s 4 A\7 99 w7 F70 W@
qr f§ ag @@ &1 g 1 AR
aET ¥ qY g g @ fw fEe
T® ¥ =g wawefza Ffowdr &
qreaq g AR few aeg & ag 4
¥fe wrr 6 w19 § 3w favig T &
QT & | @7 AT @ fE aeer o AR
|AraqT aTgd F €= g@ ae ¥ q3fue
FT &9 g @I § WIC FWr g8 "ET
AT AT & FIE A AT AT § WIT FAEY
feT FF1aT aET F F1E F 99 FI
frmromaT AR ATm gt g e
sfaae &5 =1 #1 fgz &7 1 A%
et

oft wo oAl : W IY A K1
# Y mm &1

st Wo ®Yo WO : wWl W 4g
AR *E AV | T AT T
afqa, fnt fafaeet afqt A o o7
wg &% § |
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[ @0 /o T

o gfeaT [T J7g FT9W W7
feda groamisr ®3vwA & w71 fr gw
fg=> #efaq & at sy | I
gt & 5 g% anfacfer afard &
ga & 2 faar 9 | Afsr e
72 ¢ f5 oo #w ¥ T Aqfagior
#faady & at & 73 747 U wEAT
T JATAT FOAT AFAY | qH wTAW FAT
s agamfamar g 1 @R
TAFeA §, Farag fF oy aege
#rex § I3t fawre faar ond i g
g f& O g s & wlgw g
IqFT geywrS 7 gt o | & wwaar
§ v ag = fagm & faas g 1 o
IR 22 Fr@ FFIL ATAYT FT FIR
agl § 1 gafaq 7 =7 F41 of ¥ fagaw
&M 6 5@ § a T 7 I TFW O
WX g7 A F aR gt fE
s ¥ fFg adsF ¥ a9z ok wifas
1 foar ® awar & 7 o gfema
FAR FAT T g8/ A FHET AT A58
ZrY § WY ITH qTIARIG & QAR
AAq T MY § qAT FAR WA
fafreex F90 Ao w1 aqF @A
F A | I A€IRT 2N F) oW FQ@
& Sfem a8y @R 99 30y @ F
sl Srata 9w ¥ T W
ar =zt 9 fg = Fifaer a1 frnfirgfen
qWAA aTdl T ITH AG & aArey
g T A ¥ s w ¥ fag
Tz dvT #t fog q0F ¥ "o
T gt @ 5 7 7 a9 ® §IT W
]7

awefy wgEa, @A I@ PR
qHY FowT & g 1 & a=r ot
wgr€ AT wTEqT § W faw J4 ofr &
Y €7 ¥ fag war§ 1 wgar §
F ¥ F7 IR FTY ATHC F A W
q9aT g9 ar TrEr )
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UF WEAT W g9 w5+ QY
ST |

ﬁﬂoﬂom;wmgaw
FAT G T A A aW frqmT ATz
g faQdr i 4 a7 ¥ fF 9 I
w1 fefear s & € amgefr 1 ag arwk
¥ AT AT gewn FawreAr Iy §
o fae a0% ¥ e @ fean, faem
al® & wi &Y fadr g€ Sat & IR
TY THA FT Hiferer w7, 7w 7T FATA
W #3T args afew qx fodr g€ J&r
93 1Y TTAT ATAT 1 FTH §74T, FOE
AT T # Frerar | Afer awae
¢ f a7 7@ FFam o <@ & W% eter
7 fagsr & o @y frar m@w
I¥ T AEAI B SEr AT @I
& gg 78 wzar fr fedy WY goATdRT
FAAARRETATAG &) TRITHY
P& e AR EE@TE @ 9T ¥ ;WK
it T gy o gvat §1 v
& ag a@ waw sgm fFag wwz
XY AT FreT WA W I Iq T
AR F 277 ¥ GG st | gafag
7 faax @ fF W o |y a2
wT ¥ 7 TZW & I A FTH Atar F
qg TTAT 97 AT WT GHar qr AfwT
il s it a2 1 aedw ¢ fw
A1 g7 fastaw £ Fiforw aFHTT w
@& & 7 W w e g, g,
afer @efr & @ w2 )

ol FTRT AT A HIAT WK 2]
gq dre dTo mrEo w1 fodte & am
o A AfaAsg F A F | qF
fafee e gt waqd 0w fafaee
ot P, 37 & o1 ¥ w109 & @
xIT T wrew T vET ¥, XTANQ
wTeT’ | §R aeAd gt § S OF
atefy g7 JO® ¥ angdw fram
o g 0% ¥ gfwe Ty FR e
UaT aOR ¥ WY W TRHTH ¥ Wy
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g7 T AT ¥ FIWA A, WETATT
F JFATAT F AR 59 F fEame
T FrE TAFEA g AT FIT F FET
w7 fr ®twT qal ama & 7 5= 72
AR FYA F UF OH A€ FAAT AR
& afs sig &1 fadide & drac §
A A AgY fF T o awTE &
g q¥ fo@w adF § = @=
FFa & s & ! & ug gwwar g
T+ $® @ ag 9183 & fF 97 & |
F1 AT § &@AT 917 | TRfAQ w4
fraga & & F7omm 1 9l a5 qarw
2 & uw "y ¥ fadrs TAwTgr AT
aifzw | oifeardz & dwa & fawre
gAgaradr T wifgr AT gw
LIE A ¥9 THAT | IW F THA HAL
T7 AT FT I FET AT, AT
F1 ara & wY A gar & Sfww orgt
qF HAT AEEd & g™ g, A6
Fafaeed &1 qarer & a1 fFat o fafreex
F1 §ATH 1 qgT 9T ACHQ ARHA
fogfemaagifed Smerqai &
9 I T IT FT ATIIET F AL F
| ?

avrafs AT, ¥ & a3 38 AR
qaTa I37 &, 97 e awr0 &1 A
gET & | A\ ey geEr '
X ¥ oz Fgr ag Tran @ & 2w A
1 FAT 20 FT&@ FT IFTQ E A
HT 99 ¥ Fa79 ¥ qg Fgr qrar g ¥
gH ST geEdiy AT § 1 F)OF
10 3 grafadt 1 A=frar 234 o
@ & | ggr a1a FE TE 9 FEh 99-
Fifg AT F q€ ¥ | w7 AT 4
ma1 a1 f& 80 @ ;v * Awfeat
Taet, #7 W € 80 Tafwaw, 8o ara
AT #Y Aty A Ay Freht A gady
TIIATT AT FeH A & q1%7 1 FAT
5 AT WIEH! THTT & T § | T9 94X
2 ¥ qur f& ag aTeT @ IF
2178 (Ai) LSD—T.
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F1 &R FA a7 @ WY a A% wfuw
T IFTC QA /X qg Fwrd
qT 7 T A gW T el fF g wmmw
#1§ FNafaF ga1 FY q7E FH T
@& ¢ 93 f grafas gar # qg
T 1 awr w7 fo5T 9w wewr
amaT @, WTqg O&Y A/ g1 | & g
FrzaT § & awrd Al wyawm & 2y
HN @ R An F ) qF A adi e
F AT aTAT @ 7 FrETEWT FT Avaq
& g1 i & | gwrefa s@ew, w9 w5
woar & ¥ 3T w3w & qaf foen &
T 2@ s A &Y wrwe wav
I Fa A AN AR T F IR A
tq gz & g1 wmar 2 fx gafmaw
wifez, o M Ehamgeazm
& FgT STEaT g WY wERy ¥ f ag
TN F 99 WY g § A fF faw
W F I T F 7 A I F1E FH-
fedt a® ag 939 e & a1 #IT IEEE
®r I 81, 37 & I 92 AdY ¥ afew
dEf F IR I T I TR T
A TR FHAI *ga & & g
TEMTE F ;I FT, T A7 I AGATE FY
9 | 9 S & T F) w9 A
& 3 g #T qHTAET FH & fAg
gfafom wgmd war fear s @
SE ATl 7 W, 11 WY AT 12
¥ AT qIE T ST g | qA aTea
ag Erar g fw syl ox ag w5
¥ oo dure 1 & a7l 9% 5% R
®1 g w7 Fiferw Dy § | Frafemwa
qref & g wTEH A7 ¥ 0¥, | A
¥ sgrar wrafwat & FA & vy
# s gAfeara & Ay sy ) mfex
I FY AT FAT AT 7 AT IT ¥ g8 4
f& 37 w1 0% ST gxm fzar am,
g &y Awd faey afer ¥ o
w.ZT wrs (eaiwa gar<t 1 A7 A
e ew fafaeze &1 faar s@ &
e & & quer wrgar g fa sare ey
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W1 FAT FEAT & 7 QAT qg *g &A1 @
#9 %9 aW *F wifgw wWT 1 I
qEH £, 2w W I S F grEwy 9%
AT ARA WY N sifeEr #§
TG AFA AT A8 &, FH AGI
& 1 ¥ g ¥ ag qOAT AT §
fr fofesr i F s A F aX §
Sifs 97 A 9, IT A A F AR
39 7 ¥ fwar ?

W ag gunfy wERT, & @D
I W wEAT Wwar g OF
T F AR Y A @R
f& za zfoowr F 9w #1 %9
W ¥ AT F ART  gEAE
& & g @ fF osw oawm
T WTAAT FI wWITAET  @rw d],
fefous gamad & 1 @Y B
B2 I=91 Fl, AT gL FodA! FY
qTHTT A AT & AT || WTGT & &1L
# % quwar g f& g S gl o
A G F 7g oW W AW W
AT | WU AL § A WA A w4
g 164 17 W=l ®  fg=y  wmar
&1 Iwfa A& 1 GHAT 47 ? W@y W
wafy & fa=r &1 oF o4 war A
FATAT A AFar g1 & fyEwwr am
T FHEOA 717 A H W AL
aFm fear ¢ AW w1 9 qEET &
TR T AT gH 17 9 F OF
qCF A1 T@Ifd 4 a8 FASUA@ gy,
o FEafy 9 a7 wvaafy grag A%
ST UF FT7ET & ATfAF 9 98 39, 9
F@E! & Hifaw a9 T Sa@f®
O T% 100 97 famw s
¥f, ¥z7m€ 7 I A7 FAC A O 7AW
JEF IG 100 T KT FHG 60 TG
TZAAT | €0 FIA ITA ATAT  NEH THTL
g1 aT | HTHET WET O® AU 7gaT a1
AT WIGT H @A T | AT HIOE H
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mmm'raqgamw 97 @H M AT
A §IIT 9T 7ZAT 41 3 fAAr wEA
HIET &7 q7F A T | TH a9 I
ara /NE @ 1 & g A § R
WIgT & &t #§ WY FAT HIAT AT
7 zw 2w & 5 Afrdz fafeee
famm s 8, 7w e fafaex
feamgm #war §, wu= wd@Y FT FEAT
ARA F TT F v A, qF ATF ACH
areA mrAr Sifgw

& o% AT e aferor & wrzgi &
gq AT F7 Fgar AgAT g | W@ T
FUTY TH HTATE 30 # &8 &1 7F WAr
6T | qR e @ owwe aifed F
HTHS #T AFH7 g AN HOT AT 7 AT
e wifes & swear & &% 8 &9
A FT 0F 9T F fqo q1 o7 AfwEw
uF faRwr sam, S g fFogardr
F9, 7 & ur 7Y ¢, form wvar F w57-
TR FHAAT ATATHATS A FATL A FI
#7121, T2 K17 F02T 97 A1fF gare g
¥ wfadr FA7 % F1 47 F7 T 04,
IH WA TATH HT §R W94 IW H A
R F T 17 T AT
TSI & a1g W1 T9 39 FT F1E WIQT
7 8 | Aawfy wgea, & FaOAT § )
T | G271 AT §, I WA A ANEL
o fmradfaEm g
& ora g ¥ Fgar g 5 & fgegemAr
gr 8 amafi g et &
9T ag FeAT ATEA § fF www W
#1 fodt wrar ®1 fdar s, FaET S
W 3w & wwr femr amw, arfas
%1 faar o, &8 &1 fwar 9w, afva
a® I A Afgg | FTW oA KA
TTo Aifgar w2A & & wrAaT g R oA
wrEd fewdY F1, WA TR | HHSAT AT
% ALY FEA G A% FUIT IW F [EOHL
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FT A WTEAT { A2 AT A mwAr &
WIS T 20 A #Y Y 2w qw 27
T w0 9 @ 6 fom & qng F wrwr
T FY AAE 2, F ot ot orEwrE
F 97 g0 #, I 9% WA WY qfew®
hod H A ¥, @gi 93N 1 T PW
Ty g

¥ g off #z 1gan g f e
feft wrqn &1 7 AR ST FW oOF
RS e 7, In § ow g9
a7 &1 gar g foma fg=dy W
arr 32 faamr & 919 fa=me 7 a9,
QI aTd FT AHA TF AT AT F AY
gar wfeg=r wrdt &, zfawr & S
WY AT A Z1 0 ST AT W B a@
g W qEwEt g1 E IR gEm
T fao fow 9 %Y w®v7 2, 3¢ I
¥ Gz &1 91U | § e weAr |gan
g T HRW ¥ Wiz A, fee A & wrgai
¥, I9 TroAfas Tfegt ¥ ot f@=h
¥ favam wear & ffa a9 i oo
W FT OUHT 9EN & AT 9T 7 Fafew
AT ACPPAUFT FHTT W H A1 S
g1, wafs mfssam 29 s fear vy
&1, OF ATh AT T AHAT g1, @A
d7F A% &1 AGAT §l, A®L ATEH
ATAE T qHA F1 IGIAA AT FHforey
1 ST EN FOWMT AT TTE AAS
ATl W17 HHOF ATATSAATRY
FUIT ZW &) qATH FY TA F AHEA
1 sifoor 7 72 g1, wfaw A7 g
A0FT /4, T4 T A AT AW WA
HAT & ZTFS I%3 g &0 7 a2 AaATq
o & Amwa 2 zafen & feely
wiEat 1 A9d &7 |gar g fw
feeiy wmar &1 w7 gH ARA 3 &
qUTH WS quwA #1 wfowr &7 A gH
AgAVAAT § FH AAT NN, AT«
¥ ag F7 A% FTH AL FIAT 1A
F& zferor ¥ gA1, THHT FATH T W

i @Y ¥ anfeg 1 zferor F S Ay
gH T & A w7 wEAr @ifew fE qw
gar> AT &Y, I A wAT =i |

waEq 7o fammar sag § &7 @
feY & 2w amw & fgegman gwren

U qE A9 gAT urw F A @A
arfer |

EWIT 2W ¥ AN FA-NA-FW
F1 A waA § WifF wrw g9 g e
wifed | aafes & qaen, GzEa &7
qaer wifg Y 99F § w7 ¥ qy Agy
guat & awrq fa=r &7 wmAr wzan
g & =% o wevem 2o

fam wrgdt #1 firwar fear man
2, A% FrgfTea §1, 399 aT¢ 7 OF
T Fgar wigar g 1 wifeq Hgar
AT § YT ¥§ &, ITH! B0 AF TAT
21 39 & faers gr wfsw € we
7 2B &, AreAe uae §, A & sgan
g f& 9Ot @ aF =F TR M
a7 &Y 9 1 ¥fET sgrsE duw & AT
ot 7 faar @, swH gw wafaw #Ei gq
Frwmy gr A az ® frogw o
$oa A1 T q | & qwAr weAr g fE
FATA FAANAAAL? TR T
qHATE ATTrT STAT T WINT AT & |
% fraze &7 Wz g fF gad Wy
wr= g1 W s #@iEr fzmr osng
fr 7 Fwefaat & oot fooa 2 8%

Shri Bakar Ali Mirza (Warrangal):
The President's Addresg is the first
policy statement of our new Govern-
ment. It is ghort and businesslike. It
follows the Nehru line in the main.
At the same time, there ig a stamp of
Shastriji in it. Of course, there are
persons who are insistent on the Nehru
line in every particular, but they are’
asking for the moon, because you can-
not transplant one man's head on
another man's shoulders.
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The stamp of Shastriji is evident
from the emphasis that has been laid
in the Address on agriculture. It
caters not only for the weaker sector
of society but it is also economically
sound, because if there is rise in farm
output, it gets multiplied a million
times, and as a result the rise in the
national wealth is greater than that
can be obtained from other patterns
of economic development in the Plan.

I hope that this concern for agricul-
ture will also extend to the backward
regions of the country. I grant that
the location of industries should be
entirely on the basis of economic
returns which are the greatest need of
the country today. But after having
granted that, we must provide some
additional funds for the backward
regions also, not with an economic end
in view, so that we might create a
volume of contentment and a feeling
of common endeavour and there may
be no competition to advance any eco-
nomic arguments with a view to gain
the location of one industry or another
in one State or another. There ig also
another reason why we should help
the backward regions, because’if those
regions are neglected, bitterness will
grow and that in its turn would
become an economic liability.

1 now turn to the appeal made by
the President in his address about
austerity and sacrificial response and
dedication to the plans. Asceticism is
built in in the mind of India, but un-
fortunately that has not been suffi-
ciently mobilised for social ends, es-
pecially after the passing away of one
who practised what he preached.
That could have solved many of cur
problems including food. Instead, we
have blackmarketing, higher prices,
higher taxes, difficulties about foreign
exchange, debts in the international
market and so on. There is, there-
fore a need for a change of approach.
Even in the communist society, aus-
terity is imposed by the State. As
you are aware, Sir, there are more
consumer goods in the bazars of the
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cities of India than there are in the
city of Moscow, which is the capital
of one of the biggest Powers of the
world. Thereforqq i we want to
progress, and if austerity cannot be
imposed by the State, then austerity
must form a part of our Plan, and
self-denial must be a way of life.

15.58 hrs,
[MR. Spaaker in the Chair]

Shastriji's appeal for sacrifice and
austerity gives the Gandhian touch.
But, unfortunately for this country,
the Father of the Nation is only re-
membered these days on ceremonial
occasions, though he still inspires men
in other countries.

Now, I come to the question of food.
There has been increase in food pro-
duction continuously for some time,
except perhaps for the short duration
of sterility when the Food Minister
resigned ang then he withdrew his
resignation. My hon. friend Shri
Ranga spoke as if all the troubles on
the food front were due to the Seven-
teenth Amendment to the Constitu-
tion and the lang reforms. May I
point out to him that even after the
abolition of the zamindari and the
jagirdari systems, and So many land
reforms in so many States, today,
there are 42 per cent of holders who
have got less than one acre? And
about .2 per cent own as much as 6
per cent of the entire land of the
country. At the same time, I would
like to point out to the Food Minis-
ter that higher production does not
depend entirely on better seeds, ferti-
lisers and pesticides ete. but also on
the size of holdings.

18 hrs,

How can you achieve self-sufficiency
in food when such a large section of
cultivators are on g subsistence living
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and do not produce a marketable sur-
Plus. If you want to bring about self-
sufficiency, it is necessary that a large
number of cultivators in every village
are able to earn not only for their
living but earn enough so as to save
and invest for their welfare and the
betterment of their surroundings. Un-
less this ijs done, we cannot expect to
go very far,

Unfortunately, there is a lot of
vested interest in land in all the
parties in this country. While our
socialist friends fee] enthusiastic about
nationalisation of banks in which they
have little stake, they do not feel
equally enthusiastic about lang re-
forms in which they have a gtake.
There is also one jimportant reason
which is a political one. Today the
poor cultivators are going to fowns in
search of employment. The richer
ones go to towns either for entertain-
ment or for urban living. Therefore,
it ig the villages which guffer. That
being the case, the villages are vul-
nerable and a demagogue can get res-
ponse by painting any rosy picture of
change.

It you really want to create a stable
society which will offer resistance to
all pressures, I think it is necessary
that the society you create must have
the capacity to resist. If you create
such a society, I maintain it will not
only be resistant to political exploita-
tion from within but also to aggression
from without.

Prof. Ranga and Shri Trivedi re-
minded ug of our failure to clear the
Chinese out of the parts of the coun-
try they occupied by their aggression.

Mr. Speaker: At 4 pm. the Prime
Minister wag to make a statement. He
can continue afterwards.

804
16.05 hre.

STATEMENT RE. ALLEGATIONS

AGAINST SOME CHIEF MINISTERS

AND OTHER MINISTERS OF STATE
GOVERNMENTS

Mr, Speaker: The nhon, Prime Min-
isber.

Shri P. K. Deo (Kalahandi): Before
the Prime Minister makes a statement,
may I point out that I had given notice
of a call attention motion on the same
subject? So I may not be denied the
privilege of putting questions.

Mr Speaker: Simpiy beacuse he had
tabled an adjournment motion

Shri P, K. Deo: Call atteation notice.

Mr, Speaker: Then at the most he
can be allowed one question.

The Prime Minister and Minister of
Atomic Energy (Shrl Lal Bahadar
Shastri) : Mr. Speaker, Sir, a3 the Hous,
is aware....

ot vt (femme) @ xE & WY
g e & Fra Y A forerar anfgd o

weqw AR - wa ¥ oy ¥ A
EFTT FL F |

ot g fag (F9T) AT
Y AT FY WY AT BT AT FEAT
fgd |

weqw W - & F w9 & famw
# fF 97 O A @ N T A |
mEIFE AT R @aa &
Forar w1y | A K 7 gag s av I

¥ warfa® ®TF TN )

Shri Lal Bahadur Shastri® As the
House i aware, a memorial dated 28
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July 1964, containing allegations
against Shri B. Patnaik, Shri Biren
Mitra and some Ministers of the Orissa
Government was submitted to the
President on 13th August 1964. The
memorial was signed by Shri Rajindra
Narain Singh Deo, Leader of the Oppo-
sition in the Orissa Vidhan Sabha and
62 others of that State. Supplemen-
tary memoranda were submitted to the
President on 21st September, 1964
and on 12th October, 1964.

I requested a committee consisting
of some of my Cabinet colleagues to
examine the matter.

The Home Minister gent the memo-
rial dated 28th July along with a state-
ment of the supplementary allegations
to Shri B. Patnaik and Shri Biren
Mitra for their comments. Shri Biren
Mitra wag further jnformed that where
an allegation was against any of his
colleagues in the State Cabinet, he
might also wish to have their com-
ments before making his own obser-
vations.

The Committee carefully examined
the comments received from Shri B.
Patnaik, Shri Biren Mitra and the
Ministers concerned.

st femm qEamw  (FEEgY)
fafreed F 9w FTEAT A7

wew wgew - w g

oft fesr qeaTaw @ 2z ¥ AW
& w1 T =g |

mq@tﬂ:ﬁfﬂﬂﬂf@l
& o) @THT AT ATEY & IF A gATAA
HyHToy & far

Shri Lal Bahadur Shastri: The Com-
mittee came to the contlusion that
their examination of the material avail-
able did not reveal that Shri Patnaik
or Shri Mitra had personally derived
any pecuniary beneflt from the various
transactions in which they were con-
cerned.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Question.

. Shri Ranga (Chittoor): Guestion.

Shri Lal Bahadur Shastri: The Com-
mitiee, however, found that in several
transactions, improprieties were defi~
nitely involved for which responsibi-
lity had to be borne by Shri Patnaik
and Shri Mitra. The Committee felt
that the normal standards of public
cofiduct had not been maintained. The
findings of the Committee which were
accepted by the Central Cabinet were
communicated to Shri Patnaik and
Shri Mitra. Shri Mitra has since sub-
mitted hig resignation from the office
of the Chief Minister of Orissa. Shri
Patnaik had resigned from the Chair-
manship of the State Planning Board
and does not now hold any office
under the State Government.

In regard to Shri Nilamoni Routray,
certain allegations related to a period
during which he was not a Minister.
The Committee felt that it would not
be appropriate to consider those alle-
gations.

Shri Hari Vishnu Kam:th:
Tripathy also.

Shri

Shri Lal Bahadur Shastri: In regord
to another allegation relating to a
period when he was a Minister, the
Committe came to the conclusion that
there wag not sufficient material to
justify any adverse inferences being
drawn against him. Similarly, in the
cases of Shri Sadashiv Tripathy and
Shri Brindaban Naik, the Committee
found that there were no grounds for
any adverse inference being drawn.

A letter dated the 23rd July, 1964,
containing  allegations against the
Mysore Chiet Minister, was received
from Shri R. K. Prasad, President, Dis-
Congress Committee, Kolar, and nine
members of the Mysore Legislature. A
communication dated 5th August. 1964
signed by twenty persons, 17 MLAs
and two MLCs of Mysore State and
one MP, was also received. As request-
ed by the Chiet Minister, Mysore, the
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Home Minister sent to him for his
comments copies of the above docu-
ments on 13th August, 1964. The Chief
Minister sent his comments on 16th
November, 1964 along with the com-
ments of other Ministers of his Cabinet
against whom too allegations had been
made.

A memorandum was presented on
17th December, 1964 to the President
by 25 MLAs and 3 MLCs of Mysore.
All the allegations made in tihis
memorandum were covered in the
earlier communication sent to the
Home Minister.

The same Committee of the
Cabinet was requested to consider
this matter also. On a consideration
of the allegations against the Chief
Minister and some of the Ministers of
Mysore and the available material and
comments, the Committce came to the
conclusion that there was no ground
for the Centra] Government to take
any further action.

A memorandum containing allega-
tions against the Chief Minister,
Bihar, and some of his colleagues
signed by 6 MLAs and 3 MLCs of
Bihar State and one MP was received
by the President on the 14th October,
1964. It was sent to the Bihar Chief
Minister for his comments. On a
consideration of the allegations and
the material gathereq thereon, the
Cabinet Committee came to the con-
.clusion that there were no grounds for
the Central Government to take any
further action,

1 know some Hon’ble Members may
like to pursue this matter further.

Shri Harl Visham Kamath: Of
course, we will,

Shri Lal Bahadur Shastrl: But 1
‘would submit to the House that the
Cabinet Sub-Committee has devoted
much time to it and made a very
carefu] examination. On the basis of
their findings, T came to the conclusion
that it is only in the case of Orissa
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that some action was calleq for. Shri
Biren Mitra and Shri Patnaik have
already tendered their resignations. I
would appeal to you that this matter
be allowed to end there.

Shri Hari Vishnu Kamath: No, let
them disgorge their ill-gotten assets.

Shri Lal Bahadur Shastri: We, who
are privileged to hold public offices
and positions of responsibility should
always fully realise the need for the
maintenance of the right standards of
conduct. Only then will we deserve
public confidence and support. At the
same time we should give no en-
couragement to the creation of an at-
mosphere of distrust and suspicion.
Effective administration then becomes
difficult. If we bury the past and
look ahead, I fee] confident that we
will open a new chapter,

Shri P, K Deo: In view of the start-
ing revealations, I quote: “On the
total purchase of these items valued
at Rs. 60 lakh......

Mr. Speaker: Where are you quoting
from?

Shri P. K. Deo: From the CBI

report . . . (Interruptions.)

Mr, Speaker: I might be allowed to
regulate the proceedings here.

Shri Rama  Chandra Mallick
(Jaipur) Sir, I rise on a point of
order (Interruptions)

Mr, Speaker: He does not want me
to deal with that? A point of order
has come.

ot wy fowg (Aif97) : w7 0w
sqyeqT 7 A 8 |

werw WEY - TE & Aedy wE
oy §, =T ®oERT

ot wq foRd : wTTY A wEETT,
IqE A AT SqEEAT FT A L |
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W WY 92 & saedl
W A¥T 99 7T & | AR UF &H Al
AT AT & ge forar o awar @

Shri Rama Chandra Mallick: Mr. P.
K. Deo just now and Mr. Hari Vishnu
Kamath earlier had read out something
and said that it was from the CBI
report,.

Mr. Speaker: It has not yet been read
out.

Shri Rama Chandra Mallick: Since
it was read out by Mr. Kamath

Mr. Speaker: I cannot take cogni-
sance of what had happened when 1
was not here. 1 cannot give a decision
about an issue that had arisen in my
absence...... (Interruptions.) 1 am
not allowing him to quote from the
CBI report.

Shri P, K. Deo: Under what rule,
Sir, you bar me from exercising my
privilege to quote from a document
which has come to me thigs morning
and for which there has been a prece-
dent this morning; inspite of a protest
from the Treasury Benches, the
Deputy-Speaker gave a ruling and
said he wag quite competent to quote
and allowed him. Inspite of this rul-
ing, how can you occupying the same
Chair, rule differently now?

Mr_ SBpeaker: The issue arus: in the
morning so far as I can gather from
the observationg made by the Maha-
raja Sahib as well as by that Member.

Shri P, K. Deo: 1 never made any
speech.

Shri Ranga: It was Mr, Kamath who
quoted,

Mr. Speaker: I foliow it. Whatever
decision wag taken at that moment
was under the circumstances that
were there. I cannot interfere in that
now. When a fresh issue arises
I will have to take a decision.
Therefore, it cannot be enquired
from me how I can take a decision
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differently...... (Interruptions.) I
might be allowed to pruceed. | was
putting before the House that when a
Presiding Officer is there in the Chair
and something arises, he Iras every
right to take a decision ang his de-
cision cannot be reviewed or revised
by any other chairman or presiding
officer, But if another presiding offi-
cer is in the chair at some other time
and an issue arises which may be
akin to the previous one, the then
presiding officer is not precludegq from
holding some view which may not be
in exact conformity with the one
that has been held by a different pre-
siding officer. That was what I was
submitting because it has been put to
me: how can I holg such a view?

810

Shri P. K. Deo: Under which Rule
you are debarring me?

Shri H. N. Mukerjee (Calcutta
Central): Sir, my submission is that
there is no question of your holding

something in contravention of what
has been: held earlier. Earlier today,
certain matters had been placed

before the House and the House has
taken cognisance of the material
which Mr. Kamath has provided.
Therefore, I submit that it is open to
any Member at the present moment
to refer to the earlier proceedings
in the House, germane to the point
which the Prime Minister has tried to
elucidate and to ask for further in-
formation if he is entitled to put his
question and you, Sir, have told him
that he was entitleg to do go. There-
fore, my submission is that he is quite
entitled to refer to whatever was di-
vulged before the House by Mr.
Kamath which could not be contested
in regard to its factual basis by the
Government and which couly have
been laid on the Table of the House,
if that was the direction of the Spea-
ker or Chairman.

Mr. Speaker: My handicap is that
I do not know what had happened
earlier. I could not go through them..
(Interruptions.)



811

Allegations

Shri Shinkre (Marmagoa): The
Deputy Speaker saig that he would
allow the whole report to be placed
on the Table of the House.

Mr. Speaker: I am expressing my
ignorance of all that had happened
in the morning. I was not present. I
have not heard that. It is my first
reaction which I am just putting to
the hon. Members. If a document is
not accessible to the Members or is a
secret document, I am putting a hy-
pothetical question, supposing it con-
cerns the defence of the country ...
(Interruptions.) You may not agree

with me.
Shri Ranga: You arc imagining im-
possible questions. Why do you

bring in defence?

Mr. Speaker: Leave defence alto-
gather. I take another case. If a
document is not accessible to Mem-=-
bers

Shri Ranga: You may make it avai-
lable now. On many occasions, it
has been done.... (!nterruptions,)

Mr. Speaker: Kindly give me a
patient hearing. I will give them an
opportunity, I might be allowed just
a few minutes. I put it to the hon.
Members. Supposing thera is a docu-
'ment just like the one we have in
question take that also; it is admit-
tedly a confindential document.

Shri P. K. Deo:
them, not to us.

Confidential to

Shri Ranga: It should have been
placed on the Table of the House . . .
(Interruptions.)

st wy feomg : woow RV, AT
AT FT A §, A @A A ww A Ay
w@WE
R{ srequ witea © wrT A S st
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A document ig there,
it is confidential.

Presumably

Shri Dinen Bhattarcharya (Seram-
pore): But actually, it is not confi-
dential,

Mr. Speaker: Now, the only course
which we can just guess, make a con-
jecture of, is that if it has reached
some hon, Member, at least the per-
son, the citizen, who is instrumental
in taking that to the Member has not
acted lawfully and in a legal marner.
Either it ig theft, robbery or some-
thing— (Interruption).

Several hon, Members: No, no.

Shri Daji (Indore): Then it gives
the impression that it is theft. We
cannot do our duty here. (Interrup-
tion). It is a question of privilege.
You should save us, He is a very
important Member of Parliament. (In-
terruption).

Mr. Speaker: Order, order. Would
they listen to me? They must first
listen to me.

Shri Daji: It is a wrong impres-
sion given to the people, If they are
made to feal that when a communica-
tion is sent to us, it is a theft, then
Wwe cannot carry on.

Mr. Speaker: I must repeat that
the person who has taken it out of that
lawful custody .

Shri Daji: It is not a theft. (I’
terruption).
Mr. Speaker: Order, order. Then,

1 will hear the Members first. I ghall
call them one by one.
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Shri S, M. Banerjee rose—

Mr. Speaker: I shall call him in
his turn. Let him wait. Shri Ranga.

Shri Ranga: Just as the Chair ex-
pects that we should all be decorous,
be considerate and be dharitable to
the Chair,, and to each other, so also
we expect the Chair to display similar
sentiments and avoid the mention of
such words as have been mentioned
just now.

Shri Daji: What I submit is that
this question is one of privilege. Omne
of the most cherished privileges of
a Member of Parliament is to get a
communication uninterrupted. We are
not even supposed to divulge, or we
cannot be asked to mention whatever
the source of our information. So
cherished is the privilege of a Mem-
ber of Parliament. If these remarks
of the Chair go out to the country,
that if any document is sent to us—
1 do not understand this “legal cus-
tody”, for after all, what is this
legal custody—and is taken out of
legal custody, then there is an end!
If it is legal custody, the custodian
must have got it legally. But if the
custodian himself has passed it on to
Mr. Patnaik to reply to the charges,
maybe he has got it from Mr.
Patnaik. How do we presume that it
is illegal custody. Even the presump-
tion that it is illegal custody is a re-
flection that from legal custody it has
‘become one of illegal custody. Illegal
can be a matter of theft. It is an
insult to Members of Parliament. It
deters us from our duties. These re-
marks, when they go out to the doun-
try will give the impression that the
communications are interrupted. On
the contrary, the Speaker is the cus-
todian of our privilege; from what-
ever custody, a citizen get a document
and send it to the Member of Parlia-
ment so that the grievances of the
ditizens are properly ventilated.

Dr. M. 8. Aney (Nagpur): I do ob-
ject to the expression “whatever the

source”.
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Several Hon. Members rose—

Mr, Speaker: Order, order. Mem-
bers should have patience. The issues
as they arise can be decided by dis-
cussion and I am just allowing the
discussion, Why should they be so
impatient?

Shri S. M. Banerjee (Kanpur): My
submission is this. Here is a docu-
ment which is in the possession of
one of the hon. Members. The De-
puty-Speaker did not stop that hon.
Member; he even allowed him to
place it on the Table of the House.
But after hearing you,—I am sure this
may not be your final ruling—it ap-
pears that it was a sort of a theft or
anybody who has done it has com-
mitted a crime. May I invite your
attention to two documents, very
valuable documents, supposed to be
secret to this Government? They were
allowed in the papers. One was the
Dalmia-Jain enquiry: the report of
the Solicitor-General, Shri Daphtary.
The question was asked, and the hon.
Minister of State in the Ministry = of
Home Affairs, Shri Hajarnavis wanted
to raise an objection and he wanted
to shelve the whole issue by saying
that it is supposed to have been a con-
fidential document, and it was a ques-
tion of theft.

Now, in your wisdom—I am sure if
the proceedings are seen, it will be
clear—you have made some observa-
tions. Then there is another document

which was produced by my hon.
friend Shri Daji. It was the auditor's
report on the Ruby Insurance Co,,

which has been concealed from this
House even today; it was produced and
placed on the Table of the ' House.
The third instance 1is this: Shri
Masani read out from a prescrib-
ed book. It was asked as to why
he was not arrested. He was not at
all arrested; he was allowed to
quote from it. He went out after quo-
ting from it without being arrested.

May 1 appeal to your sense of jue-
tice and impartiality that in this case,
an important issue iz involved? A
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great person is involved, Mr. Patnaik
and also Mr, Biren Mitra.
bers of the syndicate are interested.
They call it “character assassination.”
1 appeal to your sense of justice and
fmpartiality to protect our right
Otherwise, if such a ruling is given,
it will give a handle to those who are
indulging in corruption to continue to
do so in the name of rooling our cor-
ruption. Politically, there will be
mnothing left for us except to walk out
from this House and go back to our
people and say we were not able to
do our duty. (Interruption).

Mr. Speaker: He has argued, but
why should he threaten me? It is not
fair.

Shri S. M. Banerjee: To me you are
a Daniel, You are a Daniel to us.

Mr. Speaker: Order, order. What
he has been saying is not at all fair.
Has he given me previous notice?

Shri S. M. Banerjee:
sorry for that,

I am really

Mr. Speaker:
times.

He is sorry so many

st Wy fowd ;. WA WEET
fagg 9T $ET A F 9@ HIST v
o wg g fs oY W TW & FEEw
¥ ggw daen fear @  ag @ R,
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I N ga fammsw & ae A
uiw FT F It frq¥e wy o ke fmw oy
faweer 1 guafafa F 3@ 7 woe
T &Y 4t 3g "t faas worena & ag
T qF T WIRA AET WY §, WAIA
grEwl & G ¥ gW 7 91 F 964
27 X1 qg AEm F g g A
N7 ¥ @ 98 9% A /T A> |
W qCHIT g9 & fag dar af § a
fom agew 3--—fr wma & garen fam,
% 3¢ gAR [T Agar § W &
g & IR werEe T 99
& WTHY W ATET A & foqw, T F
g o1 & fay geer &9 fear
o1 I F TH K A & AG
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Shri Shinkre: Irrespective of the
question whether the CBI report was
confildential or not, and I for myself
take it as not confidential, I say the
Prime Minister has ended his state-
ment by appealing to the House to
refrain from proceeding further with
the issue. As such it is highly im-
portant that the report should be
known. The Members should consi-
der whether the evidence before the
sub-committee of the Cabinet wag
properly considered or not, and there-
fore, I would appeal to you to see
that this report is presented to the
House and made known to the hon.
Members.

Shri H. N. Mukerjee: I felt rather
it was unlike you,—

Mr. Speaker: If I had been heard,
probably he would not have any ob-
jection. 1 was not heard.

Shri H. N. Mukerjee: 1 know, but
at the same time....
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Mr. Speaker: But, at the same time,
if 1 had been allowed to say what 1
wanted to say, probably the matter
would have been cleared. At least
he would not have arisen.

Shri H. N. Mukerjee: Like Judges,
who have to administer justice and
also to make sure that it should also
be seen that justice is being adminis-
tered, in the case of our Speaker, our
expectation is that not only is justice
being done but also the apperance is
that justice is actually being done.
Therefore, my personal feeling is—
I say it with regret—that certain ex-
pressions had been let fall in the
course of your remarks which un-
fortunately were interrupted from
time to time. The main point is that
just as journalists have the right,
have the indubitable right to have
“scoops,” as they call it, and never to
divulge the sources of their informa-
tion, so Members of Parliament, where
the public interest demands it—and
in this case the public interest cer-
tainly demands the vigilance of Mem-
bers of Parliament—have the right to
utilise documents which  obviously
the Government is keeping away from
the public while the Press is making
all kinds of statements in regard
thereto. Shri Kamath did have the
distinction this morning of having
brought before the House. a document
which the Minister of External Af-
fairs, Shri Swaran Singh, tried to
resist, but the Deputy Speaker was in
the chair and with perfect validity
he held that Shri Kamath was within
his right in placing those facts be-
fore the House.

My submission, however, is that in
view of what the Prime Minister has
asked the House to consider, I feel it
is incumbent that the House gets to
the root of the matter. Having got
some inklings, as to what the CBI
seems to think in regard to this case,
it becomes necessary for the House to
consider what the CBI investigation
report purported to say and what the
Cabinet Sub-Committee, composed of
whoever it might be, decided in re-
gard to that matter and the Prime
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Therefore, it becomes incumbent, in
the interest of probity in public life,
that Parliament has an opportunity
of discussing this matter. It is not
merely a question of Shri Deo being
permitted to ask a question here or
a question there. It is a very much
larger question which Shri Shastri, in
the interest of his own Government
and in the interest of parliamentary
probity, should be the first man to
come forward and agree with us to
have a parliamentary discussion on
this whole question which throws a
flood of light on sadachar and dura-
char in this country.

Shri U. M. Trivedli (Mandsaur):
Sir, the question before us is a very
simple one. The report of the CBI
is said to be confidential.

Mr. Speaker: What does he think

about it?

Shri U, M. Trivedi: It means that
either you have seen that report or
a communication hms been made to
you that it 'is confidential.

Mr, Speaker: I assure him that I
have not seen it.

Shri U, M. Trivedi: I knew you
have not seen it. Therefore, I say
that this is not confidential. This

document is such a public document
that half of the people sitting today
in the Central Hall have read it. Such:
a document is not a confidential
document. It does not deserve the
name “confidential document” It is
not even a secret document. The
difference between a secret document
and a confidential document is this.
In the case of a confidential document,
people who want to hide their own
secrets, their own misdeeds, want to
keep a document as confldential. A
secret document is one where the
necessity to keep it a secret arises on
account of national interest. These
confidential documents have absolute-
ly no value in the eye of law. These
confidential documents Have always
been treated in course as public
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d:oauments, unless and until for spe-
cific reasons of public policy they are
to be treated as confidential. This
point has not been placed before the
House in any manner, that this is
such a document which should be
kept away from the House. It is now
in the possession of a Member of the
House. He offered to place it on the
Table of the House but the Govern-
ment refused to have it. The Govern-
ment did not accept the challenge.
Under those circumstances, the ques-
tion that was put by Shri Deo with
reference to that particular document,
which was itself a subject matter
having been discussed before, I
should say most respectfully, was
quite relevant. Of course, you might
be justified in saying that those who
had access to it might have commit-
ted a theft or something of that sort.
Probably you wanted to say some-
‘thing more but there were some inter-
ruptions and you were not allowed to
complete the sentence. But, Sir, we
all feel very touchy about it. Natur-
ally, pepole come to us. Some docu-
ments are passed on to us. I had oc-
casion last time to pass on a docu-
ment to the Railway Minister, There
has been no reply to it, probably he
has swallowed it. They do not want
to give a reply to these things. They
twist these thing. When documents
are placed on the Table, il is better
that they are replied to. In this
particular instance, the question is
coming from the inherent informa-
tion that is in the possession of a
Member. It is not necessary to di-
vulge before anybody as to how he has
obtained it. The question can be put
even on the basis of hypothetical
propositions or even on the hasis of
information received by a Member
from whatever sources it may be.
I shoulq say he is justified in putting
this question.

Shri M. R. Masani (Rajkot): Mr.
Speaker, before you give your final
ruling in this matter, J will be grate-
ful if you will kindly allow me
1o make a submission. The freedom
of expression of members of this
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House and of Parliament is sacred and
restricted only according to the Rules.
As far as I can make out, everything
can be said on the floor of the House
which is not precluded by one or the
other rule of the Rules of Procedure.
That is the position in England and it
is the position here. I have been
glancing through the rules to find out
what are the limitations on the free-
dom of speech, which my hon, friend
was trying to exercise, which can be
prevented. What are the limits to that
freedom of speech? Ag far as [ can
make out, it is rule 352 of the Rules
of Procedure that lays down what ave
the things g member may not refer to
in his speech, If you kindly refer to
rule 352, it says that, when a member
is on his legs, he shall not refer to
things which come under the eight
categories that I shall read out. (i)
refer to any matter of fact on which
a judicial decision is pending. It is
quite clear that no judicial decision is
pending on this matter because this nas
not been referred to a court of law.

Shri Daji: They dare not.

Shri M. R. Masanl: (ii) make a per-
sona] charge against a member that
does not apply. (iii) use of offensive
expressions about the conduct or pro-
ceedings of Parliament or any State
Legislature: that does not apply. (iv)
reflect on any determination of the
House except on a motion for rescind-
ing it: that is not relevant (v)
reflect upon the conduct of persons in
high authority unless the discussion is
based on a substantive motion drawn
in proper terms: that also does not
apply. (vi) use of the President’s
name for the purpose of influencirg
the dcbate: not applicable. (vii}
utter treasonable seditious or defama-
tory words: not applicable. (viii) use
his right of speech for the purpose of
obstructing the business of the House:
not applicable.

So, with all respect, I would like to
submit that unless the quotation that
my hon. friend was about to make or
that he was going to uttar can be
brought within one or the other of the
eight sub-clauses of thig rule, any
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[Shri M. R. Masani]

other altempt to place any restriction
on free speech would be an invasion of
a very dear liberty of Members of
Parliament. We have a public duty to
perform and it is possible some confi-
dential document may be against the
publiz interest to bring out in public,
But, on the contrary, there are other
public confidential documents which it
is in the highest public interest to
bring out because facts are sought to
be suppressed by Government, This
has been done repeatedly in the Bri-
tish House of Commons by member
after meriber over the last hundred
years, when members have come to the
House and read from documents which
were secret so far as Government
were concerned, but they cease 1o be
secret on the floor of the House on
account of our privilege. I, therefore,
respectfully urge in this case that
there can be no question of public in-
terest because that has been clearly
over-ruled by the Rules of Procedure.

Shri Hari Vishnu Kamath: Sir, I
do not propose to make any frcsh
argument or submission, but in the
national intcrest, to save the timg of
the House, I am prepared to lay the
document on the Table of the House
or, if that is not acceptable to you, I
shall hand it over to you. You may
compare it with the original and see
whether it is authentic.

st wrTdt : oweaw WEREA. ...

oW WEWRYW : WA ar FE T
fr oF s dm@T @ WOET HET
a1 U Bl 747 H%T ®fgd WY F
wgAT W &

ot T R D A wE A §
oAy ) O qa A a8 & fF oag
= T 20 w1 a9 & fAg 7 oava g
FTHTT TGT 2@ F1 H=gaT WL I=HAT
¥ AT #T Avea @ I g 1 W
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i afe s S W @
e ¥ feurar & @ sEat w1 wfaw<
g fe 3 o % ama wF oS WY
faur 1 e wgwmn @ 2w & fem
# T qgEr & fee am ag wrd
AT @ a1 A N W A
A% "EY gee & Afuwe § fw
JAFT A AW | & KT AT
o S F W @AW NAqE AW
e w1 WiHw @ § " £

ag S WEITHTX FT ATSA § Af®
T AW A 99 Wy § I WRITHIL FY
afe ¥ gTar feama W fourm @
AT I9 AT B FE W AT F AR
AT & A1 ag T W FY 6 AW &
g TSt a1 Fwam ¢ o A
AT A T AW ¢ g ST 2
IqA qgd T FAT Ay ¢ few Smwr
foma e &9 W gTETd FHETD
T Z1 47 GHTC &1 &7 @I, T 7
I FT W AT o oFH E oaE
NN T § TG FT T/ SO F A5
T1 a8 39 F AT W 2

@0 T & oz wo wew f A
I ST F7 xR e @ Ay oEw
for fear & fF amag W WEIRT
F D w7 wex T feor 30
9ge W UF weE & Ay o g 6
g & agm fF w918 §Tome
W 939 & WL WHRAT § A omas
T 9 & wex A A9 o § aifE a7
1 GEOET WX ATGET FTAH I a6 )

Dr. L. N, Singhvi (Jodhpur): Mr
Speaker, I think, at the moment we
are on the narrow question of whe-
ther Shri P. K. Deo, while asking the
question, could have utilised informa-
tion which is supposed to be contain-
ed in the CBI Report. The right ot
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interpellation of Members of Parlia-
ment is certainly not less shan the
right enjoyed by journalists or the
right of cross-examination in course of
law where, as you are aware, we al-
Ways use information which may be
in our knowledge and we confront the
witness or whoever is answering the
question with thut picec of informa-
tion. It ig the right of the Govern-
ment certainly either to admit that in-
formation or to say that it is wrong or
to say that it is not in the public in-
terest to say anything op the matter.
That is true. But so far as the right
of Members of Parliament is concern-
ed to utilise information as long as it
is employed with full sens¢ of respon-
sibility, it cannot be deterred or in
any way abridged. It is {rue that the
sense of responsibility imposes cer-
tain self-restraint on our functioning
or on our utilisations of any docu-
ments which are classified by the Gov-
ernment as confidentia] or secret be-
cause the whole fabric of gdministra-
tion may be undermined if we do not
use our discretion with full sense of
responsibility: that is why the Rules
of Procedure require that if we want
to ulilise any document, we should be
prepared to place it on the Table of
the House or make it availalle to
you. In this case Shri P, K, Deo did
not want to refer initiully to the CBI
Report. He started it by confronting
the Minister with a certain fact, a
certain allegation. When you asked
him as to whether this wag based on
any authentic information with him,
he naturally had to put before you
what source of information he had in
the matter. Therefore my submission
is that he is perfectly in his right to
utilise a particular piece of informa-
tion which is in his paossession and if
you desire him to disclose, tn disclose
before you in this House or otherwise
the source of information, But so far
ag utilisation of this piece of informa-
tion is concerned, I am sure, you
would consider that he is perfectly
within his rights 1o use that piece of
information, confront th2 Government
with it and to elicit the information
based on that from the Government.

Mr. Speaker: The hon. Minister.
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The Minister of Home Affairs (Shri
Nanda): The hon. Speuker will, of
course . . .

824

Some hom. Members rose—

Mr. Speaker: So many hon. Mem-
bers from the Congress side also want
to speak? I thought, the Home Min-
ister's statement wag enough,

Shri Raghunath Singh (Varanasi):
This is a legal question and 1 want to-
say a few words,

=0 fawdl {7 w7 PRI T FS
fox foar | afew smen woErd W
7z fraw & f& smox wed & T
wTAT FTfEd | AT FYE wrEHy feey €Y
) 1 F7 F1E F A7 FT FEA F
A A I T AW W F e awd
g o a7 wed § Tgd W W
TR g TTHAS ST FECE ¥ wyrav §
T ALY qE AW A J|WAT & | W 0@
g9 FE2E A " § & feRgeme
S FAA AT & I F A A
I THT FT q6d §  FTC NI
FEE F AN g A AR R
FTATTE)

T am & g wgAr WwEan g
f& ag oF aga @aa qoa Rl wC
W TFR & Frm W fE odree §
FIIEEUT §, I 51 g0 AFCFT |
I g9 UF 1< 99 &1 SHH FT &
@t foaw wfead § =g fel A faedy
# fawrs TV ¥ T AT F 9
T WIT T Ta FHEET 4 W ATAAY |
g fad g oo aga ave e
#1 qgi 9T 7 TRGT AT

Dr, L. M. Singhvi: That is the rule
of evidence which is not applicable to
cross-examination.

Shri Raghunath Singh: That is the
law of this country.
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¥z W1 FifRdaa srgaew
wF el & @ 3T F1 0w AEeE
TAT R W W OTFE F TFECH
agr " &9 at 2w fed & Y &7 aw
£, FTA T & oY 77 Ty &) fow
™ OFT A W AL BN

TG WA qTEW : TEL ATAT |
{Interruptions)

&t TR W1 WTWTE (WITAYT)
Ig A0 2 A @ A 3
q AT § T gW IT FY A9 gAT §
& SnT o T ogA

ot g fag : & FEAr @A g
f& w9 g A o @ 1 ar
H 50041 700 T E | gL UF FEEY
¥ W oF o fewEde & drhe s
AT FT T TGN qg A B
“"ﬁﬂmﬁﬂ‘fﬂmmﬁ;mm
I AT G A IeA T 7 F
T THE &1 Gl A & a9 § o
¥\ ST FAT ArEEr 3 I & faar
AvAe &% &1 garan fear v fF oagt
I IX ARG Ak afgma & &
wrT SrEan § e s s A oo
# QT @ A1 F JAAE & T A/ &
gaag’ (Interruptions)’

QW AR : T FEQ ATeE i
aga )

st Toamg fag @ o R Ty
¥ g ATE AwAS &% T gAT™T fZAT 9T
gl 9T F1 FTE FT grae fear mr
HIFIXAFEEGAT. ...

W wEWa 3 e agA
1 F&7q 48 | w7 faw gEr oargE
AT FT X
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sit gt feg : 31 7 39 dE
q %71 fF T 57 sTgpAe w1 9A@ A9AT
IF & @ § o\ IF 93 FT gA™Hm
q1 | g arfag  fFar f& & g9 #1
T FEXTE AT FT ATE T TR ATEA
¥ Fgar Agm fF "o dro Ao F
CUICIE RS A (L LG L L)
AR ¥ AIEAZ &, TH IA A HIAAT
WHIAT § I N 03I FTAT AMfed
wafs w1t =afafer @1 @ &

(Interruptions)

WAN WEAW : qg AT A ETE
72T & fF 1 & gA7 g A7 ATRR AT A1AT
s far sz v31g AMFAT IT AT A
a7 1 qF o F15a 7 war w7 f2av
w7 7% & 30§ FAT I AF 7 AEN
A AFAT |
Shri Narendra Singh  Mahida
(Anan-d): I rise on a point of order.

Mr. Speaker: Let us hear the point
of order,

Shri Narendra Singh Dlahida: How
do we know that his dorument is a
real one? It should be compared
with the original one and then a deci-
sion given.

Mr. Speaker;
order,

st wy fomd : HeT swATar @
g9 & | "7 ag haen AfwT fF fae
frre & weadT w7 OAY HiT FT T2
g

weqw WEYAQ : 32 a1 9gr "AEY
qrza 7 &z fzar

sft s (sefrrz) o FE T T AT
g1, a1z FifwEAT g1 a1 ATA-FifGETIT
1 7 9rg fdr & wvaew ¥ & 97Y,
afz v wifESwe ITgHe &1 #1E WY
W 5§ 974 § W7 qAHT &, TG a7 qEY
T9 & qreaF @Y, A 3@ FifHIw A6

There is no point of
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T &7 W IR 9T Fo7 GV A7 FHav

g1

ot wo wo wwf (aw@x) : At
AT 7 oWl 57 g5 & fufassr &1
AT IJMAT | FAT FFAL TAGTHE Y
AN & q1% 9 F7 g frfass g srar
gfrag ot ag s s &

TG ATAAIG ®TEq : TE@Y, AR

Shri Daji: What is relevancy about

ity

weqe wENq ¢ faaar &7 oma g
IAT & FF |

oft wo wo mwt : & Fgar TEAT
F & & 7 ¥max afmmie &
fafaseras smw &1 #iforw @& &
Ffe ag ST Sl Hromar ¢ fF
mfariz & ¥ ¥ §9 sdE W
TWE W g & 1 #E mresr AifE
TH T FT aIeq g Y, A q7 forR-
T § S T8 q39 F gL &, a8 TP
g, T gg wius o fafaasr &
fs oifTardie & @=er &df 91 *T
Iq Fg g% ¢ wig g fedwed
a Fw A

@ ¥ FEw qE ' F
gray H FgAT ATgar § | A wEwr
qEw A FA

WEqR WENA © W HL gH AT
gl qx @ 9 faw os@ oS
AT aY 3F TEFEET | FY Ay g
¢ fow IET 9T AT I AT wEST
g

sft wowo Wi : Huxw ov7 &
g® F@TE |

A FEY FT qaAw 92 2 fF W
qifeariie & AF4< ag aHAA a9 fF
2178 (Ai) L.S.D.—8.
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7S 9 M FT awF § R T@ AT
¥ drhe TEHCH FT AT aFKq & av
& uwar # fF a7 faafa gy fog
HZT GEAATH AT |

Y WHTH BT WTHTT : TEAH FEIET,
¥ wowar g f& ag g T oww
9 &Y ¥ gofaq I v g fF o
gy fod a1 se@ ¥ wfus @z
faar &1

T gy & & god §TAe Q%
ferr @ g g 1w fE
I a7 & g2 9X ot Foid <
sraY & foam & #rf wger Y qra ) av
faad 8 F1f faow aar g 1 W
feq @@ ARt @ wrw qfeE ®Y
forR & o o @, IR q®
foare gfam e & & a1 quiese
gfes #1 g1 | I8&T & & aafeq &9
Tg @Yo dro wrfo ¥ | mTer forw ATEN
F1 5% g1 wr & s A ¥ Awr
g fafea @ & fau g & 09
aF 9T qg "o Alo HEo &Y FY fae
aff € | afeF s F 9w A4
fraa & fam cga & fo1d §
FERF I g oo § st
g foae & 99 & &= 9T g9 A
ot g fafrag 1 & sk fow o
FT TI9OT FUTH FAT F KT § 1 WA
%4 T &1 §&7 & T« 9T @7 G
A gEFT 99 g grn fE g o gfew
foe 3w & g € SER @ ®TI
97 T FEE # WY g, 59 & wia-
fam @ & am o #¢ foOr
T8 & 1 W T e #1 sew wea
or @ foaar mqr | (Interruptions)

# 3 oo # @ g, g Ay
arq ot ga ifag

TE & TUM AT & 99417 9
Y o Y @ W A T NF q9T
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[+t wrrr a1 wTaTR |

* WTTHT AW F FTHA W & | "I
WX W e # ga9 F w=wE W
@ foar mar &1 €9 &1 qaea a8 g
fe 7w foole & & e g A
ag T 1w F1 § | (Interruptions)

@ wor A T fa T ¥ gw -
AT & AT G AR BT T
AT F7 FgTaT &9 fF & o6 foqet /=y
o #1 Mot awwT J@T & U FT
ad | 78 3% g fv Al @
g T Ut Afew 3 7 Al oa
waa g swama |

st st aerolf argw & & ST
wrat #7 foie w1 garer fear o oag
foaiE Mg A 4 93 39 F F@ER
3 wwrfere 8 fear ar | @ a@
qr¥y foad @ ' w1 F A §,
ag W Mo g Y, 9T S| o
FORT 7 wwifoa a@ fear a1 1 =g
TR QTR |7 Tt A g9 A 37 w7 gET_r
2 femr | @Y Wy # ot § o
w foid & o gwr =ifgeg 1 oww
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fa o wiAw A ¥ gfem mfe-
79 A 7w foy w< § ) W W
g = foaet Y g5 §F @@ )
T AT @ FEAY HEH 92 AT
sfaer &% @t ok ag Ifem &
grmm | ot faet Y ew @ W
Ia*F W F FH AG A AT
wafege |

Shri P. R. Patel (Patan): Accord-
ing to my understanding, the question
before you is this, namely whether
any thing that would be a criminal
offence under law should be allowed
to be done in this House, We have
certaip privileges here, We would not
be prosecuted for whatever we do
here. We would not be prosecuted
for whatever we gay here in any court
of law in this country or anywhcre
else.

So we have got those privileges. I
have my privileges. But supposc I do
something, here which is an offence,
will you permit me to commit that
offence before you in this House?
That is the problem.

Shri P, K. Deo: It is not un offence.

Shri P, R. Patel: The question is
this. Here is a piece of paper that has
been produced. It is a confidential
one according to the Opposition and
the hon. Member who produced it.

Shri P, K, Deo: Question. We
never said that.

Shri P, R. Patel: Any piece of
paper, any police Investigation re-
port, under the law, cannot be expos-
ed to anybody. So here is a piece of
paper. It was lying with some officer,
may be x, y or z. Or it may be lying
with me, a private gentleman. Sup-
pose that docuwment is read here. Un-
less I say that a particular person has
lent it to 'me, the other conclusion
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would be that it is stolen by some-
body (imterruptions). Suppose it is a
stolen document and I am reading
from it. So I am reading a document
that is stolen, to my knowledge. The
question is whether that is an offence.
Abetment is also an offence.

Shri Raghunath Singh: Sec. 411,
IPC. 1t is an offence (Interruptions).

ot 7y e : wew R, &
wgar § & s smaeqr & ww v
O FT | Ig A QTETOT A & Y
| _

WEqE WEAY ¢ AT &5 A | qH
daar & afed

st wy fomd : A7 frdw & fF
NTq qaeqT ¥ WeT &1 hF«r afadr |

W WP : 4T I A A g

wE

Shri P. R, Patel: So what I submit
is this. Suppose I read that document
which, to my knowledge, I have got
from somebody who says that he got
it from a certain person, that is one
thing. But go long as I do not say that
1 got the document from x, ¥y or z,
prima facie the presumption would be
that it is a stolen decument, to my
knowledge . . .

Some hon. Members: No, no.

Shri P. R, Patel: . . . In that case,
it is an offence. The question before
you will be, whether you will permit
anybody to commit an offence here in
this House, in Parliament, We are
lawmakers, We must respect law,
because we Wwish that the people
should respect law. If we ourselves
commit some breaches which are ot-
fences, 1 think it would not be pro-
per to permit ug to do so.

Shrimati Renu Chakravarity (Bar-
rackpore): This matter has becn agi-
tating the public mind. Everybody
has been waiting for this report as
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well ag to find out what Government
wents to do on that report. There is
no question of an offence on our part.
Rather I would say that it is an at-
tompt by Government to cover up
the offence.

832

What has happened? The position
is that we are being prevented from
knowing what are the actual facts and
what is the report. Yet we find that
these entire findings have come out
already in the press. Shri Atulya
Ghosh has already sent a congratula-
tory letter saying that Shri Biren
Mitra is completely absolved and that
this is the first time that a character
assassination had taken place, as a
result of which the name of the Con-
gress had been brought down to mud.
Thig is an open statement which has
been flashed in papers. Yet we are
being precluded from knowing what
is the truth.

After hearing the Prime Minister, I
think it has been a very good thing
that Shri Kaemath has been able to
bring before this House the real facts
and the real report, Therefore, I say
that it is our duty as Members of Par-
liament to make every effort to find
out at every stage whatever informa-
tion we can get which is in the public
interest, and to expose it before the
people. We have to prevent mislead-
ing of the people and wee that the
truth comes out. That is our stand.

I would beg of you not to rule that
we are trading in lies or theft.

17 hrs.

Mr. Speaker: Before any other
Member is called, I must explain my
position.

Shri M, R. Masani: Sir, may I
draw your attention to the time? Tt
15 5 O'clock we can continue tomorrow.

Shri P. K. Deo: You may give your
ruling tomorrow,

Mr. Speaker: 1 am not concluding
it now. I will have to listen to the
Home Minister also. I am giving no
ruling on it, I am really conscious
of the gravity of the situation,
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[Mr. Speaker]

An objection has been taken by

Mr. Bagri.

AT §EEw, s e, { w0
fe 9fe 4% “9" 1 aww R
fem, wivg a7 gow &1 fefmd
T W FLAT § A I A ANE N
forar o | 4f S 7 FET™ IIT
%, v & foedt % we @ 1w
o R 7 W @ 9w @ faan
7% wwaE ¢ ¥ aw A g A
T}, A % w< faar ) w9 &
q AR &1 AR &, A Fe AT
agae A I a7 wg T & A
T & o dare @ £

o =g fom 7 : Wy 37 A (avw
dfwe A ama A @ AHfwe

e wgm : f 9w AR Avaw
* wgew o fafaafow & S99 &
w @ a1 {5 ag Fif Fpfadwa wd
¥ awx § a1 39w Ff Fgfades
&N WA o7 &HAY & | F ag wE @
qr f& A< gEaw @19 F g aFar
Eﬁmoﬂomﬁo!ﬁiﬂﬁ'ﬂ'&ﬁm
aTga & grq & wrE, 3§ &1 @o o
wfo ¥ TwAX(E ft sl A ora-
s fear &Y av =% & WS @1

oft qo Wo wAWt : I§ ¥ FATT
e & 7

ot W w1 NG w1 ATHAT
T &Y fwar mar g )
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AT ATRE F1 FRE A B A9 g,
& 3w W qEior JE Fg @E |
AR Y I g oy T w4
A TR K @ oA o
TR O 3 @I g1 ¥ g A8
Fer & & T qafwr € ar s
®1E TATE a1 wwe fRaT § 0 & ¥ 9w
TH g a1 fF fag mredt & agi &
g qoT f g,

st gft favoy wma : =12 a7 WA
g ar @ |

oeaw W : FE A g | o
AFET GEE 39 9 8 gfaw
T w1 & A w97 ¥ @A
AT, 99 F OF Aoy w19 fFav ?

ot vaaTe fag : faege |

WO WEEY ;91 F1% WY g
I ¥ U AIT F FT AE AT HY
I F WA, AR AT ¥ 9 for &7
BT o8, I1¢ ag fFar wmadr 2 g,
afs Frax N qE T E R, ...

ot gfc fawy wrom ;e 2 0

wtge WEeq ;W 99 A et
awg ¥ fear &, gt aF 3@ # aeAw
g .

Shri P, K. Deo: They have done a
patriotic duty.

O WEEg ;.
2 | (Interruptions)

g ATAAtg wLeg ¢ ALY, AE |

weaw spEw & @ & gfaww
LG L

st W : meme wEEw, WA

# WeT 9T 4R UACW & | TEE W
¥ oy

Fg |1
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e wgvew ;S @ an T,
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g, 39 # Fg % | ¥ A< gga™
¥ 99 9%9 7 ¥g T 97 & we g
TH q1d F TARH F41, a1 W &
TATAS FT RN, T TH! qH

o} ATTY, : qD |
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AT & % § | 7 IO & ;g
¥ o=8 g AR g0 & g # uee
g T A RIWG o g %ar § |

¥ oot awr QW fear o,
Ja%T waow g 91 e 5@ s
T Eidaffmm Ry fF
Tg IE-UF  FL—IqT @A qfenrw
Y€ gUHT g 4T §8 WY qWHT ),
afwr foray T@  avg FEEEA 49%
F3q QT AT A FC :F qE § TR0
0 ¥ fa¥ gwww w7 fear, a®
15 &nft WA FY T AE E

ot gfe facyy wrm @ TEEAdE S
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Shri Daji: Even in law, the man
who has committed a breach of the
Official Secrets Act has not committed
a theft; he is not supposed to have
committed a moral offence. It may be
a technical offence, The word theft is
wrong. At the worst, the breach of
the Official Secrets Act may entail a

‘punishment against him. But it is

not theft.
offence.

theft.

weqw WY 0 WY ¥ TR
X T FATH TG § | WL A STFAE
W a@ faar mr ¢ sl s
78 forgqr AT &, @ A T 99T @V
AT |

Some hon. Members; No.

It may not be a moral
We shall not accept it as

Let us refer it to the
It can-

Shri Daji:
Supreme Court for opinion.

not be called theft.

Mr, Speaker: 1 have no authority
to refer it to the Supreme Court,

Shri Daji: Let ug have the Attor-
ney-General to explain it.

v WgW : WA FEE AT

# 1€ ooy adf 2 )

Shri S, M. Banerjee: The report of
Attorney-Genera] was laid on the
Table of the House by Shri Daji.

WeqW WA : AW IF a9 a9W
H 78Y et e N ara faeger wrafeaw
g Sw W e fear wy ) o
fedt & W ag sgpdie awi & gifew
fagr—am |® 1€ f —ax g
qE " %< fagr, SEn IR & W
g amar ¢ e sawT v A

ot It : FF FT FE A
t
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W WERE : § ag e AW oft armdft : O F A H & awrd

goar f& fow 7 o ag fear, wg T wgaT § 6 Twr 411 % wmww

mﬁm’l

ot gfc fawoy wrwar . oAz MEAAHE
Ffr @

weqw wEew o fow wmTEEr 3 W
fear, 987 A9 gt | (Interruptions)

it gfe faoyy wom : gg 0 A
AL

Shri Daji: It might have been
there; how do we know that the docu-
ment was taken? Someone might
have sat through the whole night and
copied it. Is there any other alter-
native? What is the law? What is
the illegal gain that the man sought?
It may be a breach of the Official
Sccret; Act. . It is not theft.

Shri Raghunath Singh:
breach.

It was a
It is a crime (Interruption).

Mr. Speaker: Order, order. I would
not allow such things, I must have
my S&y B

sft aq fom7 : @ 93y fame
9w @ & dfew ‘S weg Aw
T A ®E s owwa F W ad
FY | TE aF JraA< FT A ¢, F§
A i g€ g

ot gt fag : ¥ER @A W
AR 7§ FFP—SIX Iq A *Fgr, AN
i

st Ay fowd : 3@ FAAE W@
o1 9, aifs ga | o e s
LA

ST F1 AT A oW R

W WEE @ AW JEE
& omd

Shri A, P. Jain (Tumkur):
up thrice or four times.
have not shouted,
given a chance,

I stood
Because 1
I have not been
(Interruption)

Shri N. C. Chatterjee (Burdwan):
Sir, all that I want to point out is this.
There is a complete confusion on this
subject. There is a difference between
the admissibility of a document be-
fore a tribunal and the confrontation
of a witness. If it is a question of
admissibility of a document, you must
prove the source of that and all that.
But when it is a question of confronta-
tion of g wilness in the witness box,
it does not matter at all what source
you get it. We are not accepting ips2
dixit what a Member has said. One
hon. Member has got some informa-
tion. He wants the Prime Minister or
some other hon. Minister to ~ay whe-
ther it is correct or not. It is a pure
question of confrontation. When it is
that issue, the issue is a very narrow
one. It is for the Prime Minister or
any other Minister to say that ii is
not true, or it is partly true or that he
would not answer it in the public in-
terest. I submit that it will be really
infringing upon the privilege of a
Member and putting unfair fetter on
his right to say that he cannot even
confront when he has got some infer-
mation. Of course, he has to act
reasonably. Sir, I say, you have done
it yourself. Every lawyer has done it.
It does not matter how you get the
document. You have the right under
the Evidence Act. You can put it to the
witness and ask whether it is true.

Mr. Speaker; All the provisions of
the Evidence Act do not apply here.

Shri N. C. Chatterjee: I am not talk-
ing only technically on the basis of
the Evidence Act, I am submitting
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that this is consistent with the princi-
ples of natural justice,

Shri A. P. Jain: I am afraid the
issue has been very much clouded.
Hon. Members have argued as if we
are arguing a case in a court of law.
They have referred to certain provi-
sions of the Indian Evidence Act say-
ing that the document must come
from proper custody. They have also
argued whether it constitutes an
offence under Section 411 of the Indian
Penal Code or it does not constitute an
offence under Section 411 of the In-
dian Penal Code. But I submit with
great respect that the use of word
“theft”" by you was not a correct and
proper. [ say thig with great respect.
Whatever that may be. it is not a
theft under the Indian Penal Code.
Theft has been defined under the In-
dian Penal Code, The leakage of a
secret document is an offence which
essentially falls under the Indian Offi-
cial Secrets Act. Not only a person
who passes on the communication but
the person who receives the communi-
cation, irrespective of the fact whether
he is a Member of Parliament, the
Speaker or a Ministegg—unless it is
done within the purview of his office—
is guilty of the offence. 1 will refer
to Section 5(2) of the Official Secrets
Act. It reads as follows:

“If any person voluniarily re-
ceives any secret, official code,
pass-word, sketch, plan, model
article, document...... N

Shri Maurya: Is it applicable in this
House?

Shri Raghunath Singh; You cannot
do illegal things here.

Shri A. P. Jain: “....or informa-
tion knowing or having reasonable
grounds to believe that at the time
when he receives it that the code,
pass-word, sketch, plan, model article,
document or information is communi-
cated in contravention of this Act, he
shall be guilty of offence under this
Act,”
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Punishment is prescribed under this
law. The clause says that any person
guilly of an offence under this section
shall be punishable with imprison-
ment for a term which may extend to
two years or with fine or with both.
Now the position is that the receipt
of a document or information is an
offence. It is for you to decide whe-
ther the document or information
which has been received in a manner
which constitutes an offence should be
allowed to be used here.... (Inter-
ruptions.)
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Shri Maurya: You must remember
that this offence was permitted to be
committed by the Chair.

Shri A, P. Jain: The issue before
you is whether you can allow the use
of a document, you can allow a person
to use an information which has been
illegally ang unlawfully received,
whether it is in the public interest
to allow a member to make use of it.
That is the issue; not whether he has
committed an offence. I am sorry the
word “theft” was used which, unfor-
tunately, created a furore. The issue
before the House is whether it is in
the public interest for a member to
make use of an information received
illegally and which constitutes an
offence under the Official Secrets Act.

(Interruptions).

it WiwT W g (W)
wg1 e § fF gy ot oA
TF 9 g AT § | I WY B WA
off gurg v wfar N F T W e
™ ¥ o FeEEd §F afes 9w
¥ H W o gl A ¥
Iod WAT FY GWT TITE 9T qW WY
W T § A9 IT FY 39 § 997 AT
a1 1 & wgAr wrga g f6 A wrgde
UF TIA FT g AT W WA I,
IN WAT T T T@AT AGA ALY § |
wifs gdEr T #F mAear g Y
T & o o 3wk X oy T
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9% STHHE T AT qH § WK qWI-qeT

o @ AT IF §, T A TR W

waa g wifed |

Dr. M. S, Aney: Shri N. C. Chat-
terjee, a very able lawyer, has made
a subtle distinction between the use of
a document for confrontation and for
its admissibility. The question of pro-
duction from proper custody arises
only for the purpose of its admissi-
bility but not for the purpose of con-

frontation. I want to ask him whe-
ther a document can be used for
confrontation of a witness without

being produced and admitted in evi-
dence, in other words without being
admissible or not. I don’t think that
it can be done.

Shri K. C. Sharma (Sardhana):
I have a submission to make. When
such a question was raised in the
British Parliament, Gladstone said:
“government is not a wooden instru-
ment of Parliament; Parliament can
govern the government; but govern-
ment will govern the country”. Gov-
ernment need not peep into every-
thing pertaining to administration.
It may reveal only when it feels
necessary for the citizen rights under
the law of the land. (Interrup-
tions) No democratic Parliament will
look into minor details of every sub-
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ject of administration,

tions).

Mr. Speaker: Shri Sharma has given
us some time to relax. I do not tivink
1 can give a decision just now. 1 am
vet to hear the Home Minister. After
hearing him I will announce my de-
cision; not even tomorrow but the day
after. I will consider all the aspects.
But, again, I must just remind Shri
Jain that even though this has been
made a specific offence under the Offi-
cial Secrets Act, that is a different
thing altogether. There are cases when
the definition of ‘“theft” might apply
and yet because there is a special
provision, under the Official Secrets
Act they might be proceeded with, So,
there is nothing wrong in that use. My
only misfortune was that I was not
heard completely.

Shri §. M. Banerjee: On a point of
clarification?

Mr. Speaker: No clarification at
this moment........ (Interruption).
Now the House stands adjourncd till
11 O’clock tomorrow, the 23rd Feb-
ruary, 1965.

17.21 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Feb-
ruary 23, 1965/Phalguna 4, 1858
(Saka).
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